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LEGISLATIVE ASSEMBLY.
Tuesday, 11th February, 1936.
. The Assembly met in the Assembly- Chamber of the ‘Councit Housge at

Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair. :

QUESTIONS AND ANSWERS.
VizacaPatax HaRBOUR SCHEME.
237. *Seth Govind Das: Will Government bc pleased to state:.
(a) whether the Vizagapatam harbour is a successful scheme; -
(b) what the total outlay on the project has been;
‘(c) what the estimated ‘ihcome of the harbour is;

(d) whether the harbour has not as yet met with any commerecial
success since big steamers do not come into the harbcur;

(e) whether the harbour has been constructed mainly to transport
Talcher Coal, the exploiters being mainly English concerns;

(f) what Government have done to sttract big business through
the harbour; and

(g) the annual expenditure towsards the upkeep of the harbour?
The Honourable Sir Muhammad Zafrullah Khan: (a) It is too early to

say at present whether the Harbour is a successful scheme.

(b) The total outlay upto the end of September, 1935 was Rs. 37638
lakhs.

'(c) The estimated income for the ‘current year is Rs. 8,77,920.

(@) Ships up to a draft of 26 feet are admitted into the Harbour. It
is proposed to increase the draft limit to 27 feet. The imports and exports

through the port have risen from 59,561 tons ir 1932-33 to 2,88,329 tons
in 1934-35. o

“(e) No.

(f) All reasonable railway and shipping facilities have been provided at
the port to meet traffic requirements. The Raipur-Parvatipur Railway,
which is about 242 miles in length, has been constructed to open up a
large tract of country and also to serve the manganese centres . in: the
‘Centra] Provinces. ‘ .

. 2) The expenditure towards the upkeep of the Harbour during the year
1934-35 was Rs. 13,58,087. o

. Seth Govind Das: What are the chief commodities which are exported
from this harbour? T ‘

( 619 A
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The Honourable Sir Muhammad Zafrullah Khan: - Manganese ore is the
principal commodity. It was hoped that a good deal of groundnut traffic
would also be acquired for this harbour, but it has not materialised to the
extent that was anticipated.

Seth Govind Das: What happens to the groundnut traffic?

The Honourable Sir Muhammad Zatrullah Khan: There is some traffic,
but it appears that a good deal of it is handled bv country beats. Tt has
not yet been diverted to the harbour to the extent that was expected.

Seth Govind Das: Is the groundnut from southern Central Provinces
exported from that harbour?

The Honourable Sir Muhammad Zafrullah Khan: I could not answer
that without notice.

Mr. T. S. Avinashilingam OChettiar: In how many years is the port
expected to become seif-supporting?

The Honourable Sir Muhammad Zafrullah Khan: It is possible that by
1938-39, it might become self-supporting.

Mr. T. S. Avinashilingam Chettiar: Are Government giving any subsi-
dies to meet the deficit on account of this harbour?

The Honourable Sir Muhammad Zafrullah Khan: Government are bear-
ing all the expenditure. "

ExXPULSION OF INDIANS FROM IRAQ.

238, *Mr. Akhil Chandra Datta: (a) Are Government aware that
externment orders have been passed by the Government of Iraq upon
scme lndian merchants and traders doing business in Iraq?

(b) Have Government taken any action for their protection? If not,
have Government considered the advisability of taking such action?

Sir Aubrey Metcalte: (a) No Indians in Iraq are under final notice to
leave Iraq, but the question of renewal of permits to stay arises from
time to time under Article 10 of the Iraq Residence Law of 1923 to which
al] foreigners are equaily subjected irrespective of nationality. A copy
of Article 10 of the Iraq Residence Law of 1928 is placed on the table.

(b) Does not arise.

Article 10 of the Iraq Residence Law of 1922

10. Any person allowed to enter shall within fifteen days of his arrival i
the police headquarters of the disirict in which he resides, the particulars I;%‘s:g: 1.1:
the Schedule h(:-eto. 'Iﬁns provision shall not apply to persoms - certified by the
Consular vise to be travellers or persons in transi} to a other count; 3
exceed three monihs from the date of entry. ’ Ty whose stay will not

In case any person so certified overstays the period, he shall regi i
immediately at the place in which he is resident and shall apply to th?gclﬁ:; g::gi;::;:
Officer for a permit to stay for a further period in Iraq. :
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Schedule of Particulars to be registered.

Surname or family name (in block letters).
Other names.
Da:e of birth.
. Nationality.
. Nationality of parents.
Languages which immigrant can (i) speak, (ii) read, (iii) write.
. Place of birth.
. Usual place of residence.
. Uccupation («) past, (0) intended.
10. Particulars of dependents, if any, specifying name, age and place of birth.
11. Proposed duration of stay in Iraq.
12. Proposed place of residence.
13. Place of business.
14. Date of entry.
15. Auchority for entry.
16. Whether previously resident in Iraq,
(a) Place of such residence; (b) Dates of such residence.
17. Whether owner of property in Iraq:
(a) Nature of title to such property; (b) Detailed description and sitnation of
such progerty.
18. Two photographs of immigrart.

OO N BROIN

. (This will not be required in the case of Moslem women or other women with
similar religious or social prejudices).

ExpursioN or INDIANS FROM IRAQ.

239. *Sardar Mangal Singh: (a) Has the atlention of Government
been drawn to the communication issued by Dr. Rabindra Nath Tagore
relating to the expulsion of Indians from Iraq? What action have
Government taken in this matter?

Sir Aubrey Metcalfe: Yes. The position is briefly as follows. No
Indians are under final notice to leave Iraq under ‘new law’ but the
question of renewal of permits to stay arises from time to time under Article
10 of the Iraq Residence Law of 1923 which applies to all foreigners in
Iraq alike. The new legislation referred to has not been passed.

Mr. T. S. Avinashilingam Chettiar: What is the treatment of other
nationals than Indians, who are under treaty rights with that country?

Sir Aubrey Metcalte: There is no discrimination of any kind. All
foreigners are treated alike.

Sardar Mangal Singh: What about the British?

Sir Aubrey Metcalfe: Exactly the same thing applies to the British as
to any other foreigner in Iraq. I have explained this more  than once
already.

EXPULSION OF INDIANS FROM IBAQ.

240. *Seth Haji Abdoola Haroon: (a) Will Government be pleased to
state whether they are aware that Iraq Government has served notices
on certain Indian shop-owners and tradesmen in Basrah to quit the country
within three months?

A2
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(b) If so, will Government be pleased to state whether other foreign
subjects in Iraq have also been served with similar notices, or only British
Indisn subjects are treated like this? -

(¢} Are Government aware that majority of these Britich Indians went
out to that country at the instance of British Government during the
Great War for war purposes ? .

(d) Will Government be pleased to state the approximate number of
Indians, who aré settled in Iraq at present, if possible with their professions 2.

(e) Is it a fact that a new law known as ‘‘The Labour Protection Law"
which is about to come into force, is going to be brought into force there
shortly ? If sc, are Government aware that it is bound to affect adversely
the position of Indians?

(f) Are Government aware that Iragis ‘in thousands are residing in
India and many of them are holding high posts, and that no discrimination
is made between these Iraqis and Indians, in matters of trade, civil
rights and other privileges ?

{g) Will Government be pleased to state the approximate number of
Iraqis, residing at present in India, if possible along with their professions?

(h) Will Government be pleased to state whether any treaty is made
between the British Government and the Authorities in Iraq, guaranteeing
that either of the Governments will not adopt this kind of discriminative
attitude at any time ? :

(i) Will Government be pleased to state what steps they have taken
or propose to take against the above order of the Iraq Government ?

(3) Do Government realise their responsibility to save the British:
Indian subjects in Iraq from this bad predicament ? '

Sir Aubrey Metcalfe: (a) No Indians at Basrah are now under final
notice to leave Iraq, but question of renewal of permits to stay arises from
time to time under Article 10 of the Iraq Residence Law of 1923.

(b) All foreigners in Iraq are equally subject to the Residence Law,
and its provisions are enforced irrespective of nationality.

() Tt is believed that about 1/8rd of the British Indians in Iraq went
to that country before the Great War, while 2/3rds became established
during and after the War.

(d) Exact information is not available as many British Indians have
neglected to register themselves with the Consular authorities. It is, how-
ever, estimated that the total number is about 4,500.. Information as to
the professions or trades which they follow is not available. '

(e) A Bill of the nature suggested by the Honourable Member is before
the Iraq Legislature at present. If passed without amendment in the form
originally presented, it would affect the position of all foreigners, inclu&ing
Indians adversely.

(f) and (g). There are a certain number of Iragis in India, but the
Government of India have no exact information regarding their number.
It is true that no discrimination is exercised against them. =~ =

~ (h) So far. as Government are aware there is no such Treaty, but fuiu
ther enquiries are being made and the tesult will be communicated to the
House, in due course. , >
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(i) The adverse effect on Indians which might result from the enact-
ment of the new legislation in its original form has been made the matter
of diplomatic representation to the Iraqi Government.

(j) Yes.

ASSESSMENT OF INCOME-TAX ON SUPPOSED INCOMES.

941. *Bhai Parma Nand: (a) Is it not a fact that in some cases the
assessment for income-tax is made on a supposed income for which there
is no basis?

(b) Is it not a fact that in some cases the Income-tax Officers have not
cared to comply with the orders of the High Courts?

(c) Do Government propose to move the Income-tax Department to
-refund the tax paid under protest by the assessees, in such cases, in view
of the finding of law courts in prosecutions launched by the Income-tax
Department itself? o

(d) Are Government aware of the fact that in defiance of the Law Courts
the Income-tax Department continues to assess the assessees on thew
supposed incomes which are not proved to have accrued or been received ?

(e) Is it not a fact that in one case the Department was charged with
extortion and the assessee applied to the Government for sanction to prose-
cute the Income-tax Officers ?

(f) Was the sanction for prosecution given? If not, why not?

(g) In such cases what remedy, civil or criminal, is open to the
assessees to prove the charge brought forward by them, and to seek redress
of their grievances ?

(h) Are Government aware that in some cases when the notice is served
upon the alleged assessees to send the return, the period of 30 days allowed
under the Law is not kept in view and time is not allowed to them as
required by law ?

(i) Is it not a fact that even in cases involving difficult and intricate
questions of law and facts, the Income-tax Commissioner does not always,
inspite of the request of the assessee, exercise the discretion given to him
under section 66 of the Indian Income-tax Act or refers matters suo moto
to the High Court?

(j) What safeguards do Government provide against arbitrary rejection
of such complaints ?

(k) What check does the present Indian Income-tax Act provide on
the powers to the Departments’ Officers?

Mr. A, H. Lloyd: (a) Not so far as I am aware; but there is always,
of course, room for difference of opinion as to what is g sufficient basis.

(b) Not so far as I am aware.

(c) and (d). I understand the Honourable Member’s question to refer
to cases where a prosecution by the Income-tax Department in the Criminal
Courts has failed. The Government of Indiz are not prepared to issue
general instructions that the failure of a prosecution should be binding
upon the Income-tax authorities as to the liability of the assessee to the
tux on the amount of income which was held by the Department to have
been concealed. I am aware that there are such cases in which no refund
has been given.
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(e) and (f). I am not aware of any such case.
(g) Does not seem to arise.
(b) I know of no such case.

(i) and (j). References on questions of fact cannot be made to the High
Court. As regards questions of law, I believe that the Income-tax Com-
missioners exercise their discretion properly; but a reference to sub-section
(3 of the section quoted will show that if there is a difference of opinion on
this point the assessee can apply direct to the High Court.

(k) Checks provided by the Indian Income-tax Act consist of provisions
relating to appeal, revision and reference to the High Court.

EMPLOYMENT OF TRAINED APPRENTICE MBCHANIOS OF THE EaST INDIAN
RaiLway WORKSHOPS AT JAMALPUR.

942, *Mr. Shri Krishna Sinha: Will Government be pleased to state:

(a) the system of training apprentice mechanics in the East Indian
Railway workshops at Jamalpur;

(b) what has been the practice to employ them who are so trained;
(c) the scales they were appointed on, before July 1931 and after;

(d) the number of apprentices who were affected as a result of
the revision of scales of pay introduced by the Railway Board
on the 16th July, 1931;

(e) how many apprentices were at that time on the waiting list and
how many were kept on the waiting iist subsequent to 16th
July, 1931; and

(f) whether the engagement of trained apprentices after July 1931,
was set on a different footing from that of those who were
trained in the years 1930 and 1931?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). I would
refer the Honourable Member to the ‘Rules for the recruitment and train-
ing of apprentice mechanics and trade apprentices in Mechanica] Work-
shops of State-managed Railways’, a copy of which is in the Library of
the House. It will be seen from the rules that apprentice mechanics are
required to undergo an apprenticeship for five years, during which period
they receive theoretical and practical training in the Jamalpur Technical
Bchool and in the workshops, respectively. No guarantee or promise of
appointment on comgletion of apprenticeship is given or implied by the

railwav but on satisfactory completion of training apprentices are appoint-
ed as far as possible.

(¢) Rs. 110/150—20—250 for those who were appointed up to and
including the 15th July, 1931, and have continuous service and Rs. 100/
120—10—180 for those who were appointed or re-appointed after the 15th
July, 1931

(d) 141.

- (e) The number on the waiting list on the 16th July, 1931, was 39.
It is now 13.
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. (f). Those apprentices, who were engaged after the 15th July, 1931,
are entitied to the revised scales of pay if retained on completion of
‘apprenticeship. Those who were engaged up to and including the 15th
July, 1931, are entitled to the old scales of pay, if retained on completion
of apprenticeship without a break in service. If, however, there be a
break in service and they are re-engaged after the 15th July, 1931, they
get the revised scales of pay.

Mr, La.léhaﬂd Navalrai: May I know from the "Honourable Member
how these apprentices are taken—by examination or by selection?

The Honourable Sir Muhammad Zatrullah Khan: I believe it is by
selection, but I am not quite sure.

EMPLOYMENT OF TRAINED APPRENTICE MECHANICS OF THE EasT INDIANW
RaiLway WORKSHOPS AT JAMALPUR.

243. *Mr. Shri Krishna Sinha: Will Government be pleased to state:

(a) whether there were vacancies, permanent or temporary, at and
after the time of retrenchment in the East Indian Railway;

(b) whether they count the training period of the East Indian Rail-
way, mechanic apprentices as services rendered;

(¢) whether it was any fault of the apprentices for not getting any
employment immediately aiter their training when there
were vacancies existent; : '

(d) whether the apprentices who were on the waiting list after their
training are not regarded us retrenched hands, after the order
of 16th July, 1931; and

(e) whether those apprentices who were on the waiting list have
forfeited their continuity of service and their training period
of five years has not been reckoned ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) I presume the Honourable Member is referring to the applicability
‘of the old scales of pav. If so, those will apply to such apprentices who
were recruited before the 15th July, 1931, and were appointed to service
without a break on completion of their training.

(¢) No guarantee or promise of employment is given or implied by
the Railway. Such apprentices as cannot be offered employment are
borne on a waiting list for two years with a view to employmert when
opportunities offer.

(d) No.
(e) Yes, if there has been & break in service.

EMPLOYMENT OF TRAINED APPRENTICE MECEANICS OF THE EAST INDIAN
RaiLwAY WORKSHOPS AT JAMALPUR.

244, *Mr, Shri Krishna Sinha: Will Government be pleased to state:

(a) whether it is a fact that the East Indian Railway mechanic
apprentices trained after the year 1931 got employments
immediately after the course of training and are today in &
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" better posltlon than those who have been trained in the years
before and in 1931 owing to their being kept on the waiting
list ; \

(b) whether they are prepared to consider the advisability of com-

doning that break of service by taking such apprentices as
retrenched hands;

(c) whether by so condoning their break of service they will come
to their due position which their juniors are enjoying now;
and '

(d) whether they are prepared to consider the question of restoring to
those apprentices, who were deprived of continuity of service
and of their training period, their due position by taking into

. account the period of training as a part of their. service; and
" if not, what are the reasons therefor ?

The Honourable Sir Muhammad Zafrullah Khan: (a) There are some
such cases.

(b) No.
(c) and (d). Do not arise.

PERSONS DETAINED AS STATE PRISONERS AFTER THEIR ACQUITTAL BY COURTS.

245. *Mr. Amarendra Nath Chattopadhyaya: Will Government be
pleased to state how many persons who were hauled up before the Speclal
Tribunals or the ordinary Criminal Courts or the High Court for trials in
different provinces have been detained as State Prisoners immediately after
either acquittal or discharge under the Criminal Law Amendment Acts or

under the Ordinances or under the Regulation extending in different
provinces?

The Honourable Sir Henry Craik: Of the State Prisoners now under
detention action has been taken only against one person after his acquittal
- by the Court. Action has also been taken against one other person after
the criminal case against him had been withdrawn.

Sardar Sant Singh: May I know the grounds which led the executive
Government to withdraw the case against the gentleman?

The Honourable Sir Henry Oraik: That was the Delhi Conspiracy
Case. An announcement was made at the time. The Tribunal which
was trving the case was dissolved on account of the tremendous delay
which had occurred in handling the cases and action was taken against
.only some of the accused.

Sardar Sant Singh: May I know why, after the acqmttal or discharge
of the men, they were detained as State Prisoners?

. The Honourable Sir Henry Craik: Because they were dangerous terror-
dste, ~
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“Seth Govind Das: How many non-Indians are kept here as State
Prisoners ? . '

The Honourable Sir Eeni’ly-O:ra'lk::' Yes, certainly there are some.

. Seth Govind Das: Are they kept on account of the request of the
different countries? :

The Honourable Sir Henry Craik: That does not arise.
STATE PRISONERS DETAINED UNDER OERTAIN REGULATIONS.

246, *Mr. Amarendra Nath Chattopadhyaya: Will Government be
pleased to state how many - State Prisoners are there at present under
Regulation III of 1818, or other Regulations of different provinces and how

long they will be detained ?

The Honourable Sir Henry Oraik: There are 74 State Prisoners
detained under Regulation IIT of 1818 and four under Madras Regula-
tion IT of 1819. There are none under Bombay Regulation XXV of 1827.
These State Prisoners will be detained so long as their detention is
necessary in the public interests. T

Sardar Sant Si.néh: Has there been any increase or decrease in the
number of prisoners that are detained under Regulation III of 1818?

The Honourable Sir Henry Craik: Since when?

Sargar Sant Singh: Since the question was last answered—probably
last winter Session ?

The Honourable Sir Henry Oraik: There has beex a decrease of two
this year.

CHARGES AGAINST STATE PRISONERS OF BENGAL.

247, *Mr. Amarendra Nath Chattopadhyaya: (a) Will Government be
pleased to state the charges against the present State Prisoners of Bengal
who have been under detention since 1930 and the result of review of their
cases which Government do every six months?

(b) Will Government be pleased to state if these State Prisoners have
been found to have done any political crime during these years of their
detention to deserve continuity of their detention under fresh charges?

(e) If the answer to part (b) be in the negative, will Government ba
pleased to state what fresh charges are brought and proved against them
for which their detention is continued further?

The Honourable Sir Henry Craik: (a) to (¢). There are at present 17
Bengal State Prisoners. 11 of whom wers retained under the provisions
of Regulation LIT of 1818 since the end of November, 1981, and the
remal_nder since the beginning of January, 1932, on the ground of their
terrorist activities. They are detained because Government are safisfied
that their release would strengthen the terrorist movement. Their cases
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are reviewed periodically, in accordance with the requirement of section 3
of the Regulation, but as the terrorist movement still ¢ontinues it has
not been found possible to make any relaxation or change in the form of
restraint imposed on them. . = -~

Mr. Amarendra Nath chathpadhy&ya, Are they ever going to be
tned beforé any Court ?

(No answer.)
PoLrTicAL CRIMINALS KILLED IN FIRING WITH MILITARY FORCE.

248. *Mr. Amarendra Nath Chattopadhyaya: Will Government be
pleased to state province by province the number of persons alleged to be

political criminals killed in any fight between them and military force during
the last 30 years and where.and when?

The Honourable Sir Henry Craik: With your permission, Sir, I will
answer questions Nos. 248 and 249 together. The information is not
available and cannot be collected without undue labour and expense.

FIRING' RESORTED TO IN RIOTS.

1249. *Mr. Amarendra Nath Chattopadhyaya: Will Government be
pleased to state the number of riots province by province in which firing

was resorted to by military during the last ten years and the number of
persons killed ?

PERSONS DETAINED UNDER THE PROVINCIAL REGULATIONS AS STAT]!
PRISONERS.

250. *Mr. Amarendra Nath Ohattopadhyaya: Will Government be
pleased to state province by province the number of persons detained under

the Provincial Regulatlons as State Pnsoners smce 1905 and the period of
their detention ?

The Honourable Sir Henry Craik: Such information as is available is
being tabulated and a statement will be laid on the table in due course.

SucozssFrL MECHANICAL EX-APPRENTICES OF THE LILLODAH WORKSHOPSs

251. *Mr. Amarendra Nath Chattopadhyaya: (a) Are Government aware
that the information laid on the table on the 2nd September, 1935 in con-
nection with starred question No. 1324 asked on the 2nd April, 1935,
regarding the successful mechanical ex-apprentices of the Lillooah Work-
shops, East Indian Rallway is not correct and that it is not a fact that
all of them have been posted to semi-techn’cal posts, but only one of them
has been promoted as chargemen (in the grade of Rs. 850 maximum) in the
Production Section? If so, are Government prepared to replace him
ut once by an ex-apprentice of Jamalpur Technical School, who iz waiting
for appointment ? If not, why not?

(b) If the answer to part (a) be in the negative, will Government please
state whether they are prepared to make an early enquiry into the matter
and take necessary steps? If not, why not?

t For answer to this questioh, ‘see answer to questiqn No. 248.
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(c) Will Government please lay on the table a statement showing the
names of the three clerical staff referred to together with the followmg

particulars:
(i) General education (University Examination passed),
(ii) Technical Education (Division passed),
(iii) Service,
(iv) Present pay and grade.
(v) Designation,
(vi) Date of promotion, and
(vii) Workshop employed ?
If not, why not?

(d) Will Government please state whether before promoting the cleri-
cal staff referred to, they made any endeavour to appoint any ez-apprentice-
mechanics, who were available? If so, in what way? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Gov-
ernment are ‘informed that the information laid on fhe tabic of the House
in connection with starred question No. 1324 in respect of clerical staff
appointed to the workshop supervising grade is correct and do not pro-
rose to replace any of the persons concerned by ez-apprentices of
Jamalpur Technical School nor do they consider that any further enquiry
is necessary.

(c) and (d). The names of the three men are:
F. K. Carpenter,
E. A. Stears, and
P. K. Sengupta.

With regard to the remainder of the particulars asked for Government have
no information and do not consider that the labour and expense involved
in collecting it will be commensurate with the results likely to be obtained.

SUCCESSFUL MECHANICAL EX-APPRENTICES OF THE LILLOOAH WORKSHOPS.

252. *Mr. Amarendra Nath Chattopadhyaya: (a) Are Government
aware that the information laid cn the tabl: in connection with starred
question No. 1324 on 2nd September, 1935, is not correct and that it is not
a fact that the practice of promoting daily paid staff, mistries, etc., who
received no technical education at all, to the posts of Assistant Foremen,
chargemen, mechanics and journeymen hag been discontinued since the
emalgamation and that the posts are noi kept reserved for ex-apprentice
mechanice? Are Government aware that Europeans and Anglo-Indians
who received no technical education at all are still promoted to the grade
of Assistant Foremen, chargemen, ete.? If so, why?

(b) If the answer to part (a) be in the negative, will Government please
state whether they are prepared to make an early enquiry into the matter
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and lay a statement on the table showing the names of all who were pro-
moted to the grade of Assistant Foremen, chargemen, mechanics, ete.,
since 1930 together with the following particulars: ’ '

(i) Date of appointment,
(ii) Date of promotion,
(iii) Starting salary,
(iv) General education (University Examination passed),
(v) Technical education (Division passed),
(vi) Practical training,
(vii) Workshop and section employed, and
(viii) Present pay and grade? =
H not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) Government are
informed that the information furnished in reply to question No. 1324 is
eorrect. It is a fact that the practice of promoting mistries, etc., to the
supervising grades has been discontinued. In exceptional cases tempo-
rary vacancies are filled from amongst staff who are definitely suitable for
promotion and the appointment of trained apprentices from the waiting
list would be an unjustifiable expense to the railway.

(b) Government do not consider any enquiry is necessary. The
information required is not readily available and its collection will involve

an amount of labour and expense not commensurate with the results
likely to be obtained.

CONFIRMATION OF CERTAIN MECHANICAL FX-APPRENTICES UNDER THE CHIEF
MecHANICAL ENGINEER, EAST INDIAN RAILWAY.

253. *Mr. Amarendra Nath Chattopadhyaya: (a) With refcrence to
the information laid on the table on the 2nd September, 1935 in connection
with starred question No. 1826 asked on the 2nd April, 1935 regarding the
confirmation of certain mechanical ex-apprentices under the Chief
Mechanical Engineer, East Indiar Railway, are Government aware that
the Railway Board in their letter No. 8548-E. of 10th December 1929 in
reply to Mr. S. C. Mitra’s starred question No. 291(c) of 10th September,
1929, assured that the qualified apprentices selected for appointments, shall

be appointed immediately after completion of their training without having
to serve a probationary period?

(b) Are Government aware that no undertakings were given to those

«r-apprentice mechanics who were referred to.in reply to starred question

No. 1326 that they would be kept on probation till the completion of
remodelling scheme?

(c) 1f the answers to parts (a) and (b) be in the affirmative, will Gov-
ernment please state whether: .

(i) they are prepared to tuke immediate steps against such action of
the Railway Administration ; and if so, in what way; and

(ii) they are prepared to take necessary steps to confirm these ez-
apprentice mechanics in their posts without further delay and
issue necessary orders to this effect; and if not, why not?
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o “'(d) If the answer to part (b) be in the negative, will Government please
‘state whether no undertakings were given to these ex-apprentice mechanics
at {he tims of their appointments? '

The Honourable Sir Muhammad Zatrullah Khan: The replies to the
questions referred to by the Honourable Member were not intended to
imply that apprentices should be engaged permanently if permanent
vacancies did not exist. If the necessities of the service require an ez-
apprentice to be retained in a temporary capacity only, such a course
does not amount to the imposition of a probationary period.

EX-APPRENTICES OF THE JAMALPUR TECHNICAL ScHOOL, EasT INDIAN
RAILWAY.

254. *Mr. Amarendra Nath Chattopadhyaya: (a) With reference to
the information laid on the table on the 2nd September, 1935 in connection
with starred question No. 1325 asked on the 2nd April, 1935 regarding the
ez-apprentices of Jamalpur Technical School, East Indian Railway, are
Government aware that most of the ez-apprentice mechanics had completed
their training before 1932 and that they had good rccords throughout both
in Technical School as well as in Workshop ?

(b) Are Government aware that they were discharged due to no fault

on their part but for the financial stringency of the Railway although vacan-
cies were kept in abeyance?

(c) Are Government aware that these ex-apprentice meechanics were

afterwards re-appointed for their good service records but on revised scale
of pay of 19347?

(d) Are Government aware that their juniors who ‘completed their
training after them (3 to 4 years juniors to them) and have been provided
with posts are governed by the old scale of pay?

(e) Are Government aware that those senior ez-apprentice mechanics
have become junior in pay, service, etc., tc thewr juniors referred to in part
(d) above, although they were senior to them in training?

(f) Are Government aware that the railway servants who are regular
members of the Provident Fund, are counted as permanent hands?

g) Are Government aware that the clerical staff who were retrenched
but now re-appointed are also governed by the old scale of pay?

() Are Government aware that those ex-apprentice mechanics, who are
.now re-appointed, were regular members of the Provident Fund?

(i) If the answers to parts (a) to (h) be in the affirmative, will Govern-
ment please state whether they are prepared to consider the cases of the
‘ex-apprentice mechanics who have been re-appointed and to classify them
as retrenched hands and give them old scales of pay (as it has beeh done
in cases of clerical staff) or put them in such a grade the pay of which is
equivalent to old'grades? If not, why rot?

The Honourable Sir Muhammad Zafrullah Khan: (a) I am afruid the
Hanourable . Member’s question is nct clear. It is a fact that ez-
apprentice mechanics who completed their training before 1932 and were
engaged or re-engaged had ,fa_irly good records both in the Technieal
8chool etid in' wotkshops. )
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(b) Government are informed that some of them were not employed as
at the time of completion of their apprenticeship the work in hand did not
justify an increase in the number of supervising staff in their trades. The
Administration has the right to hold in abeyance vacancies if the work
required to be done does not justify appointments to such vacancies.

(¢) Yes, when the work justified their engagement.

{d) Yes, those apprentices who were appointed as such on or before
the 15th July, 1931, and were later absorbed in the regular establishment
as chargemen, ete., without a break are entitled to the old scales of pay.

(e) An ex-apprentice who is re-appointed after a break would naturally
be junior to another of the same batch who is retained in service without
a break.

(f) It is not the membership of the Provident Fund that determines the
permanent status of an employee but the permanent status confers right
to membership of the Provident Fund. There are certain exceptions one
of which is that apprentices appointed prior to 1931 are permitted by the
terms of their apprenticeship to join the Provident Fund although they
were not permanent staff and permanent appointment is not guaranteed
on completion of apprenticeship.

2) Yes, if re-appointed before the 1st April, 1936.

(h) Yes.

(i) No. Government see no reason tc liberalize the existing rules.

APPOINTMENT OF APPRENTICES ON THE FAST INDIAN RAILwAy,

9255. *Mr. Amarendra Nath Chattopadhyaya: With reference to the
reply to parts (a) to (d) of starred question No. 38 asked on the 8rd Septem-
ber, 1935, regarding the appointment of apprentices on the East Indian
Railway, will Government please state:

(a) the reasons for selecting those two ez-appremtices for the posts in
preference to others;

(b) how the selection for those posts was made; and

(c) who made the selection and what were their qualifications; and
if not, why not?

Ths Honourable Sir Muhammad Zafrullah Khan: (a) Thev were
selected because they had stood first in the technical school examination in
_their respective batches.

(b) By a selection board.

(c) T would invite the Honourable Member’'s attention to my reply to
part (b). Government are not aware who were the officers who constituted
the selection board.

EX-APPRENTICE MECHANICS APPOINTED IN THE EAST INDIAXY RArLway
WORKSHOPS. !

9256. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government
please state whether they have acted in accordance with the procedure
cited in answer to starred questions Nos. 296 (b) and (c) and 471 (d) asked
on the 10th September, 1920, and the 6th March, 1930, respectively
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regarding the appointments of ez-apprentice mechanics in the chargeman
T. T. grade? If so, will they please lay on the table a statement showing
separately the names of ez-apprentice mechanics who have been appo:nted
in different workshops. under the Chiet Mechanical Engineer, East Indian
Railway, since 1933, together with the following particulars:

(i) name of the workshop employed;

(ii) date of completion of apprenticeship, training;
(iil) division passed in Technical School; and
(iv) starting pay?
(b) Will Government please state separately the number of vacancies

in the different grades of supervising staff occurred in ditferent workshops
under the Chief Mechanical Engineer, East Indian Railway, since 1932 ?

The Honourable Sir Muhammad Zafrullah Khan: (a) As regards the
first part of the question, Government understand that the procedure
referred to is being followed. As regards the latter part, the availablo
information was laid on the table of the House on the 2nd September, 1935
in reply to question No. 1015.

(b) Government have no information and do not consider that the
expense and labour involved in compiling the information will be
commensurate with the results likely to be achieved.

QUALIFICATTONS OF CHARGEMEN, ASSISTANT FOREMEN AND FOREMEN EMPLOYED
IN CHARBAGH AND ALAMBAGH RATLway WORKSHOPS.

257. *Mr. Amarendra Nath Chattopadhyaya: (a) 1¢ it a fact that a
majority of the chargemen, Assistant Foremen and Foremen employed in
Charbagh and Alambagh Workshops under the Chief Mechanical Engineer,
East Indian Railway, neither received any technical education nor practical
training ? If so, will Government please state the reasons therefor ?

(b) If the answer to part (a) be in the negative, will Government: please
supply separately the names of all chargemen, Assistant Foremen, and
Foremen (including those who are officiating) employed in those work-
shops together with the following particulars:

(i) General education (University Examination passed};
(ii) Technical education (Division passed);
(iii) Practical training; and
(iv) Service?
If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) The reply is in
the negative.

(b) No. Government consider this unnecessary as it is unlikely to
serve any useful purpose.

ProMmoTION OF .JorRNEYMEN TO HIGHER CHARGEMEN'S GRADE IN THE
CEARBAGH AND ALAMBAGH RArLway WORKSHOPS.

. 258. *Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact that the
Journeymen are promoted in higher chargemen’s grade superseding the
claims of chargemen T. T. in Charbagh and Alambagh Workshops, under
the Chief Mechanical Engineer, East Indian Railway?
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(by Are Government aware that in the information laid on the table
on the 2nd September, 1985, in connection with starred question No. 1824
asked on the 2nd April, 1935, it has been stated that journeymen's grade
is lower than that of the chargeman T. T.? '

(c) If the answers to pafts (a) and (b) be in the affirmative, will Govern-
ment please state the reasons for promoting journeymen to higher charge-
men’s grade in preference to chargemen T. T.?

(d) Are Government prepared to take necessary steps to replace those
journeymen who are still officiating in higher chargemen’s grade by charge-
men T. T. and to stop such practice without further delay and issue neces-
‘sary orders to the Roilway Administration to this effect ? If not, why not?

(e) If the answer to latter portion of part (d) be in the affirmative, will
Government please lay a copy-of the order on the table? If not, why not ?

(f) If the answer to part (a) be in the negative, will Government please
state whether they sare prepared to make an early enquiry into the matter
and take necessary steps? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (1) Yes, this has
been done in certain individual cases considering the merit and length of
service in each case.

(b) Yes.

(c), (d), (e) and (f). Government have delegated full powers to local
Administrations in matters relating to the appointment and promotion of
subordinate staff and are not prepared to interfere.

SUCCESSFUL MECHANIOAL Ex-APPRENTICES OF THE LILLOOAH WORKSHOPS.

9259. *Mr. Amarendra Nath Chattopadhyaya: (a) With reference to the
information laid on the table on the 2nd September, 1935, in connection
with part (f) of starred question No. 1324 asked on the 2nd April, 1935, re-
garding the successful mechanical ex-apprentices of the Lillooah Workshops,
Last Indian Railway, will Government please state whether the Railway
Administration have issued any orders to the Heads of the workshops such
as Works Managers, to discontinue the practice of promoting mistries and
others, who received no technical education at all, to the grade of journey-
man, chargeman, ete., in preference to the ex-apprentice mechanics of
Jamalpur Technical School ? '

(b) If the answer to part (a) be in fhe affirmative, will Government
please lay a copy of the order on the table? If not, why not?

(e) If the answer to pait (a) be in the negative, will Government please
state whether:

(i) they are prepared to take necessary steps to issue such orders to
Railway Administrations without further delay, and if not, why
not; and ’ T

(ii) they are prepared to lay-a copy of the same on the table, and

N

if not, why not ?
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The Honourable Sir Muhammad Zafrullah Khan: Government are in-
formed that no specific order has been issued but that all Deputy. Chief
Mechanical Engineers and Works Managers are aware of the policy that
‘vacancies in the technically trained supervising grades should be filled by
cxz-apprentices on the waiting list as far as possible. The Agent, East
Indian Railway, is, however, taking steps to bring it once again to the
notice of all concerned.

DeMoLITION OF A HINDU TEMPLE IN THE RANGOON CANTONMENT.

260. *Dr. T. 8. 8. Rajan: (a) Are Government aware that a Hindu
temple was demolished in Rangoon Cantonment by the Rangoon Develop-
ment Trust? If so, will they be pleased to state the reasons that rendered
such & step necessary ?

(b) Are Government aware that the temple is a very old one, built
by Hindu sepoys engaged in the Burraese Wars, for offering worship?

(c) Is it a fact that the residents in that locality, the descendants of the
founders of the temple, have been offering worship in that temple ?

(d) Will Government state under what provision of law the Develop-
ment Trust acted in the matter in the manner in which they did ?

(e) Were the worshippers intimated of the intention of the authorities
to pull down the temple, and was their consent taken beforehand ?

(f) Have Government received any representation from the worshippers
and the Hindu public of Rangoon regarding the destruction of the temple ?

(g) Are Government aware that the religious sentiments of the people
have been outraged, and if so, how do they propose to make proper amends
for it ?

(h) Are Government prepared to compensate the aggrieved parties by
rebuilding their temple at its original site and having it properly consecrated
at their expense ? If not, will they state the reasons for not doing so?

The Honourable Sir Henry Oraik: (a) to (h). I would invite the
Honourable Member’s attention to the reply given by me on the 26th
September, 1985, to Mr. Ananthasayanam Ayyangar’s question No. 715.
In addition to the informsation given in that reply, I am informed that
the temple was a small hut built of temporary materials, and that it
was in such a condition that its total value was estimated at Rs. 20 only.
Its age snd origin are uncertain, but there is reason to beh'eve|tha{:, it has
not always stood on the site from which it was removed. The site was
acquired by the Rangoon Development Trust under section 21 of the
Lower Burma Town and Village Lands Aect, 1898. Some representations
and resolutions were received and they were forwarded to the Local

Government for disposal.

Dr. T. S. S. Rajan: There is a principle involved in the operation

of the Act here. This is a case of a religious place of worship. Could

a religious place of worship, however small it may be, be demolished or

taken possession of without the consent of the parties concerned?

The Honourable Sir Henry Oraik: I have not myself referred to the
Jot; T cannot answer that without notice. .
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Mr. President (The Honourable Sir Abdur Rahim): It is a legal
question.

Dr. T. S. S. Bajan:I suppose the Honourable Member is aware that
it is a religious place of worship?

Mr. President (The Honourable Sir Abdur Rahim): That goes with-
out saving if it is & temple.

Dr. T. 8. S. Rajan: The sanctity of temples is violated bv the opera-
tion of this Act?

Mr. President (The Honourable Sir Abdur Rahim): There is the Act;
and the Honourable Member has said that he cannot answer off-hand.

INTRODUCTION OF THE DELHI TIME.

261. *Dr. T. S. S. Rajan: (a) Will Government please state if the
**Delhi Time’’ which was introduced last year is still in force ?

(b) Will Government please lay on the table the opinions of the various
departments and interests that were consulted in the matter ?

(¢) Are Government aware that there is an impression that the ‘‘Delhi
Time’’ has been introduced merely to give more time to officers for attend-
ing evening parties, tennis and the like and not in the interests of work or
efficiency ?

(d) Are Government aware that owing to the introduction of the ‘‘Delhi
Time’’ last year the clerks and assistants living in the outlying areas of
New Delhi, and especially in the new Minto Road quarters, had to take
their morning meals much earlier than usual and were put to a great deal
of inconveniences on this account, with resultant loss of efficiency and
health ?

The Honourable Sir Henry Craik: (a) No.

(b) Government do not consider any useful purpose would be served
by placing on the table the opinions of the authorities consulted.

(c) No.

(d) I am not aware that anyone has suffered either in health or
efficiency.

UNSAFE CoNDITION OF INDIAN CLERKS’ QUARTERS AT TIMARPUR, DELmr

262. *Dr. T. S. S. Rajan: (a) Will Government state if it is a fact
that during the last summer some of the Indian clerks’ quarters at T'imar-
pur were inspected and some of the rooms were found unsafe and were
ordered to he vacated ?

(b) Is it not a fact that these quarters, as well as the old Imperial
Secretariat Buildings were built to last only for five or ten years till such
time as the permanent capital was built ?

(c) Is it not a fact that most of the houses, as well as the office build-
ings referred to above, have become unfit and are in fact dangerous for
human habitation ? -
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(d) Do Government propose to take early steps to have a thorough sur-
vey made of these buildings and, if necessary, have them vacated and
pulled down so that they may not constitute a danger to the people living
in them?

The Honourable Sir Frank Noyce: (a) Yes.

(b) No.

(¢) No. The quarters are admittedly in a bad condition and some of
the outhouses were condemned as dangerous, but the quarters as a whole
have not been condemned as dangerous and unfit for human habitation.

(d) A proposal to demolish the existing quarters and to build some
new ones is under consideration. In the meantime such of the quarters
as are occupied and are siill required will be kept in a reasonable state
of repair.

I.evy or AN IMPORT Dury oN RicE sND PaDDY.

263. *Dr. T. S. S. Rajan: (a) Will Government be pleased to state the
quantity and value of imported Siamese rice, broken rice and paddy, into
India since the import duty of twelve annas was levied on imported broken
rice in May last ?

(b) Has the imposition of the duty in any way helped to raise the selling
price of paddy in this country ?

(¢) Do Government still hold that there is no necessity for an import
duty on foreign paddy aund whole rice imported into India and, if so, will
they be pleased to state their reasons ?

(d) Are Government prepared to consider the desirability of levying an
import duty both on whole rice and paddy ?

The Honourable Sir Muhammad Zafrullah Khan: (a) I lay on the table
a statement showing imports of rice, broken rice and paddy from Siam.
into India during April to December, 1935.

(b) Yes.

(c) and (d). The question of an import duty on rice is st present re-
ceiving the consideration of Government.

Statement showing imports of Rice, Broken Rice and Paddy from Siam
into India during the months of April to December 1935.

Rice. Broken rice. Paddy.
Month. |
Quantity. |- Value. Quantity. | Value. Quantity. | Value.
|
Tons. Rs. Tons. Rs. Tons. , Rs.
April . 300 18,900 3,918 ' 3,15348 | Ni | Nil
May . . 500 45,540 | Negligible - 41 | Negligible 6
- June . . | Negligible 6 Nil Nl Nl Nil
Tuly . 500 | 45,842 | Nil Nil 5,073 | 3,18,611
August . . 750 77,000 9,035 | 5,87,417 550 33,836
September . 453 41,489 11,930 | 7,90,139 5,358 | 3,04,076
October . . 401 37,367 5,792 | 3,69,594 3,247 | 1,66,775
November . 1,673 | 1,63,511 9,602 | 6,45,941 3,636 | 2,256,711
December . 2,988 | 3,08,982 7,696 | 515,447 637 49,692
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Dr. T. 8. S. Rajan: Are Government aware that so recently as two

-weeks ago, there has been an import of over 28,000 tons of rice in Bom-
bay ports from Siam? ‘

The Honourable Sir Muhammad Zafrullah Khan: Government have
seen a report to that effect in the press, and they are taking steps to

.ﬁnd out from the Port Officers concerned as to what the exact situation
38.

Dr. T. S. S. Rajan: Have Government reviewed the price of rice in
relation to the imports that are now on the increase?

The Honourable Sir Muhammad Zafrullah Khan: I have got figures
with regard to the price of rice generally in the Madras Presidency as
compared with September and November of last vear. If that would in-
terest the Honourable Member—it is a short statement—I can read it.

Dr. T. S. S. Rajan: Is the Honourable Member aware that besides
the ports of Madras and Bombay, there are a number of other ports in
South India along the coast where Siamese rice is being imported in
large quantities?

The Honourable Sir Muhammad Zafrullah Khan: I am not aware.

Mr. T. S. Avinashilingam OChettiar: What is the answer to parts (c)
and (d)?

The Honourable Sir Muhammad Zafrullah Khan: The question of
an import duty on rice is at present receiving the consideration of Gov-
vernment.

Mr. S. Satyamurti: With reference to the answer to part (b)—I think
the Honourable Member said, ves—what is the extent of rice in the
selling price of paddy?

The Honourable Sir Muhammad Zafrullah Khan: I have got a statement
of wholesale prices of paddy in the Madras Presidency with regard to
September and November of 1934 and 1935. Perhaps that would help
the Honourable Member. At Madura, in September 1934, the price was
Rs. 2-11-0, and in September, 1935. Rs. 3. In November, 1934,
Rs. 2-14-0, and in November, 1935, Rs. 3. In Nellore, the price was
Rs. 2-13-0 and Rs. 3 in the two months of September and Rs. 2-11-0
and Rs. 2-14-0 in the two months of November. In Berhampore, it
was Rs. 1-10-0 and Rs. 2-10-0 in September, 1934, and September, 1935,
respectively, and Rs. 1-18-0 and Rs. 2-9-0 in November, 1934 and
November, 1935, respectively. At Nandalore, the price was Rs. 2.11.0
and Rs. 2-13-0 in September, 1934, and September, 1935, respectively,
ard Rs. 2-13-0 and Rs. 2-10-0 in November, 1934, and November, 1935,
respectively.

Mr. Sami Vencatachelam Chetty: Are Government aware that there
has been a corresponding decrease of importation of Burma rice into
the Continent of India as much as there was increase in the importa-
tisn of ®iamese rice?
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The Honourable Sir Muhammad Zafrullah Khan: 1 am not aware.

Dr. T S. 5. Rajan: Are Governnient aware that a lot of rice has been
ml'xed up with unbroken rice to escape duty, and the whole thing is
being dumped into this country under that label?

The Honourable Sir Muhammad Zafrullah Khan: I am not aware.

Dr. T. S. S. Rajan: Have Government received any communication
from the Government of Madras on this subject?

The Honourable Sir Muhammad Zafrullah Khan: Without looking
into the matter, I cannot say from memory.

Dr. T. S. S. Rajan: Has there been any representation from the
Association of Mirasdars of Tanjore?

The Honourable Sir Muhammad Zafrullah Khan: 1 would require
notice of that.

Mr. S. Satyamurti: With reference to parts (c) and (d) of the
question, may I know when Government expect to be in a position to
come to any definite conclusion on the matter specifically raiced in part
(d) of the question?

The Honourable Sir Muhammad Zafrullah Khan: I do not think it
will take very long.

MARKETING OF VARIOUS PRODUCTS OF AGRICULTURE.

264. *Dr. T. S. S. Rajan: (a) Will Government be pleased to state how
far the Marketing Board, appointed by the Government of India, has
helped the agriculturists in marketing their produce ?

(b) Have they formulated any definite scheme for the marketing of
various products of agriculture and if so, what are they ?

(¢) What representations have they made to the various Railway autho-
rities for facilities for transport and reduction of freight rates of agricultural
produce to marketing centres ?

Sir @Girja Shankar Bajpai: (a) and (b). A copy of the progress re-
port of the marketing surveys up to the end of June, 1935, has been
placed in the Library. The formulation of Jefinite proposals about the
marketing of various agricultural products will be undertaken after the

surveys now in progress have been completed.

(¢) The Honourable Member’s attention is invited to the reply given
by Mr. P. R. Rau on the 18th September, 1935, to Mr. Akhil Chandra

Datta’s question No. 455.

Dr. T. S. S. Rajan: Have Government any idea as to when they are
likely to get these reports from the various provincial bodies?
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Sir @irja Shankar Bajpai: The original idea was that the various
reports should be in between December, 1935; and June 1936. The

Marketing Officer reports that he is endeavouring to keep to that
programme.

PROPOSAL TO ABOLISH THE EXISTING FRANCHISE ENJOYED BY INDIANS IN Fuj1,

265. *Dr. T. S. S. Rajan: (a) Is it or is it not a fact that there is a
proposal to abolish the existing franchise enjoyed by Indians in Fiji?

(b) If the answer to part (a) be in the affirnative, what measures have
the Government of India taken to protect the privileges which the Indians
in Fiji have been enjoying till now ?

'Sir @Girja Shankar Bajpai: (a) and (b). The attention of the Honour-
able Member is invited to the reply given by me on the 6th Yebruary,
1936, to Mr. Satyamurti’s starred question No. 100.

TRAINING OF CLERES, ASSISTANTS AND OFFICERS OF THE GOVERNMENT OF
INDIA SECRETARIAT IN IWDIA OQFFICE.

266. *Dr. T. S. S. Rajan: (a) Will Government state the strength of
the various branches of the India Office ?

(b) Will Government state what proportion of the cost of the India Office
is debited to Indian revenues?

(c) If any proportion is so debited, will Government state whether any,
and if so, how many, Indians are employed in the various branches of this
Office in any capacity ?

(d) If no Indian has so far been employed in the India Office, are Gov-
ernment prepared to take early steps to send Indian clerks, assistants and

officers by rotation from the Government of India Secretariat, for necessary
training there ?

The Honourable Sir Henry Oraik: (a) Government have no information
beyond what is contained in the India Office List, a copy of which is in
the Library of the House.

{b) Approximately one half.

{c) Government, have not the information. *

{d) If the Honourable Member will refer to section 17 of the Govern-
ment of India Act now in operation and section 280 of the Government
of India Act, 1935, he will see that his suggestion is impracticable.

Mr. Lalchand Navalrai: In view of the fact that half the cost is
being borne by the Indian exchequer, may I know whether Government
would advise the India Office to engage Indians in their office?

The Honourable Sir Henry Oraik: If th¢ Honourable Member will
refer to section 17 of the Government of India Act now in operation, he

will see what the procedure is for making appointments in the India
Otfice.
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) l:r:'t T. 8. Avinashilingam Ohettliar: What is the impracticability
about it. )

The Honourable Sir Henry Oraik: The section lays down:

“(1) No addition may be made tc the establishment of the Becretary of State in
Council.................. except by an Order of His Majesty in Council.

(2) The rules made by His Majesty for examinations, certificates, probation or other
tests of fitness, in relation to appointments to junior situations in the civil service
shall apply to such appointmnents on the said establishment’’,

that is on the India Office.

‘TRAINING OF INDIANS IN MANUFAOTURING FIEMS IN GREAT BRITAIN.

267. *Dr. T. S. S. Rajan: (a) Is it a part of the duties of the Trade
‘Commissioner for India in London to errange and negotiate with manufac-
turing firms in Great Britain for practical training to qualified Indians in
those tirms?

(b) If so, how many Indians are there now receiving such training ?

(c) Is there any limit to the admission of Indians and if so, what are
the terms under which such admission is made ?

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member is refcrred tc the reply given by me to Seth Govind Das’
starred question No. 186 on the 7th February 1936, and to the supple-
mentary questions put cn that date.

Prof, N. G. Ranga: What is the answer to part (b): How many Indians
are there now receiving such training?

The Honourable Sir Muhammad Zafrullah Khan: Government have
no information. Tt could not have been obtained within three days.

INDIAN TRADE COMMISSIONERS IN OERTAIN COUNTRIRS AND TRADE
AGREEMENTS WITH THOSH COUNTRIES.

. *Dr. T. S. S. Rajan: (a) Are there Indian Trade Commissioners in
Germany, Italy, Paris, Czecho-Slovakia and Japan?

(b) Are there any trade agreements between these countries and the
Government of India?

(¢) Are Government prepared to consider the feasibility of entering into
bilateral agreements with these countries wherein, besides other things,
provision for training duly qualified Indians for practical instructions in in-
dustrial concerns may also find a place ?

(d) If not, will they be pleased to state their reasons?

The Honourable Sir Muhammad Zatrullah Khan: (a) There it one
Indian Trade Commissioner in Germany and another in Italy. Northern
France and Czecho-Slovakia are included within the jurisdiction of the
former and Southern France within that of the latter.
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(b) India has trade agreements with Italy, France and Japan. There
are no separate agreements with Germany and Czecho-Slovakia but by
virtue of treaties between the United Km"dom and these countries, Indian
goods are entitled in them to most-favoured-nat,ion treatment on terms of
reciprocity. )

(c) and (d)- Government do not consider that it would be practicable
to include a provision of the kind suggested by the Honourable Member
in a bilateral trade agreement.

Prof. N. @. Ranga: When do Government propose to send a Trade
Commissioner to Japan?

The Honourable Sir Muhammad Zafrullah Khan: I cannot say.
Government have not yet decided.

Prof. N. G. Ranga: Are they considering?

The Honourable Sir Muhammad Zafrullah Khan: Yes.

Mr. Husenbhai Abdullabhai Laljee: How long it would take?

The Honourable Sir Muhammad Zafrullah Khan: I cannot sav now.

RerorT Oor THE DRUGS INQUIRY COMMITTEE.

269. *Dr. T. S. S. Rajan: (a) When did the Drugs Inquiry Committee
submit their report to Government ?

(b) What were its chief recommendations ?
(c) Have ‘Government taken any action on that Report?
(d) If not, will Government be pleased to state their reasons?

(¢) What action have Government taken with regard to the resolution
passed by the Council of State in its last session at Simla regarding this
subject ?

(f) If they have not taken any action, will Government be pleased to
state the reasons for not acting on the resolution recommended by the
Council of State ?

Sir @irja Shankar Bajpai: (u)—(f). 1 would refer the Honourable
Member to the answer given by me to Seth Govind Das’s question No.
135 on the Tth February, 1936.

PRrOVISION OF RAISED PLATFORMS ON STATIONS BETWEEN ERODE AND
TRICHINOPOLY ON THE SOUTH INDIAN RAILwAY.

270. *Dr. T. 8. S. Rajan: (a) Are Government aware that many
stations in the broad gauge section of the South Indian Railway, between
Erode and Trichinopoly, have very low platforms, which -make it a perfect
acrobatic feat to climb down from the train, particularly for elderly passen-
gers especially women, and for children ?

(b) Are Government aware that there are numerous small stations or
this line where the trains do not halt for any length of time sufficient to
enable the passengers to alight with safety ?
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(c) Is it not a part of the duty of the Railway authorities to provide this
ordinary convenience in consideration of the fare they take from the
passengers ?

(d) Are not similar conditions prevailing at many stations on the Great
Indian Peninsula Railway on the Grand Trunk Line from Wardha to
Delhi ?

(e) Are Government prepared to take necessary and early steps to im-
prove the level of station platforms with due regard to public safety and
convenience ?

(f) Will Government state whether the Government Inspector of Rail-
ways brought this fact to their notice before the lines were declared open
for traffic and if not, why did he not do so?

(g) Will Government state what action do they propose to take in this
matter ?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (d). Govern-
ment are aware that at a number of stations with small trafttie, low level
platforms have been provided.

(b) No.

(e), (¢e) and (g). Railways are replacing low level with high level
platforms as traffic increases enough to justify this action and as funds
can be allotted for the purpose. »

(f) There was nothing contrary to sanctioned standards which required
a report from the Government Inspector.

[

. Dr. T. S. S. Rajan: Do Government at all realise the inconvenience
caused to the passengers through getting up and down this platform
together with the risk there is?

The Honourable Sir Muhammad Zafrullah Kban: There is always
inconvenience in the case of low platforms.

Dr, T. S. S. Rajan: I am particularly referring to my question. Are
Government aware that people cannot ascend to and descend from the
trains within the time allowed for the trains to stop because of these

low platforms?

The Honourable Sir Muhammad Zafrullah Xhan: Governruent have no
reason to suppose that stoppages are not enough to enable passengers
to board the trains quite comfortably.

Dr. T. S. S. Rajan: If accidents happen in boarding trains, are they
reported so that they might take further measures to raise the platform?

Mr. President (The Honourable Sir Abdur Rahim): Next question.
REFUSAL OF PERMISSION TO A MEMBER OF THE LEGISLATIVE ASSEMBLY TO

STAY IN THE YOUNG MEN’S CHRISTIAN ASSOCIATION, SIMLA.

271. *Dr. T. S. S. Rajan: (a) Are Government aware that a Member
of the Legislative Assembly was refused permission to stay and take up
rooms which were booked by him in the Simla Y. M. C. A.?
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(b) Are Government aware of, and if so, will they state the reasuns for
such a conduct by the organisation?

(c) Does the Y. M. C. A. receive any subvention or any other grants
from the Government of India, directly or indirectly, such as building
grants, education grant or rural development grants ?

(d) In view of the event that is the subject matter of this interpellation,

are Government prepared to stop all contributions to the Y. M. C. A. in
this country in future ?

The Honourable Sir Henry Craik: (a) Government have
comments on this matter, but have no other information.

(h) No.

(¢) and (d). No subvention is made by the Government of India to
the Y. M. C. A., but I believe there have been instances where a special
grant has been made for a particular purpose. 1 am not prepared to
give an undertaking that the Government will give the Y. M. (. A. no
asgistance in the future. :

seen press

Seth Govind Das: Is it a fact that this gentleman was refused
aceommodation there, because he puts on Indian costume?

The Honourable Sir Henry Craik: T have said that 1 have no informa-
tion on the subject except what has appeared in the press which is just
as readily available to Honourable Members as it is to me.

Prof. N. @. Ranga: Will Government take it from me, as the gentle-
man involved in this incident, that it is a fact that the Y. M. C. A.

authorities refused me admission on the alleged ground that I was wearing
a dhoti and not European clothing?

The Honourable Sir Henry Craik: I am quite prepaled to take it
from the Honourable Member.

Dr. T. S. S. Rajan: Dc Government propose to take any action against
the Y. M. C. A.?

The Honourable Sir Henry Craik: Government can take no action. Tt

is not a Government institution; they were nct consulted and they have
no information.

Mr. S. Satyamurti: Will Government take up this matter with the
authorities of the Y. M. C. A., in order to find out the facts and make

up their minds one way or the other before they consider any kind of
help to this Association ?

The Honourable Sir Henry Craik: I see no reason at all to do so.

Mr. S. Satyamurti: Why not? Why should Government help an
Assoclatlon which discriminates against Indians in their own country?

The Honourable Sir Henry Oraik: That question seems to me to
contain an argument.
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Mr. S, Satyamurti: After this statement by an Honourable Member
<on the floor of this House that he was denied wccess because he wore
Indian costume, why do Government refuse 1o take up the matter with
the Y. M. C. A., before they make up their minds to give or not to give
.any contribution to them?

The Honourable Sir Henry Craik: Because the institution has nothing
whatever to do with Government.

Mr. S. Satyamurti: Why do Government refuse to commit themselves
‘not to give any help of any kind to this institution out of the tax-payer’s
money, which refuses admission to Indians in their own country?

The Honourable Sir Henry Craik: Government assist many institutions
-of various kinds in various ways, but do not interfere with their inter-
nal arrangements or domestic rules.

Mr, S. Satyamurti: Is it the policy of Government to help an Associa-
tion which discriminate« against Indians on account of their own Indian
-dress ?

The Honourable Sir Henry Craik: No, Sir.

. Mr, S. Satyamurti: Then, why do (Government not give ar under-
taking . . . . ..

Mr, President (The Hcnourable Sir Abdur Rahim): Order, order; next
-question.

QUININE FELD BY GOVERNMENT.

272. *Dr. T. S. S. Rajan: (a) Will Government be pleased to state the
quantity of quinine held by them at the end of 1935?

(b) What is the present rate of sale of the Government stocks and that
-of the market ?

(c) What is the actual cost of production of quinine for Government?

(d) What is the profit which Government make on every pound of
quinine over and above the cost of production?

Sir Girja Shankar Bajpai: (a) At the end of 1935 the total quantity
of quinine belonging to the Government of India amounted to 167,921
pounds. This includes the reserve of 150,000 pounds which is maintained
to meet national emergencies.

(b) The sale price of Government quinine is Rs. 18 per pound. The
~current market price is about Rs. 23 per pound.

(¢) The average cost of production of quinine, for the Government of
India, excluding overhead charges for direction and rent, is estimated at
sbout Rs. 15 per pound.

(d) Attention of the Honourable Member is invited to the reply given
to parts (b) and (d) of Srijut N. C. Bardaloi's unstarred question No. 54
on the 9th September, 1935. '
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Dr. T. 8. S. Rajan: I simply wanted to know whether there is any
profit which Government make on the transaction.

Sir Girja Shankar Bajpai: My Henourable friend asked a supplementary
question on that point the other day, and I told him that if the rent
element and the overhead charges were included, the profit would be
possibly a few annas a pound

MARKET PRICE OF QUININE.

273. *Dr. T. S. S. Rajan: (a) Is the market price of quinine controlled
by a combine, of which India is a member?

(b) Who are the other members of the combine ?

(c¢) Is it not a fact that the combine regulates the prices of quinine,
and that the present selling rate of Government quinine is due to the fact
that Government are obliged to keep up a high selling rate on account of
their membership in that combine ?

Sir @irja Shankar Bajpai: (a) The market price of quinine probably
depends upon those who contrsl 90 per cent of the production of the
drug. India is not a member of any combine.

(b) The Government of India have nc information.

(¢) As regards the first part 1 would refer the Honourable Member
to the answer to part (a). The answer to the second part of the question
is in the negative. Actually the Government price is considerably lower
than the market price of trade quinine.

INDIA’S QUININE REQUIREMENTS.

274. *Dr. T. S. S. Rajan: (a) Is India self-contaiued in the matter of its
quinine requirements?

(b) How much quinine does Burma Province produce?

(c) In the event of the separation of Burma from India, will not Govern-
ment be deprived of a n/:cessary product which is required for her people ?

(d) Do Government propose to increase the area of cinchona cultivation
in this country? If not, why not?

Sir Glrja Shankar Bajpai: (a) No.

(b) It is not possible to give an exact figure as Java bark hns so far
been mixed with Burma bark in the production of the Government of
India quinine, but it is calculated that if a year’s output of Burma
bark were converted into quinine sulphate by itself the yield would be
8,000 lbs, of quinine sulphate approximately.

(¢) The Government of India will have no source of supply of raw
material left but Bengal and, to a less extent, Madras, will

(d) Under the new constitution the production, supply and distribution
of quinine will rest entirelv with Local Governments.

Prof. N. G. Ranga: What steps do the Government of India propose-
to take to see that India is self-sufficing in the matter of quinine supply
after the separation’ of Burma from India?
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Sir @irja Shankar Bajpai: I have answered that question on previous
oceasions. On the present I would refer the Honourable Member to
what I said in reply to part (d), namely, that the responsibility for the
production, supply and distribution of quinine from next vear will in all
probability rest with the T.ocal Governments. )

Prqf. N G. Ranga: Will Government consider the advisability of
expecting its Public Heaith Department to enaile each cne of these
Provincial Governments to equip themselves with the necessary quinine
supply?

Sir Girja Shankar Bajpai: It is not possible even for the Public Health
Department of the Government of India to do that, because, whether one
can grow the cinchona tree or not depends upon climatic and a number
of other ronditions.

Prof. N. @G. Ranga: Do the Government of India propose not to do
anvthing at all in the matter of enabling these Provincial Governments
to have their own supplies of quinine?

Sir Girja Shankar Bajpai: Not unless the Local Governments take
any initiative in the matter.

GOVERNMENT OF INDIA SECRETARIAT PROCEDURE COMMITTEFE.

275. *Dr. T. S. S. Rajan: (a) Is it a fact that Government bhave
constituted o Committee to go into the question of selecting officers for the
principal posts in and the procedure of the Government of India Secre-
tariat ?

(b) Will Government be pleased to state the reasons for this unusual
procedure ?

The Honourable Sir Henry Craik: (a) Yes.
(b) These were stated in a Resolution, dated the 8rd October, 1935,

which was published in the Gazette of India, dated the 5th October,
1935.

Mr. S. Satyamurti: Has this Committee finished its iabours?

The Honourable Sir Henry Craik: Not yet, Sir.

Mr. S. Satyamurti: When do Government expect its report ?

The Honourable Sir Henry Oraik: I hepe in the next month or at the
end of February.

Mr. S. Satyamurti: Will the report be placed before the House for
discussion ?

The Honourable Sir Henry Craik: 1 cannot give anv undertaking about
that.

Dr. T. 8. S. Rajan: Do not Government consider the Public Service
Commission a body suitable for this purpose instead of a special committee ?
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The Honourable Sir Henry Craik: No, Sir; it is not their business.

RECRUITMENT OF QUALIFIED SONS AND DEPENDANTS OF THE PoSTAL
EMPLOYEES IN THE BENGAL AND Assam Postaru CIRCLE.

276. *Mr. Lalchand Navalrai: (a) With reference to my supplementary
questions to starred question No, 884 asked on the 16th September, 1935-
regarding the recruitment of the qualified sons and dependants of the:
postal employees in the Bengal and Assam Postal Circle, will Government
be pleased to state how many relations and dependants of Government
employees in the Posts and Telegraphs Department in Sind have been given
preference in the matter of appointments on account of their relationship-
with postal employees during the last five years?

(b) How many of them were Hindus and how many Muhammadans-
and in what post were they placed?

The Honourable Sir Frank Noyce: (1) and (b). Government regret that
they are unable to furnish the information as its collection would involve-
an undue expenditure of time and labour. As already stated in the reply
to the.supplementary questions referred to by the Honourable Member,
other things being equal, preference is given to properly qualified sons and
dependants of employees of the Department in the matter of recruitment,.
but such preference is always subject to the strict observance of Govern-
ment’s orders regarding the adjustment of communal inequalities.

Mr. Lalchand Navalrai: Ts that rule being followed in Sind ?

The Honourable Sir Frank Noyce: I hope so; T have no reason to believe:
the contrary.

Mr. Lalchand Navalrai: Has the Honourable Member satisfied himself
on that point?

The Honourable Sir Frank Noyce: If my Honourable friend can bring
to my notice any occasion in which it is not being followed, T shall be
very glad to inquire into it. :

ImrPorT AND REVENUE DUTIES PAID BY EUROPEAN AND INDIAN OIL
COMPANTES.

277. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state how many European and Indian Oil Companies are there in India-
including Burma Oil Company ?

(b) Do these Companies both European and Indian pay the same
import duty? If not, what is the difference of duty paid by them
respectively and what are the reasons for this difference ?

(c) Do these Companies pay differential rate of revenue duty? If
so, why should that difference prevail ? .

(d) What is the long history behind these differential rates of duty as
stated by the Honourable the Finance Member in reply to a supplement-
ary question to starred question No. 175 asked by Mr. C. N. Muthuranga
Mudaliar on the 6th September, 1935 ?
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(e) Do Government propose to remove this difference? TIf not, why
not ?

The Honourable Sir James Grigg: (a) There are sixty-six companies in
India which deal in petrol, kerosene and allied mineral products. Of these

forty-five are incorporated in India and twenty-one are incorporated in
other countries.

(b) All companies pay the same rate of import duty.

(c) and (d). The Honourable Member is presumably referring to the
difference between the import duty and the excise duty on kerosene. The
rates at which these duties have been levied at various times were stated
in my reply to question No. 1566 asked by Mr. Avinashilingam Chettiar on
the 5th of April, 1985. The import duty existed before the excise duty,
and since the excise duty was first imposed in 1922 it has always been
somewhat lower than the corresponding import duty. The indigenous
product in fact continued to enjov an advantage of the same nature as
that enjoyved by a large number of other commodities produced in India
against imports from abroad on which a purely revenue duty is levied.

(e) No, because the maintenance of this difference is one of the terms.
of the Indo-Burma Trade Agreement.

Mr. Lalchand Navalrai: What I wanted to know was whether there is
any discrimination between the 'different companies with regard to revenue
duties.

The Honourable Sir James Grigg: All companies pay the same import
duties.

Mr. Lalchand Navalrai: 1 refer to revenue duty mentioned in clause
(e) of the question.

The Honourable Sir James Grigg: No, Sir.

AMENDMENT OF THE INDIAN COMPANIES ACT AND THE INSURANOE Law.

278. *Mr. Lalchand Navalrai: (a) With reference to starred question
No. 132 asked by Mr. S. Satyamurti on the 5th September, 1985 regard-
ing the amendment of the Indian Companies Act, will Government be
pleased to state whether Mr. Sen, the Special Officer in connection with
the revision of the Tndian Companies Act, has submitted his report?

(b) If the answer to part (a) be in affirmative, do Government propose
to give an idea of its recommendstions if taey do not still consider it
desirable to circulate it amongst the Members of the Legislative Assembly?’
If not, why not?

(c) When do Government propose te introduce a Bill amending the
Indian Companies Act in pursuance of the report submitted by Mr. Sen?

(d) Was Mr. Sen asked to consider the amendment of the Insurance
laws; if so, whether he considered the same and made any recommenda-
tions, and if so, what are those recommendations ?

(e) Has Mr. Sen made any suggestions to amend the Provident Tnsur-
ance Societies Act of 1912, with s view to check the unsatisfactory
features attending the growth of Provident Fund Societies in Sind and
India? If so, what are those suggestions?
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(f) Do Government propose to give effect to the recommendations
made and when do they propose to amend the Insurance law in India?

The Honourable Sir Nripendra Sircar: (a) Yes.
(b) No. The report is confidential.
(¢) In the near future.

(d), (e) and {f). Mr. Sen has reported on the necessity for amending
insurance law. IHis report, which is confidential, is receiving the cbr -’
sideration of Government. Their future course of action will be decided
when that consideration is complete.

Mr. Lalchand Navalrai: Will it take long to bring about the amendment
of the Insurance laws?

The Honourable Sir Nripendra Sircar: That will depend upon how long
this House will take to pass the Company laws. I said in answer to a
question by Mr. Satyamurti that we cannot consider the amendment of
the Insurance laws until the Company laws have been finished, and we
should not take long over it.

Mr. S. Satyamurti: What is the answer to part (c)?

The Honourable Sir Nripendra Sircar: I think I answered a supple-
mentary question in which I said that the matter has been considered by
Mr. Sen, and I think I also gave an undertaking that it would be con-
gidered by Government.

Mr. S. Satyamurti: T am asking about Provident Fund Societies parti-
cularly.

The Honourable Sir Nripendra Sircar: My answer covers them.

ALLEGED IMPERSONATION AND OTHER MALPRAOCTICES EMPLOYED IN ELECTIONS
T0 LEGISLATURES AND LoOCAL BODIES.

279. *Mr. Lalchand Navalrai: (a) With reference to my starred ques-
tion No. 236 asked on the 10th September, 1935, regarding the alleged
impersonation and other malpractices employed in elections ‘to Legisla-
tures and Local Bodies, will Government please state whether they have
received the opinions of Local Government with whom they were in
.consultation ?

(b) If so, have Government come to any conclusion and adopted diig
measures to stop the evil of impersonation and other malpractices? %

(c) Had Government any occasion to enquire into the method adopted
by the Karachi Municipality for check-mating the impersonation? If
not, do they propose to make an enquiry from the Karachi Municipality and
recommend the adoption of that method in the elections to the Legislatures?

The Honourable Sir Henry Oraik: (a) Yes.

(b) The matter is still under consideration and correspondence with
the Local Governments. :
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(c) I told the Honourable Member on the 10th September, 1985, that
if he would give me the facts about the action taken by the Karachi Muni-
cipality, I would look into it. This he has not done. But the Honourable
Member is no doubt aware that the Bombay Legislature has recently
passed an Act to deal more affectively with impersonation at elections.

Mr. S. Satyamurti: Have Government considered, or are they con-
sidering, the question of introducing secrecy in votes by illiterate persons,
either by adopting the system which obtains, I believe, in Bihar, of naming
candidates by flowers or animals or by giving colours to the ballot boxes and
enable them to vote in secrecy ?

The Honourable Sir Henry Craik: I believe this is being considered by
the Delimitation Committee, but I am not certain. It is not my subject,

Mr. S. Satyamurti: Whose subject is it? I am asking with reference
to the question regarding the alleged impersonation and other malpractices
employed in elections to Legislatures and Local Bodies. I want to know
whether Government have considered the very important question of ensur-
ing secrecy in votes.

The Honourable Sir Henry Craik: I say that I believe that is being
eonsidered by the Delimitation Committee, but I am not certain.

Mr. 8. Satyamurti: Can it be made certain?
The Honourable Sir Henry Craik: I shall find out.

AMENDMENT OF SECTION 61 oF THE INDIAN INCOME TAX AcT.

280. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state whether they have submitted the question of amending section 61
of the Indian Income-tax Act to the Expert Committee which is appoint-
ed to overhaul the said Act; and if not, when do they propose to refer -the
same to them? ,

(b) If the answer to part (a) be in the affirmative, will Government
please state whether the Expert Committee have considered the question
or have -taken ‘any evidence in connection therewith? -

The Honourable Sir James Grigg: (a) Yes.
(b) The Expert Advisers to Government are now engaged on their
“énquiries.

SAFEGUARDING, oF THE INTERRESTS OF HINDUS Of SIND FOR EMPLOYMENT IN
RAILWAY AND GOVERNMENT SERVICES. .

98]1. *Mr. Lalchand Navalrai: (a) Are Government aware that the
North Western State Railway Administration regard the Hindus of Sind
is a majority community in the matter of recruitment and employment in
the Railway services? ' ' ' ' ' -
" (b) Are Government aware that Hindus are in fact an important
minority community in Sind and that in their provincial matters they

are regarded as such by the Provincial Governiment? - .
©
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{c) Are Government aware that in view of the separation of Sind
Hindus will be given the privileges and concessions of minority community
in Sind?

(d) Are Government aware that the Hindu Sindhis are greatly prejudiced
on account of their being treated as a minority community in All-India
services, and are Government prepared to adopt measures to remove their
grievances and make some suitable arrangement to vouchsafe their interests
as a minonity community in all-India services including Railways?

The Honourable Sir Henry Craik: (a) and (b). In accordance with the
Resolution of 4th July, 1934, 60 per cent. of vacancies on the North
Western Railway have been reserved for Muslims, 5 per cent. for Anglo-
Indians and 9 per cent. for the other minorities. The Hindus of any
particular province are not recognised as a minority community for the
purposes of this Resolution.

(¢) The separation of Sind will make no difference to the system of
reserving vacancies in the Services to which the Resolution of 4th July,
1934, applies.

(d) Government do not consider it necessary to reserve any vacancies for
the Hindus of Sind, as it is open to them to obtain unreserved vacancies.

Mr. Lalchand Navalrai: May I know from the Honourable Member,
when they are treated as a minority community in Sind, what crime they
have committed for being treated as & majority community in India ?

The Honourable Sir Henry Craik: I have said, Sir, that they are not
treated as a minority community for the purposes of this Resolution.

Mr. Lalchand Navalrai: That is exactly what I am asking.

The Honourable Sir Henry Craik: The Resolution deals with all-India
recruitment; it does not deal with provincial-recruitment.

Mr. Lalchand Navalrai: I am, therefore, asking why there should be
a discrimination with regard to people in Sind, where they are considered
to be minority community. Why should not the Kesolution be amended ?

The Honourable Sir Henry Oraik: A minority in one particular province
happens to be a majority in India as a whole. I am not responsible for it.

POWER OF PLACING ON LEAVE AN EMPLOYEE NOT SUFFICIENTLY CONVERSANT
wiITH RULES ON THE NORTH WESTERN RAILWAY.

282, *Mr. Lalchand Navalral: (a) Will Government be pleased to state
whether it is a fact that the Assistant Transportation Officers on the
Karachi Divigion of the North Western Railway, exercise powers of declar-
ing an employee as ‘‘insufficiently ' conversant with railway rules’’ and
place him on leave with or without aliowances till he passes such a test ?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to refer to part (d) of the answer laid on the table in reply to my
starred question No. 630, asked on 15th August, 1934, and para. 3 of the
Agent, North Western Railway, Lahore, letter No. 293.E. /84, “dated the.
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25th August, 1934, to the General Secretary, North Western Railway
Union, wherein it has been definitely stated that only a+Divisional Trans-
portation Officer, if personally satisfied that a particualr employee is not
sufficiently conversant with the rules, can place him on leave with or with-
out allowances? Why was this infringement of the rules made on the
Karachi Division?

(c) Are Government aware that the Karachi Branch of North Western
Railway Union did point out this infringement of orders in a representation
to the Divisional Superintendent, North Western Railway, Karachi, in
June last, and the Agent, North Western Raillway, Lahore, but no action
hus so far been taken to see that the orders issued by the administration
are carried out? 1f so, why?

(d) If Government are not aware of these representations, are they
prepared to make enquiries in the matter for the information of this house?

The Honourable Sir Muhammad Zatrullah Khan: (a), (b), (c) and (d).
I would refer the Honourable Member to the reply given to an identical
question (No. 224) asked by him yesterday.

Mr. Lalchand Navalrai: It is not quite correct as the question referred
to Ass'stant Transportation Officers exercising the power of placing an
employee on leave with or without pay. .

The Honourable Sir Muhammad Zafrullah Khan: The reply was that
he tests the people, but those he discovers as deficient and wants to send
on leave, whether with or without allowances, have to be put up before
the Divisional Superintendent who comes to a final decision. That was
my reply yesterday, and the same reply is given today.

Mr. Lalchand Navalrai: But is it not in contravention of the rule
actually made, which does not allow even such interference with the
Assistant Transportation Officer ?

The Honourable Sir Muhammad Zafrullah Khan: No, it is not contrary
to the rule, because the final decision, with regard to people who have to
be sent on leave with or without allowances, is taken by the Divisional

Officer.
DrvisIoNAL MEDICAL OFFIOER, NORTH WESTERN RarLway, KaracHI.

983. *Mr. Lalchand Navalrai: (a) Will Government state when was the
post of a Divisional Medical Officer created on the Karachi Division of the
North Western Railway?

(b) Will Government please state when the present incumbent of the
post of the Divisional Medical Officer, North Western Railway, Karachi Can-
tonment, took over charge of his office?

(¢) Is it a fact that the present Divisional Medical Officer, North West-
ern Railway, Karachi, has been calling a number of patientg from all over
the Division to his headquarters at Karachi Cantonment Station? If so,
what for?

(d) Tf the reply to part (c) be in the affirmative, will Government be
pleased to sav why the patients are not allowed to take treatment from
the railway doctors in whose jurisdiction employees are headquartered?

c?2
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(e) Will Government be pleased to state the number of patients, . so
called by the Divisional Medical Officer, North Western Railway, Karachi,
from outstations?

(B Will Government state whether this practice of calling patients is
also observed in other Divisions of the North Western Railway, or is, only
confined to the Karachi Division? If the reply be in the mnegative, why
the Divisional Medical Officer, North Western Railway, Karachi is doing
go and is allowed to do so? If the reply be in the affirmative, will Gov-
ernment be pleased to lay on the table a statement for the last 12 months
showing separately the number of patients called by each Divisional
Medical Officer, North Western Railway? :

(g) When a patient is so called by the Divisional Medical Officer,
North Western Railway, Karachi, will Government state whether the con-
currence of the patient in regard to his going to the Divisional Medical
Otficer is obtained? If not, why?

(h) Do Government hold the Railway Administration responsible * in
case of a mishap to a patient who, inspite of his unwillingness, is called
for by the Divisional Medical Officer, North Western Railway, Karachi, to
his headquarters ?

(i) Is it a fact that even patients suffering from minor ailments or

injuries are called by the Divisional Medical Officer at his headquarters?
If so, why?

-(j) Is it compulsory for an employee to proceed to the headquarters of

the Divisional Medical Officer in response to a telegram from the latter to
get himself treated? If so, under what rules and orders?

(k) How is the period spent in travelling to and from Karachi Railway
Hospital treated? Whether on duty or leave? If leave, why so?

(1) What are the expenses incurred -by the -Administration by this act
of the Divisional Medical Officer? Will Government lay on the table a
statement showing details of the Railway expenses on this item, during
the tenure of office of the present Divisional Medical Officer ?

The Honourable Sir Muhammad Zatrullah Khan: (a) The post of District
Medical Officer, Karachi, was created from the 30th March, 1935. '

(b) The present incumbent of the post took over charge of his office
about the. end of August, 1935. -

(c) to (1).. _Govgmment have no information. These are matters of
detailed administration for the Agent, North Western Railway, to decide,

to whom a copy of this question has been sent for such action as he may
consider necessary. . : ’

Mr. Lalchand Navalrai: May I know whether in view of the fact that
the Medical Officer is putting his patients to trouble in asking them to go
to his headquarters at Karachi, the Honourable -Member would ask the
Agent to at least let us know what he is doing in this matter?

o

The Honourable Sir Muhammad Zafrullah Khan: Government, are per-
fectly satisfied that this particular District Medical Officer, - in asking

people to see him at his headquarters, when occasion arose, h i
at all which is _objeqtionable. . © hoe done nothmg
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Mr. Lalchand Navalrai: May I, therefore, know.if other. Medical Officers
in other Divisions can also do the same ?

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable
Member will put down a question, I will try to find out.

Mr. Lalchand Navalrai: Has the Honourable Member considered the
Anconvenience caused to the public by their having to go to the head-
‘quarters which they had not to do before ? -

The Honourable Sir Muhammad Zafrullah Khan: I have considered
the question that has arisen, that is to say, I am assured that this particular
District Medical Officer has done nothing Whi(ih is objectionable.

Mr. Lalchand Navalrai: The Honourable Member may have a good
opinion of the Med:cal Officer, but I am asking whether on general principles
Medical Officers are allowed to ask tneir patients to go from one end of
the Division to the other when they are sick? :

The Honourable Sir Muhammad Zafrullah Khan: No general rule can
be laid down. It depends on the kind of disorder or illness which the
‘patient is suffering from and the convenience of the District Medical

Officer.

FAcILITIES FOR RATLWAY PATIENTS CALLED ¥OR TREATVENT BY THE DIVISIONAL
> Mepicar OFFICER, KARACHI.

284. *Mr. Lalchand Navalrai: (a) Do the employees called by the Divi-
sional Medical Officer, Karachi, for treatment, get any travelling or daily
allowance for the period they are out of their headquarters? If not, why

‘not?

(b) Will Government state whether any arrangements are made by the
Railway Administration to ensure sufficient reserved accommodation in
trains in third and intermediate class compartments for patients to travel,
in response to the Divisional Medical Officer’s call? If not, why not?

(c) What arrangements exist for the patients called by the Divisional
Medical Officer to bis headquarters, for taking rest at Karachi during the
period of their stay, if not admitted to the hospital? If not, why not?

(d) What arrangements are made by the Railway Administration to
ensure supply of suitable diet to the patients during the period of their
journey to, and stay at, Karachi, if they are not admitted in the Hospital ?

The Honourable Sir Muhammad Zafrullah Khan: With your permis-
sion, Sir, I propose to reply to questions Nos. 284 and 285 together. Gov-
ernment have no information. These are matters of detailed administra-
tion for the Agent, North Western Railway, to decide to whom a copy
of the questions has been sent for information and such action as he
‘may consider necessary.

_Mr. Lalchand Navalrai: May I appeal to you, Sir? Every question is
being replied to in such a manner that 1 must raise a point of order again.”
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Mr. President (The Honourable Sir Abdur Rahim): I have. considered
this. The questions relate to details of administration. I do find that muay
questions are asked or tnat nature, and 1 must remind the House that it
is not the function of the House to survey the details of any administra-
tion. The House can only. hold the Honourable Members, who represent
certain departments, responsible for the administration generally, and they
cannot control the details of the administration at question hour.

Mr. Lalchand Navalrai: May I know what would be the remedy then
with regard to these questions ?

Mr. President (The Honourable Sir Abdur Rahim): I should exclude
as many questions as possible which deal with mere details of day to day
administration. These are matters for departments to deal with. Bub
sometimes certain questions do leak out which relate to such details, which
ought not to be canvassed in this House.

OPERATIONS PERFORMED BY THE DIVISIONAL MEDICAL OFFICER, KARACHI.

1285. *Mr. Lalchand Navalrai: (a) How many major and minor opera-
tions have been performed bv the present Divisional Medical Officer, North
Western Railway at Karachi Cantonment Railway Hospital, during his
tenure of office there?

(b) Does the Chief Medical Officer, North-Western Railway. take into
consideration the performance of operations by a Medical Officer as a
‘qualification for promotion, or stay at an important and popular Divisional
headquarters as is the case in Civil Medical Department? If not, why?

() What were the circumstances under which the present Divisional
Medical Officer was sent to Karachi?

TRANSFER OF EMPLOYEES OF THE NORTH WESTERN RAILwWAY OoN MEDICAL
GROUNDS.

286. *Mr. Lalchand Navalrai: (a) Will Government be pleased to state
what are the orde=s in force on the North Western Railway, in regard to
transfer of an employee from one station to another on medical grounds
either of the employee or his family members?

(b) Is it a fact that certain employees on the North Western Railway
were asked by the Administration to produce certificates from the Railway
Medical Officers recommending a transfer or stay at a station on medical
grounds? If so, have these certificates been accepted? If not, why not?

(¢) Will Government be pleased to state the number of emplovees on
the North Western Railway who had been recommended a transfer from
or stav at a station, on medical grounds during the last twelve months,
and whether these {ransfers have been effected or not? -If not, why not?

(d) What objections are there to the transfer or stay of employees to or
8t a station so as tc give them healthy conditions for the performance of
their duties ?

(¢) Do Government hold the Railway Administrations responsible for
the consequences or deterioration of employees' health who are kept at a
station in spite of a medical certificate to the contrary?

+For answer to this question, see answer to question No. 284
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The Honourable Sir Muhammad Zafruilah Khan: (a) to (d). Govern-

ment have no information. These are matters of detailed administration

in which full powers have been delegated to the Agent, North Western
Railway, to whom I have sent a copy of this question for information.

(e) This is a hypothetical question.

QUALIFIOATIONS PRESCRIBED FOR APPOINTMENT AS CLERKS IN CERTAIN OFFICER
ON THE NORTH WESTERN RAliLwAy.

287, *Mr. Lalchand Navalrai: (a) Will Government be pleased to state
whether it is a fact that the North Western Railway Recruitment Rules
provide that persons whose educational qualifications are below the matri-

- eulation standard of a recognized University or the Junior Cambridge in
the case of students of European Schools, are not eligible for appointment
in the clerical posts of the Division2l Superintendent’s office or offices of
Extra District Officers ? ’

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to give the date from which these orders were brought into force
on the North Western Railway ?

(c¢) Do these rules also apply to those non-matriculate members of the
North Western Railway clerical staff, who were in the employment of the
Administration before the promulgation of these rules, either temporarily
or on probation? If so, why were these rules applied retrospectively? -

(d) Have Government considered whether there can be any exception to
these rules in regard to appointment of non-matriculates in the clerical ranks
on the North Western Railway? If so, which authority is competent to
order such an exception?

(e) Will Government be pleased to lay on the table a statement showing
full pa-ticulars of the persons who have been debarred from confirmation
in clerical posts on the North Western Railway on the ground that they
did not possess matriculation qualifications?

The Honourable Sir Muhammad Zafrullah Khan: (a) Ycs.

(b) From 1924 the educational standard required from oftice clerks has
been Matriculation, first or second division.

{c) and (e). Sc far as the Headquarters office of. North Western
Railway is aware, no non-matriculate mernber of the c_::lencal- staff who was
on probation in a permanent vacancy at the time this standard was fixed
suffered therefrom, but it is possible that non-matriculate members of the
clerical staff, who were in temporary employment at the time,' may hgve
been debarred from subsequent permanent appointment but information
is not readilv available and Government regret their inability to undertake
its compilati:m as it will involve an amount and time of labour not commen-

- surate with the results likely to be obtained.

, (@) This is a matter of internal administration which must be li?ft ta
the Agent to decide. The authority competent to permit an exception is the;
Agent who fixed the standard.
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CONSTITUTION OF THE LAHORE AND KARACHI ADVISORY COMMITTEES ON THE
C ’ NorTH WESTERN RaAILwaY. -

983, *Mr. Lalchand Navalrai: (a) Will Government be pleased to state
when were the Lahore and the Karachi Railway Advisory Committees
brought into existence ?

(b) Has there been any demand for amendment of their present consti-
tution ? . If so, what action was taken in the matter? .

(¢) Do Government propose to amend the constitution of these two
_ Advisory Committees with a view to make them more representative and
widen the scope.of their activities? If not, why not? :

(d) What is' the maximum period when a revision is desirable in view
of their working? If no such duration has been fixed, do Government pro-
pose to lay down such a time limit?

(e) Has the question of revision of constitution of Advisory Committees
been brought before the Central Advisory Committee for its consideration ?
If so, what was its view? If not, do Government propose to place it
before that body for consideration ?

The Honourable Sir Muhammad Zafrullah Khan: (a) In 1923.

(b) to (¢). A Resolution recommending the re-constitition of Local
.Advisory Committees generally with a view to giving them larger powers
-and responsibilities.and making them more thoroughly representative of the
people was moved in another place on the 14th September, 1927. I would
refer the Honourable Member to the discussion on that Resolution, which
was ultimately withdrawn. The question of representation on Advisory
‘Committees was on the agenda of the meeting of the Central Advisory
‘Council for Railways held on the 14th September, 1935, when members
desired further information to be obtained on certain points. The question
.will be brought up again at a meeting of the Central Advisory Council when
‘the informatien called for irom Railways has been received. The interests
represeuted on the various Committees have been altered from time to time
%8 and when the necessity for doing so has arisen. There is nothing to
preclude other alterations being made at any time when the case for such
alterations has been established.

APPLICABILITY OF THE RESOLUTION EE RECRUITMENT OF MUSLIMS TO
INFERIOR AND LABOUR CLASS EMPLOYEES ON STATE RAILWaYS.

289, *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state what orders the Railway Board or the Agencies have issued with
regard to the ratio of Muhammadans in inferior and labour services on the
respective State Railways?

(b) Is it a fact that under the Government Resolution of 7th July, 1934,
25 per cent. has been fixed for Muhammadans in the State Railway ser-

vices? 1f so, is this also applicable to inferior and labour class of servants?
If not, why not?

(c) Is_ it a fact that the North Western Railway Adminjstration had
issued orders that a minimum of 25 per cent. of inferior and labour services
be- given to.the Muhamimadan community? = o R
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+ " (d) Is it a fact that “this order was subéequently modified and the
representation of the Muhammadan community was raised from 25 to 71
per cent? If so, why this percentage was raised to 71 per cent?

(e) What percentage of posts in inferior and labour services on the
State Railways is reserved for Hindus separately on each Railway ? It
no order -has been issued in regard to Hindu community, what are the
reasons therefor ? :

. (f) Does the present percentage of Hindus in services on the North
Western Railway in inferior and labour ranks come to that has been
allotted to them? If not, what orders have been issued to bring the
percentage of the Hindu community to the proportion allotted to them ?
If no orders have been issued, what are the reasons therefor ?

(g) Is it a fact that the ratio of majority community in the inferior
-and labour services on the State Railways is not upto the percentage
fixed for them? If so, do. Government propose to issue instructions that
in apportioning the future appointments in inferior and labour services
the recruitment of Muhammadans be suspended till the percentage allotted
to Hindus is reached? If not, why not?

- The Honourable Sir Muhammad Zairullah Khan: (a) Agents of North
Western and Eastern Bengal Railways have been instructzd to maintain the
existing percentages of minority communities including Muslims in inferior
services and labourers, and Agents, East Indian and Great Indian Peninsula
Railways, have been instructed to reserve one-third of the vacancies for the
redress of marked communal inequalities in these services.

(b) The orders contained in the Home Department Resolution, dated the
4th July, 1934, apply to superior and subordinate services only and not to
inferior servants and labourers.

(c) No. .
(d) Does not arise.

(e) No definite percéﬂtage has been fixed for Hindus on any railway.
They are eligible for appointments to all unreserved vacancies.

(f) and (g). In view of my reply to part (e) these parts of the question
-do not arise.

Mr. Lalchand Navalrai: May I know if the Honourable Member can
enlighten me as to why that rule does not apply to inferior servants and
labourers ?

The Honourable Sir Muhammad Zafrullah Khan: I am afraid that is not
for me to answer.

OPINTON OF RAILWAY DOCTORS REGARDING THE SICKNESS OF EMPLOYEES ON
7HE NORTH WESTEEN RAILWAY.

© 290. *Mr. Lalchand Navalrai: (a) Is it a fact that every employee, who
reports himsalf as unable to go to duty due to sickness, is given a memo. to
@ Railway. Doctor on the North Western Railway, on form G. 92 Revised ?
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(b) Is it a fact that this form does not contain any column for remarks
against the person reporting sick by the memo. issuing officer? If so, is
it a fact that some Supervisors issuing the memo. endorse the same with
their own opinions and do not leave to the Doctor to give his un-
influenced opinion in regard to the sickness of the employee? If so, why?

(¢) Do Government propose to put a stop to this practice? If not,
why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) The answer is in
the affirmative.

(b) There is space provided on the reverse side of the Form in which in
the case of an application for sick leave the issuing officer may enter his
opinion or remarks when sending an employee to the Medical Officer. Even
if this space were not provided, Government consider that there would be
no objecticn to an issuing officer expressing his views in regard to an indivi-
dual wno was being sent to the doctor, if he considered there was
justification for doing so.

(¢) No.

HoLIDAYS IN THE DIVISIONAL OFFICE; NORTH WESTERN RAIL.WAY, KARACHI.

291. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state the number of holidays admissible to the North Western Railway
Headquarters and various divisional offices staff in a calendar year?

(b) Is it a fact that the employees of the North Western Railway
Headquarters Office get Bank, sectional, and iocal holidays as well, while
the staff of the Divisional Superintendent’s office at Xarachi are given
only Bank holidays? If so, why?

(¢) Will Government be pleased to state whether it is a fact that the
Divisional Office, North Western Railway, Karachi, was kept open even
on a Bank holiday in October 1935? 1If so, why" If Government are not

aware of this fact, do they propose to make enquiries for the information of
this House?

(d) Will Government please state whether employees called to office
on a holiday are given leave in lieu thereof? If not, why not? T1f the
reply be in the affirmative, will Government be pleased to state if the staff
of the Divisional Superintendent’s Otfice at Karachi, were given leave in

lieu of the holiday in October last when the office was kept open? If
not, why not?

(e) Is it a fact that a sectional holiday was given to the Muhammadan
employees of the Divisional Superintendent’s Office, Karachi, on 12th
Nivember 1935? If so, why discrimination was shown to other com-
munities? Do Government propose to issue instructions to the North
Western Railway Agency that there should be no discrimination on the
rallway in regard to the grant of holidays on communal grounds?

The Honourable Sir Muhammad Zafrullah Khan: (a) The staff of the
North Western Railway headquarters office and various Divisional offices
are normally granted the holidays notified in the gazettes of different pro-
vinces by the Provincial Governments under seéction 25 of the Negotiable
Instruments Act of 1881, except the Bank holiday on the 29th’ or 30th’ June.
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(b) The staff in the headquarters office are allowed holidays admissible
under the Negotiable Instruments Act (except the Bank Holiday on the
29th or 30th June) and, in addition, certain important sectional and local
holidays provided work conditions permit. The grant of additional sectional
and local holidays to staff in Divisional offices is left to the discretion of
Divisional Superintendents. The staff in the Divisional Superintendent’s
office, Karachi, are allowed holidays permitted under the Negotiable Instru-
ments Act, but no sectional or local holidays, as in the opinion of the
Divisional Superintendent, Karachi, the number of holidays allowed to staff
in Sind is already adequate. The staff have, however, been notified by
the Divisional Superintendent, Karachi, that it is open to them in ‘exception-
al cases to ask for casual leave on any particular local holiday which they
find necessary to observe.

(¢) The Divisional Superintendent, Karachi’s office was not kept open
on any gazetted holiday in October, 1985, but was kept open on two
gazetted holidays, one in March and the other in September, 1935,
as both of these were Parsi holidays and there was no Parsi employed in
the office.

(d) On the North Western Railway claims to compensatory casual
leave of office clerical staff ordered to attend office on a holiday are
considered; the Divisional Superintendent, Karachi, has evidently lost
sight of this and his attention is being drawn to this. In view of my reply
to part (c), the latter part of the question does not arise.

(e) The answer to the first part is in the affirmative. As regards the
rest Government understand that this holiday was allowed through an
oversight and there was no intention to discriminate on communal grounds.
Government do not consider any further action is necessary.

IMrorT AND EXPORT OF CIGARS.

292. *Dr. T. S. S. Rajan: (a) Will Government be pleased to state the
figures for import and export of cigars for the five year period commencing
from 1930? :

(b) Has there been a fall in the export? If so, will Government be
pleased to state the reasons for such a fall?

(¢) Bo Government propose to take remedies, fiscal or otherwise, to
prevent further fall of exports?

(d) Considering the flourishing condition of this industry in the past and
its world-wide reputation, are Government prepared to take necessary steps
to protect and improve the industry from becoming extinet?

(e) Are Government prepared to take such steps as are necessary to
encourage the development of tobacco growing as 1s done in case of sugar
manufacture ?

The Honourable Sir Muhammad Zatrullah Khan: (a) The information
asked for by the Honourable Member is given in the Annual Statement of
the Sea-borne Trade of British India for the year ending 81st March, '1934,
and the monthly Sea-borne Trade Accounts for March, 1435, copies of
which are in the Library of the Legislature.

(b) There has been a fall in the export of cigars in recent years, due
mainly to the general trade depression and diminution of the foreign
demand for cigars.
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(c) The Government of India are unaware of ;ny s'teﬁs which they can
take to revive a diminishing demand in foreign countries. '

~ (d) The Government of India da not consider that there is any danger
‘of the extinction of this industry in India.

(e) Such steps as are considered necessary and practicable are being
taken for the development of tobacco growing in India.

Prof. N. G. Ranga: Are Government aware of the fact that the Madras
‘Government propose to raise a duty on tobacco growing in Madras, and get
-an annual income of Rs. 10 lakhs, and that this duty, if raised, is likely
to destroy this particular cigar-making industry in the South?

| The Honourable Sir Muhammad Zatrullah Khan: I am not aware.

PosITIOR 0oF INDIANS IN KENYA REGARDING THE RESERVATION Of LANDS
0 THE WHITES IN THE HIGHLANDS.

293. *Dr. T. S. S. Rajan: (a) What is the position of Indians in Kenya
regarding the reservatioa of lands to the whites in the highlunds?
(b) Have the Government of the United Kingdom issued an order-in-

council and were the Government of India consulted with regard to the
same ?

Sir Girja Shankar Bajpai: (a) I would refer the Honourable Member to
the White Paper of 1923 and to the discussion on Mr. Satyamurti’s ad-
journment motion in this House on the 27th March, 1935.

(b) The attention of the Honourable Member is invited to the reply

given by me on the 5th February, 1936, to Mr. Satyamurti’s question
No. 62 and the connected supplementaries.

MEASURES TO COMBAT MALARIA AND PRrICE ofF CINCHONA.

294. *Dr. T. S. S. Rajan: (a) Has the attention of the Government of
India been drawn *c the resolutions passed during the last four years at the
snnual meetings of the Indian Medical Research Associaticn, regarding the
urgent necessity and importance of providing adequate treatmen$ for the
malaria-stricken population of India?

(b) What action has so far been taken and what is yet remaining to be
done ?

(¢) What measures have Government taken to reduce the price of cin-
chona alkaloid so that it may be within the reach of the poor people ?

(d) Do Government consider that cinchona preparations are mere
commercial commodities to be sold at a profit or without loss ?

(e) Have the cinchona plantations become part of the revenue-making

departments instead of their original intention of being a philanthrophic
measure ?

(f) What is the cost ex-factory of:
(i) Quinine sulphate;
(i) Totaquiana; and
(iii) Cinchona febrifuge?

[
'
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(g) What are the sale prices of these three products of cinchona?

(h) What is the retail sale price of the drug thrcugh Post Office and
what is the amount realised per pound by such sale?

(i) How does it compare with the cost of production and wholesale rate?

Sir @irja Shankar Bajpai: (a) Yes.

(b) The Resolutions were primarily for consideration by Lccal Goyern-
ments and were duly communicated to them. The Hcnourable Member
is aware that recently the Government of India have given 45,000 lbs. of
quinine free of cost to Local Governments for free distribution.

(¢) The price at which quinine is sold by Government is appreciably
lower than the trade price.

(d) and (e). Attention of the Honourable Member is invited to the
answer given on the 9th September, 1935, to parts (b) and (d) of Srijut
N. C. Bardaloi’s unstarred question No. 54 and to the answer given on :he
Tth of this month to parts (b) and (d) of Seth Govind Das’s question
No. 146. o

. (f) The cost ex factory of the Government of India quinine is about
‘Rs. 15 per pound and that of cinchons febrifuge may be taken at roughly
Rs. 7 per pound. Totaquina is not manufactured by the Government of
India. The Governments of Madras and Bengal who produce it have been
asked to state what the cost is.

(g) A statement is laid on the table.

(b) and (i). Information as to sales through the Post Office is being
collected from Liocal Governments by whom the price for such sales is fixed.

Government sale prices of cinchona products,
.

Rs, per lb.
Quinine sulphate - . . . . . . 18 0
Totaquina . . . . . . . . . 13 8
Cinchona febrifuge, . . . . . 9 0

Lieut.-Colonel Sir Henry Gidney: Will the Honourable Member inform
the House whether Tudia is self-supporting in its supply of quinine ? :

Sir Girja Shankar Bajpai: I have informed the House many times that
India is not self-supporting in the matter of its requirements of quinine.

*  Lieut.-Colonel Sir Henry Gidney: Will the Honourable Member inform
the House whether it is the intention of the Government of India to make
India self-supporting in its quinine or to continue indenting from Java and
other places ? o o i

Sir @Girja Shankar Bajpai: If the Honourable Member had been in his
place when I answered a recent questicn, he would have appreciated the
fact that it is no longer ‘the function of the Government of India to try
and make India self-sufficient in the matter. of its requirements of quinine.
 Lieut.-Colonel Sir. Henry @idney: Will the Honourable Member inform
this House in view of the proposed separation of Burma, what steps India
intends taking to make good the supply that.has hitherto been .obtainell
from Burma ? : e
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Sir Girja Shankar Bajpai: That question also has been answered before,
and I would suggest to my Honourable friend to make himself up to date.

Mr. President (The Honourable Sir- Abdur Rahim): All these questions
have been fully answered.

Dr. T. S. S. Rajan: When they receive the reports from the provinces
with regard to the sale of quinine through post offices, if they find that
they are making a profit, will the Government of India give the money
to the poor people by reducing the price of quinine in the post offices ?

Sir @irja Shankar Bajpai: The position as regards the sale of quinine is
that there is a territorial division between the three Governments which
have a supply—Bengal, Madras, and the Government of India. So far eg
the Government of India’s area of distribution is concerned, I shall certainly
look into the question as to whether instructions to Local Governments
are necessary if they are making what my Honourable friend considers to
be a profit on the sales of quinine. As regards the other two Local Govern-
ments which supply quinine, I can merely pass the suggestion on to them—
I cannot do anything more than that.

Dr. T. S. S. Ranjan: Will Government give me the information as to
what price each packet of quinine is sold in the post oflice ?

Sir @irja Shankar Bajpai: I have already said that the information 18
being collected: when I get the information, I shall place it on the table
of the Hcuse.

Dr. T. S. S. Rajan: T am simply asking whether you know—I think it
is three pice or something . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourabla
Member has answered the question—he is collecting the information.

Prof. N. @. Ranga: Have Government tried to ascertain what steps the
Local Governments are trying to take to supply themselves with the neces-
sary quantities of quinine after the separation of Burma ?

Sir Girja Shankar Bajpai: So far as the present and the immediate
future is concerned, Local Governments will be able to get their require-
ments from the supplies available with the Government of Bengal and the
Government of India. :

Prof. N. G. Ranga: Have the Government of India tried to sound the
opinions of these various Governments whether they would like to supply
themselves or whether they would like the Government of India to supply
them with quinine ? :

Sir Girja Shankar Bajpai: I have already said that in this matter the
initiative rests with the Local Governments.

SHORT NOTICE QUESTION AND ANSWER.
APPOINTMENT OF TWO MORE PusriciTy OFFICERS,

Mr. M. Ananthasayanam Ayyangar: (a) Is it a fact that Government
12 Nooy. contemplate appointing two more Furopeans as publicity offi-
84770 cers for helping in the production of books like ‘‘India, 1933
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(b) What is the probable additional cost per year under that head?
(¢c) What is the need for these officers?

(d) Are they intended to carry on propaganda against India or any
political party in India? :

The Honourable Sir Henry Oraik: (a) It is intended to appoint two
more officers to assist the Director of Public Information in his ordinary
duties; one European and one Indian. Neither will have anything to do
with the compilation of the Material and Moral Progress Report for India.
I may add that neither the present Director of Public Information nor
any of the officers of the Bureau had any share in the preparation of the
last edition of this Report; clerical work of a routine nature was done by
his office staff.

(b) About Rs. 57,000.

(c) The Government of India have been considering the question of
improving their publicity arrangemenuts at headquarters which they feel
are very inadequate. Experience has shown that the Bureau as at pre-
sent constituted cannot handle efficiently the publicity work of all De-
partments of the Central Government and that it is essential in order to
enable the Government of India to discharge their obligation to the publie
through the medium of the Press, to possess an eflicient organization Jfor
making known its policy and for making available information regarding
its work in all spheres of administraticn. It has long been felt that under
present conditions with two officers only, i.e., the Director and Deputy
Director, the Bureau has not been able to keep sufficiently in touch with _
all the Departments of the Central Government ynd to enuble the
Bureau to do this effectively in future the Government of India consider
it is essential that there should be four officers so that the publicity
work of the Departments may be divided between them.

(d) No.

Mr. M. Asaf Ali: Are the Government of India aware that this pro-
posal was placed before the Standing Finance Committee, and the Stand-
ing Finance Committee did not think that it was necessary for the Gov-
ernment to extend the Bureau, and they gave grounds for not doing so.

¢ .

The Honourable Sir James Grigg: Yes. Sir: the Government are aware
of it, but I think I made it clear to the Starnding Finance Committee
that the Government intended to present this grant to the Lecislative
Assembly with the information that a majority of members of the Standing
Finance Committee were opposed to it.

)
Mr. S. Satyamurti: Did Government consider the decision of the
Standing Finance Committee, and, if so, when? .

The Honourable Sir James Grigg: Do you mean the recommendation
of the Standing Finance Committee? Yes.

Mr. S. Satyamurti: What is their conclusion?

The Honourable Sir James Grigg: The coprlncion ig that it will pre-
sent the grant to the Lecislature accompanied by the information that

the majority of the Standing Finance Committee members were opposed
to it.
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Pandit Govind Ballabh Pant: Was the matter considered by the Gov-
ernment of India after it had been disposed of by the Standing Fma.nce
Commitee ?

The Honourable Sir James Grigg: It is an advisory body; it cannot dis
pose of the question finally.

Pandit Govind Ballabh Pant: To the extent that the Standing Finance
Committee had to deal with it, did the Government of India consider this
matter after they bad given their decision on it?

The Honourable Sir Jameg Grigg: It was considered by the people con-
cerned in the Government of India.

Mr. M. Ananthasayanam Ayyangar: What kind of publicity work is it
proposed to be done by the addition of these two officers?

The Honourable Sir Henry Oraik: That I have already explained.

Mr. M. Ananthasayanam Ayyangar: Wherefrom do the Government
propose to get these two, officers? Do they propose to bring them out
from England, or one of them is already an officer in Government employ ?

The Honourable Sir Henry Craik: One of them has come from England.

-  Mr. M. Ananthasayanam Ayyangar: What are his special qualifications
for doing publicity work?

The Honourable Sir Henry Oraik: That does not arise out of this.

Mr. S. Satyamurti: May I know, Sir, whether it is in the province of a
single Member of Government to bring forward a demand, the adoption
of which was rejected by the Standing Finance Committee, or whether
the Government as a whole have to bring it up, ignciing the verdict of
the Standing Finance Committee?

The EonoMq Sir J&ﬁn;l ~@rigg: Whatever requirements have to be
fulfilled before the demand is presented will be fulfilled.

Mr. 8. Sa.tyarﬁurti: I wanf. to know whether Government as a whole
considered the decision, recommendation or advice of the Standing
Finance Gommittee, ‘and, “if so, when,v and what their dceision was.

The Honourable Sir James Gngg I do not know what the Honourable
Member means. Government is éntitled to administer its business through
its departments as well as through Government as a whole.

Mr. S. Satyamurti: Have Govemment as a whole come to a final decl-
sxon at.all, and,. if.so, what?

' ‘l'he Honoura.ble Sir Jameé Grigg: Government have come to a final
decision, which is to present the demand to the Assembly.
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Mr. 8. Satyamurti: May I know, Sir, if they have............

Mr. President (The Honourable Sir Abdur Rahim): This is really quar-
relling over words. ™ ’

RESOLUTION RE STATE CONTROL OF THE BENGAL AND
NORTH WESTERN RAILWAY AND THE MADRAS AND
SOUTHERN MAHRATTA RAILWAY.

Mr. President (The Honourable Sir Abdur Rahim): The House wilt
now resume consideration of the following Resolution moved by Mr.
Muhammad Azhar Ali:

‘“That this Assembly recommends to the Governor General in Council that immediate
and necessary steps be taken to take over the control of the Bengal and North Western
Railway and the Madras and Southern Mahratta Railway from the present lessees and
further not to extend the contracts which expire in the year 1937.”

Mr. B. B. Varma (Muzaffarpur cum Champaran: Non-Muhaminadan):
Sir, I was saying, in supporting this Resolution for the termination of the
contract with the B. and N. W. Railway, the R. K. Railway and the
M. and S. M. Railway, when you were pleased to adjourn the House for
discussion on the adjournment motion on Iraq  that even if « deficit was.
anticipated in the Railway Budget, this much is certain that whatever
deficit other Railways might be expecting, these Railways, I mean the
B. and N. W. Railway and the R. K. Railway will run at a profit and a
good deal of profit too. When a Railway can pay a dividend of 19 per
cent. to its shareholders and at the same time build up a reserve of a
considerable suin in excess of even its original share capital, it will be &
very good source of wiping off the deficit of other Railways and paying
the quota of Railway Budget to the General Budget.

My last point is, Sir, that unless and until this Railway is taken over
by the Government, the grievances of the employees and the travelling’
public cannot be remedied. During the last Delhi Session, I had put a
number of questions concerning the grievances of. the employees of this
Railway, and you were pleased, Sir, to disallow most of my questions on
the ground that this Railway was a. private Railway and hence not the
concern of the Governor General in Council......

Mr. M. S. Aney (Beral: Representative) : Will the Honourable Member
kindly come over to the front bench so that we may all hear him pro-
perly?

Mr. President (The Honourable. Sir Abdur Rahim): The Honourable
Member had better come over to one of the front benches. He has only

two minutes more. /

Mr. B. B. Varma: [ have finished, Sir. With these words, T strongly
support the Resolution and . appeal to the Government not to ignore the
strong public opinion on this question and to accept the Resolution in
letter and spirit.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Mubammadan Rural): Sir, there is an amendment in my name.
’ D
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Mr. President (The Honourable Sir Abdur Rahim): The Chair thinks
by his amendment the Honourable Member wants to add another le-
way system to those that are mentioned in the Resolution. That is-en-

larging the scope......

Pandit Govind Ballabh Pant: The Resolution proposes the transfer
of the management of Railways from the Companies to the States, and,

by way of illustration ......
Mr. President (The Honourable Sir Abdur Rahim): Not all Railways.

Pandit Govind Ballabh Pant: By way of illustration it means some, and
1 was adding one more.

Mr. President (The Honourable Sir Abdur Rahim): That is enlarging
the scope. * Does the Honourable Member want to speak on the Resolu-
tion _itself ? ;

: N\
Pandit Govind Ballabh Pant: I will speak later on if necessary.

Dr. ‘Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, in supporting this Resolution, I would like to draw the
attention of the House to the previous history of both these railway lines.
Let me first take the B. and N. W. Railway. This Railway consists of
three distinct sections, and each of these sections has a history of its
own. The three sections are, the main line—B. and N. W. Railway, the
Tirhoot Railway, and the R. K.‘Railway. The first contract to establish
the B. and N. W. Railway was made on the 12th December, 1882, and
this contract was for a period of 50 vears. The Government provided.
the land, and the surplus profits after paying six per cent. interest were
to be divided between the Company and the Government. But, four years
later, in 1886, this provision was rescinded and the Company was allowed
to keep the entire profits to itself, and the Government had no share in
the surplus profits. The confracts were revised from time to time, and,
mostly in favour of the Company and, then, ultimately in the year 1931,
the position was reached that either it should be acquired in the following
vear, or the contract would have to continue for another fifty years.
This was the history of the B. and N. W. Raliway, As regards the
Tirhoot Railway, it belongs to the Government and the B. and N. W.
Railway is simply working it. This is a very profitable concern and there
is no automatic extension of lease for fifty vears as far as this section is
concerned. The third is the R. K. Railway. The first contract was
sigcned on the 12th October, 1882, and it opened the first line between
Bhojeepura and Kathgodam in order to have access to Naini Tal. Sub-
sequently, Government provided land free of cost, and also guaranteed.
interest at 4 per cent. up to 1885, and they also gave a subsidy of Rs.
20,000 a year for a period of ten years. The Lucknow Bareilly Section
was built up by issuing debentures which were purchased by the Secretary
of State for India in 1911, 1915 and 1918, so that this particular Railwa‘y
now belongs to the Government. Therefore, the position of the R. K.
Railway is such that it partly belongs to the Government and partly to
the Company. This was the position in which we found these three
TRailways in the year 1931, becaure, that was the yvear in which notice
was to be given to the Companies that we were going to acquire them in
1932, or, automatically, according to the previous contracts, their term
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would extend for another period of fifty vears. This question was dis-
«cussed in the year 1931 and we appointed a special Committee to go into
the details of the purchase of these Railways. The Commiittee reported
and we had a full dress debate on the 8rd October, 1931, when the report
was taken into consideration. We had at that time a great apprehension
that the Government might let go the opportunity as they actually did
in the case of the Assam Bengal Railway and we were not preparsd that
i case of these Companies the period should be extended for another 50
years. At that time, we drew pointed attention to the comwforts of the
travelling public; I drew a picture on that oceasion about the manner in
‘which the third class passengers were treated, but I hope that on this
occasion other Members, who are familiar with the actual travelling con-
ditions on this Railway, will do so. We had. however, certain special
difficulties to face on that occasion which I shall just enumerate briefly.
The first difficulty was that this debate took place on the 8rd October,
1931, that is, it was about 12 days after England went off the Gold
Standard and we had great financial embarrassment at that time. We
did not know exactly what would be our position a few years later, and
to this was added the general trade depression and the general loss in
the revenues of the country_  so much so that in November, 1931, that is,
a month later, the Finance Member had to produce a Supplementary
Finance Bill and the House passed a Supplementary Finance Bill, that is,
increasing by 25 per cent. the customs and revenue duties on each and
every article without considering in detail whether it could or could
not stand those duties. This was the financial embarrassment which was
also mentioned in the report of the Committee. The report says:

“The Finance Member emphasised the faci that in present conditions a very large
sterling sum, nearly £12 millions, required to purchase the Railways could not be
raised without! unduly straining India’s credit with possible detrimental effec: on
existing securities, or without reducing the power of the Government to finance new
expenditure in other directions.’”

That was really the difficulty which the Assembly and the Committee
had to face, on account of which we could not purchase the lines imme-
diately, and we passed a Resolution to which I shall refer later on. The
B. and N, W. Railway Company- knew the difficulties with which the
Government of India were faced as regards financial embarrassment, and
we also-knew the difficulties of the B. and N. W. Railway, because-they
could not possibly run with profit without the Tirhoot Railway. On
account of these mutual difficulties, the Assembly passed a Resolution,
moved by the Honourable Sir George Rainy, the Member in-charge of
Railways, recommending that the Government should enter into negotia-
tions with—the two Companies to obtain from them an opbien to purchase
the lines on the most favourable terms on the 31st December, 1937, sib-
ject to one year’s notice, or, if possible, on the 31st December of any
earlier year, again subject to one year’s notice. But, contrary to our ex-
pectations, the contract, instead of saying ‘“‘on any date previous to 1937*" °
permitted extension of time not contemplated by the Assembly. The pre-
gent contract which the Secretary of State signed with the Company with-
out the knowledge of the Assembly is to the effect that the Secretary of
State for India shall have the option of purchasing the Company’s Rail-
way on the 8lst December, 1987, or on the 8lst December, 1942, on
giving to that Company 12 calendar months’ previous notice in writing of
its intention in that behalf. The Resolution passed by the Assembly said
that we should purchase in-1937 or -earlier, but the actual contract signed

D 2
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[Dr. Ziauddin Ahmad.]

said that it could be purchased in 1937 or in 1942. That is really contrary
to what the Assemblv recommended. -Now, I come to the present posi-
tion. -- Five years have passed away and I should like to examine whether-
we are in a position to purchase it now. The first objection that was
then raised was our financial embarrassment. It eannot hold now. Money
is verv cheap and our credit has gone up. It is exceedingly easv for
India to secure a loan at 8 to 8% per cent. The loan can be rased easily
in rupees or in sterling, and, if loan is raised in rupees_ it is exceedingly
easv to transfer it into sterling, because our steiling credit in England on
account of the transfer of gold from India to that countryv is exceedingly
good. Money may be raised in two wayvs,—(1) There mav be a simple-
loan which the Government of India mayv raise at 3 or 3z per cent, or (2)
they may follow the proposal first formulated by Sir George Rainy on the
floor of the House, and issue debentures with a guarantecd interest of 2
to 24 per cent. and participation in profits. The first objection that waxy
raised on aceount of financial embarragsment does not exist now. The
second point which I should like to emphasise is whether it is oy it is:
not a paying concern. This' Company, during the last five vears, has
given a dividend of 19 per cent. in 1930, 16 per cent. in 1931
and 16 per cent. in 1932, 16 per cent. in 1933 and 16 per
cent in 1934. Suppose we pay the entire amount by taking a loan at 3%
per cent., how much will we gain? I have got before me the figures of the
gross earnings, the working expenses and the net income of the B. and
N. W. Railway, and if we pay the entire amount bv taking a three per
cent. loan, it will be a profitable concern, because the net earnings in the
vear 1930-31 is 93.7 lakhs, which, on the whole capital gives an interest
of 6-9. In the year 1932-33 the total net income was 98.7 which gives.
a net profit of 7-1. In the vear 1933-34, it will come to 99-18, giving
a net profit of 7'3, and, in the year 1934-35, our net profit was 106-4, giving-
a profit of 7-9 per cent. I now give the figures in a tabulated form :

Purcasse PricE—B. axp N. W. RamiLway.

18,47 Lakhs.
[
o Worki | Net | Dividendt
TOSS | orking | id
Year. earnings. expenses, | earnings, Interest. _ng
a Company..
i .
193031 . . . 180 86 | 94 6-9 19
1931-32 . . 177 81 " 96 7-1 16:
1932-33 . . . 181 - 82 ! 99 7.3 16
1¢33-3¢ . . . 191 83 | 107 s ! 16
| X
193435 . . . 192 | 86 ! 106 79 ! 16
. {




STATE CONTROL OF B. & N. W. AND M. & S. M. RAILWAYS. 571

Pcrcuasg PricE—R., K. RaiLway.

2 Crores.
| | Intorest | Dividend
Year Gross | Working | Net on paid
. earnings, ' expenses. | earnings, | purchase ! by

| l price. = Company,

| {
193031 . . . 29 15 14 7 18
1931-32 . . . 27 | 14 13 63 15
1932.33 . . . 28 | 13 15 7'5 15
1933-3¢ . . . 30 | 15 15 7-5 15
1934-35 . . . 32 15 , 17 85 l! 16

I entirely agree that our profit may not amount to these figures which
I have just outlined and which the Company is now deriving, because,
.when it becomes a Government line, the expenses are bound tc go up
slightly, and we have to provide more n.oney for the comforts of passen-
~gers. Even allowing for this, an income of five per cent. is assured and
it will be a profitable business. 'That finishes my second point. Now, T
come to the third point. That is the demand of the general public.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has exceeded his time limit.. i

The Honourable Sir Zafrullah Khan (Member for Commerce and Rail-
ways): Does not the Honourable Member support that part of the
Resolution which relates to the M. and S. M. Railway?

. Dr. Ziauddin Ahmad: I am supporting it. My third main argument is
this. We are about to start the Statutory Railway Authority. There
will be no kind of political interference from the Legislative Assembly in
‘the future. We must start a scheme of unification, and I may just
‘remind the House that, in the interest of economy, every country is mnodi-
fying its svstem of railways. In England. we had 112 different concerns
of which 27 were the main and 85 subsidiary, but the Railway Act of
1921 united them into four concerns and further modification is in con-
templation. We should also adopt the policy of unification and that was
also the recommendation of the Committee which the Government did not
follow. ' ’

Now_ as to the M. and S. M. Railway.

‘ Interest on
Year. Interesi. | S;:gé:s Tota'. purchasing
! price.
| N
| ! —
193031 . . . 2349% | 10 63 95
4 |
193132 . . . 2334% | 413 65 98
193233 . . . 231% | 313 | 55 83
1933-3¢ . . . 2339% | 363 | 69 9-0
19303 . . . 234% | 26t | 50 75
| |
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This Company was started on the 1st June, 1882. We purchased it
/in the year 1907 by paying 15 million pounds,. and,. according ta a .special
contract, we will have the right to acquire it in the vear 1937 by paying
five million pounds or 666 lakhs.- Now, the surplus profits of this parti-
cular Company in addition to 3} per cent. is as follows. In the year
1930-31, the surplus profits are 40 lakhs; in 1931-32, 41 lakhs: in 1932-33,
_ these are 31 lakhs, and in 1938-34, 36 lakhs; in 1934-85, these are 26
lukhs. Tt works up to an average of four per cent. This particular Com-
pany also gets 23% lakhs for the guaranteed interest at 31 per ceut. The
above tabled figures will give the true picture. They are getting 7% to
93 per cent., and I am sure that the Government of India can easily raise
a loan at 3} per ceni. and thus gain 4} per cent, to 63 per cent. The
. whole of this surplus profit which now goes into the pocket of the Company
will go to the Government of India and relieve the taxpavers of this
country. We will also save the eost of the Home Board.

Before I sit down_ I should like to emphasize that the Government of
Indis, if they have any doubt on this point, should give us an opportunity
to discuss the matter in the same manner as they did in 1981 by conven-
ing ‘a special Committee appointed by the House or by the Government (to-
discuss the matter with them and go into all the arguments for and against)
and that is the point which I would like to emphasize in the end.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): 8ir, wo
should like to know if the Government are supporting this Resolution.
In that case, the debate will be facilitated. Or, are they going to oppose
‘it? I suggest that they should take an early part in the debate.

Sir Abdul Halim Ghuznavi (Dacca cuym Mymensingh: Muhamimadan
Rural):I am sorry I must oppose this Resolution. I cannot agree with my
Honourable friend, who has just sat down, about the benefits that wilk
accrue to the State by the acquisition of these Company-managed Rail-
ways. I shall deal presently with the Bengal and North Western Railway.
In my opinion, thig is not the time for the Government of India to assume
wider responsibilities in regard to the management of railways by raising
money for the acquisition of additional railways. There are many nation
building purposes for which funds are essentially necessary, and, if the
funds can be raised at a cheap rate of interest, as my Honourable friend
has just pointed out, we may well spend that money for many nation:
building purposes which are urgent necessities.

An Honourable Member: What are they ?

Sir Abdul Halim Ghuznavi: I shall tell you in the lobby and not waste
time here. Improvements of the present transportation facilities rather
than the taking over of going Railway concerns appear to be the need of
the hour. 8ir, if we get the money, let us open out as many lines as we
can, instead of blocking the money for purchasing a Company-managed
Railway which is managing things efficiently and well (Voices: ‘‘Oh,
oh”.) It is a fact, it is no use saying ‘‘Oh, oh”, because they can pay »
dividend (An Honourable Member: ‘‘At our expense’’), and I am able to
prove to the hilt the efficient management of this particular Company.

An Honourable Member: Travel in third class and see.
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Sir Abdul Halim Ghuznavi: Sir, the railways arc losing money year
after year.. There is the railway deficit. The Honourable the Mover of
the Resolution said that if the State acquired these two Railways they
would be able to make good their deficit. I do not know what my
Honcurable friend meant by saying that. The deficit is about four crores
this year, and does the Honourable Member suggest that by takiug over
these two Railway lines, the Government will be able to make good these
four crores, and that the moment the State acquired this Railway, it will
not be a losing concern? '

Maulana Shaukat Ali (Cities of the United Provinces: Muhammadan
Urban): May I ask my Honourable friend . . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is not giving way.

Sir Abdul Halim Ghuznavi: Sir, the subject of State versus Company
management is a very wide subject. What we really want is the control.

(Interruptions).
An Honourable Member: Is the State Railways?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should go on without taking notice of the interruptions,

Sir Abdul Halim Ghuznavi: The State has already got some control
over the Company-managed Railways. (Voices: ‘‘No. no”).

Lieut.-Colonel Sir Henry @idney (Nominated Non-official): Only in
respect of finance.

Sir Abdul Halim Ghuznavi: Finance is the mainstay of every concern

Mr. President (The Honourable Sir Abdur Rahim):The
Member had better address the Chair. )iThe  Honourable

Sir Abdul Halim Ghuznavi: One point I shall taks, because T have oot
very little time. Speaking about the Bengal and North Western Railwav
I regret to have to say this. The Honourable Member said tha: the
Company was making a very huge profit. W2z have heard that large
dividends are paid cut to shareholders, but my Honourable friend forgot
entirely that the capital on which these dividends are declared oniv
represents a proportion of the whole capital. Sir, as“far as I ean under-
stand from an answer given in reply to a question by Sir Alan Parsons
some years ago, the capital of this Company consists of £38 million ordifiary
stock, £3 million preference stock and about £1,30,000 deferred stock. ° It
is only on the first of these that high dividends have heen declared.

An Honourable Member: What about the rest?
Another Honourable Member: It cannot be less than 3% per cent.
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Sir Abdul Halim Ghuznavi: Now, Sir, take the other side. Xou get
this. It gives you the cheapest rate of transportation that you can ever
oot in India. Look at the average rate charged for passengers per mile
on the meter-gauge of this railway. It is on page 97 of Volume 1T of
the Railway Administration Report, 1933-34. That is the cheapest
rate you could get in India. '

An Honourable Member: It is also the slowest train, and a most
uncomfortable train.

Sir Abdul Halim Ghuznavi: That is what you are paying for. Here,
vou see, the third class passenger pays less on this Railway than on any
other railway; that is what we want. Here it is the cheapest rate that
the third class passenger has to pay. In fact, the third elass passenger
only pays about two-thirds of what he would have to pay on any other
State-managed Railway. Again. on puage 109 of the same Report, you
will find that for the carrizge of cocds, their rate is the cheapest per ton
‘per mile of any metre gauge railway in Tndia.

Mr. N. M. Joshi: (Nominated Non-official): Exploitation of labour.

An Honourable Member: Also exploitation of passengers.
Sir Abdul Halim Ghuznavi: You cannot say exploitation of passengers.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member ought not to be interrupted in that way; and the Chair would ask
the Honourable Member himself not to take notice of these interruptions.

Sir Abdul Halim Ghuznavi: You cannot have it hoth ways. You can
either insist on greater facilities than the traffic can bear, that 1s, than
what .it can afford, and let the tax-payer foot the bill,—and this is what
ihe State-managed Railways are doing at preseut or yvou can allow
private enterprise with due control as to rates and fares «nd safety, as,
under existing circumstances, and with these things secured, you ought
.to give a free hand to the Company railways. Sir, it is very easy to
critizise. But. Sir, if you know the difficulties of the management, there
will be very little ground for complaint. Sir, we have heard of the
splendid management of the State Rsilways. (Voices: ‘‘Question, ques-
tion’’.) This has been said times without number, and that is what the
Honourable Member wanted by this line being acquired by the State,—-
with a view to better management, more efficient management by the

State. If so, why we waste our four days’ time every vear

in
criticising this management?

An Honourable Member: We want fo make it still better.

Mr. President (The Honourable Sir Abdur Rahim): The Chair would
ask the Honourable Member not to take notice of these interruptions.

Sir Abdul Halim Ghuznavi: Sir, I gathered from what I heard when
this Resoluton was first moved that Company menagement was not an
efficient management, that it did not satisfy the public, and that it was
the duty of Government to take over these railways for the advantage of
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. the. public and- also in order to secure that they shall make some money.
1 say, Sir, that our experience has shown, when this House some yeurs
ago pussed.a- Resolution by a small majority, and when the State ncq'uired
‘the East Indian Railway and the G. I. P. Railway management, after the
State acquiring thos: Railways, the management has not been more
efficient at all. (Laughter.) They were far better managed when they
were under Company management. (Voices: ‘“No, no’’.) It is useless to
acquire the Company-managed Railways and thus add to the burdens of
the taxpayers. What is the effect today? Railways are losing money.
Who is paying for that? Supposing the Bengal and North Western Rail-
way is acquired . . . .

Mr. N. M. Joshi: We are guaranteeing 3% per cent. interest.

Sir Abdul Halim Ghuznavi: But my Honourable friend forgets that
st long as they make a profit, Government have. not got to pay the
-guaranteed interest. :

Mr. N. M. Joshi: But when they make a loss, Government havs to pay
the guaranteed interest. :

Sir Abdul Halim Ghuznavi: But we are not paying now uas the company
‘is making a profit.

Mr. M. S. Aney: But they are losing today.

Mr. President (The Honourable Sir Abdur Rahim): Honourable Mem-
‘bers will please allow the speaker to proceed without finterruptions.

Sir Abdul Halim Ghuznavi: I want to make out this point. It is not
-opportune new to raise a loan even at a cheap rate of interest and acquire
‘the Company-managed Railways. They are serving the people well as is
shown by the report that there is less charge for third class passengers and
also lowest freight charges for transportation of goods. If you want ‘o
raise money, do so by all means; expand your railways and open new
lines. That will bring you money. For instance there was a big scheme
.of Dacca-Aricha Railway which was a very profitable concern. Assurance
was given on the floor of the House that it would be started in 1981.
‘What happened in 19812 Depression came in and Government pleaded
want of money. But I know what was the real reason for noi opening
that railway. Fortunately or unfortunately, the Member for Railways is
-also the Member for Commerce. He will have to look to the interest not
only of railways, but also of commerce.

The Honourable Sir Muhammad Zafrullah Xhan: Do you want that
ignored ?

.

Sir Abdul Halim Ghuznavi: I want there should be two separate
Members. That would be better.

Mr. S. Satyamurti (Madras City: Nen-Mubammadan Urban): The
‘more, the better.

Mr. President (The Honcurable Sir A'Jd'ur Rahim): The Honourab]é
Member has only two minutes more. He must finish his speech within
that time,
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Sir Abdul Halim Ghugnavi: I will repeat and say that this is not en.
opportune time to acquire these two railways which are doing very well.
We are now seeing how the railways which are under Stete control are

_manaved. If the Government want to raise money, let t}leln do so, by
all m;ans; but let them open new lines out of that money in places where
there are no railways. Sir, 1 oppose this motion.

Lieut.-Colonel Sir Henry @Gidney: Sir, I rise to oppose this Resolution.
-1 do so for a good many reasons. It was a great surprise to me to hear
my Honourable friend, Dr. Ziauddin Ahmad, suggesting that the State
should take over the two railways. From my memory of this Agsembly,
I have always put my Honourable friend, Dr. Ziauddin Ahmad, 88 . the
severest critic of the Railway Beard. But he now poses in a different
way and he wants to increase the labours and the responsibilities of the
Railway Board which is at present a top-heavy institution and my Honour-
able friend further wants to mulct the finances of the country by adding
to the deficit of the Railway Budget. R

Dr. Ziauddin Ahmad: May I remind the Honourable AMember of the
Statutory Railway Board ?

Lieut.-Colonel Sir Henry @idney: We all know that the Railway
Board is working at a great loss. I feel sure that, if we repeat the experi-
ment that we did a few years ago when this House, in its earlier life, took
over the Company-managed railways, we would be adding to the burden
of financial liability and losses. Sir, none in this House can denv -that
from the time the Railway Board—it was 2 small institution at one time
and it was a very well organised and paying institution—from the time
the Railway Board took over the Greaf Indian Peninsula Ruilway and the
East Indian Railway, those Railways have been steadily losing. Today,
the Railways, due to many causes, controllable and uncontrollable, are in
a sod state of debt. Does the Honourable Member seriously ask thia
House to add to the labours of the Railway Board a Railway which is.
functicning today as the best of any railway in Tndia. It is paying a high
dividend to its shareholders, and, by the Railway Board taking it over, I
know that, within the next five years, it will add to its debt and increase
its responsibility, and who knows we might be asked to appoint another
Financial Commissioner and another Honourable Member for Railways. Sir,
I do not think it would be to the advantage either of the Railway Board
or the finances of this country if we support this Resolution of Mr.
Muhammad Azhar Aii. I, personally, have always been dead agsinst State
control of railways. The recent past history of the Railway Board, as I
said just now, is a sad one of deficits. Let us not, in our hasty desire to
possess further conirol of Bailways; especially those which are working
efficiently, add to our lisbilities and to the loss of the railway concerned.
Sir, with these few observations, I oppose this Resolution.

Maulvi Badrul Hasan (Tirhut Division: Muhammadan): Sir, I beg to
support the Resolution. Since the Acworth Committee report, it is an
undisputed proposition that the railways should be brought under State
control. Tn the first Session of 1931, the question of the termination of
the contract with the Bengal and North Western Railway and cne sther
company was raised and this led to the formation of a Select Conunittee.
The report of the Select Committee was placed before the House in the
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second Session. Sir George Rainy the then -Member for ‘Commerce -and
Railways put forward the difficulty of raising funds in so short a time as.
one year and gave assurance of purchasing the said railways in the course-

-of two or three years. His words are:

“But I have not the least doubt that, whoever may sit in the seats we sit today,.

. the question of the possibility of purchase on reasonable terms will come before the-

Assembly at the end of two or three years.”

It was on this understanding that the lease of the Bengal and North:
Western Railway company was renewed for snother five years. [t is more
than four years since that debate took place, but we do not know what
steps the Government have taken in that direction. I understand the-
Government would again come forward with the plea of want of funds.
My simple reply is that the Bengal and North Western Railway is a going-
concern. It has paid a dividend of 15 to 19 per cent. during the last four-
or five years. 1f the Government floats a loan for this purpose, it will’
not be a loscr in at’way, rather the chances are that the loan would®
be repaid in the cours€ of 14 or 15 vears. Here I would read a fcv lines.
from page 27 of the Acworth Repert which runs thus:

““Had the Government thought fit to borrow money even at rate considerably higher-

.than the rate of net return that the Railways could earn on it, we believe its action:

would have been abundantly justified.”’

The report refers at the foot-note to the answer given by Lord Inchape-
in his evidence before the Acworth Committee. It runs thus:

“If I had a railway and wanted the money and saw the trade there, I should
raise money even if I had to pay 74 per cent. or 8 per cent.”

Bir, what I beg to submit & that Government ought to take loans for-
the purpose even if it be at a higher rate of interest.

Now, Sir, I am not in a position to say anything as regards the workmg_
of the Madras and Southern Mahratta Railway but as regards the Bengal
and North Western Railway, 1 can say something from my own personal
experience. My opinion is quite contrary to what Sir Algdul Halim
Ghuznavi holds, but my opinion is based on personal experience.  Sir,
since the last debate took place in this House, I feel that bribery has not
in the least decreased. A goods clerk, in some cf the important stations,
makes a fortune in the course of four or five ycars. They ha;ve r.n‘ade a
scale of their own, the rates of illegal gratification differing in different
commodities. Unless one pays those illegal charges the goods would.not
be accepted; it does not inatter even if the parcel is directed to the Com-
merce Member. If the Honourable the Cemmerce Member tgels any
doubt I would invite him to Muzaffarpore during May in the lichi season
and to Pusa Road during August in the mango season. .Let- ns take
then the question of water supply in smailer stations. Tt is a very r{ld
grievance. During the last Session of the Assembly or the Bihar Council,
I forget which, in reply to a question it was stated that a bucket of water
is supplied to every train in the small stations. Now, Sir, would you
believe that a bucket of water would be sufficient for an entire train in
even the winter season, not to speak of summer when .the needs of drink-
ing water are greater? And this one bucket of water is brought one lni)ur
before the train time and it is allowed to bask in the sun, and this is the .
sort of water that is given to the pussengers to drink.
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The secori_d class waiting rooms in even important stations like Soncpur
Muzaffarpur and Darbhanga have no fans in spite of the fact that the
said stations are electrified. The waiting rooms in smaller stations, where
there are any, have no lights or water supply. The waiting sheds for
third class pussengers are worse still. They are unprotected from hot or
cold winds or draughts of rain. You will not find a single bench in thern
and it is impossible for one to sleep in themn during the night in winter and
the day in summer. In most of the stations there is no artangereent for
the inter class passengers. The wrrangements for food in this line are no
better. The Indian refreshment rcoms no doubt keep a room for Muhum-
madans but in most of them there is no Muhammadan cook. Food cooked
today is often supplied the next day, I hear the Indian refreshment
rooms in our parts are in the lease of a railway official living n Gorakhpur.

Punctuality, Sir, is an exception in the Bengal and North Western
Railway Company. You will seldom find any t reaching its destina-
tion at the proper time. Even the Lucknow Express, the fustest train on
the line, is late by more than half an hour on five days out of a week.

The carriages in most of the trains are of the very old type. The
cushions in the inter class of nost of the trains are worn out and rickety.
Lately the spring cushions of the second class compartments have been
replaced by fixed ones.

There is one other important matter which requires cons.deration-and
that is the Sonepur Bridge. This bridge brings considerable profit
during the Scnepur fair to the Railway Jompany. It was ouilt. long long
ago ard it has passed its economic life limit. 1t must have been shaken
during the last earthquake. Some questions were put during the last
‘Session of the Bihar Council if this bridgs was going to be replaced by a
new one and the reply was in the negative. Sir, this Railway Company
hardly cares for the lives of the passengers from whose pockets the divi-
dend comes. An example of this is the rccent railway crash at Sagauli
in the Champaran district of Tirhut.

As regards the staff I would simply say that they are a set of ill-
educated and ill-mannered people. Their treatment to the passengers,
particularly the third class passengers, is far from satisfactory. TIhey
have a free license to travel in the inter and sometimes in the second
class and a single word ‘‘Railway employee’’ is sufficient to disarm any
ticket collector. These are my reasons, Sir, for supporting this moticn.

Mr  Satya Narayan Sinha (Darbhanga cum Saran: Non-Muhammadan):
‘Sir, representing as I dg in this House a constituency through which the
Bengal and North Western Railway runs, 1 think I owe a duty to my-
-self and also those whom 1 represent that 1 should say : few words in
-support of the Resolution moved by my Honourable friend, Mr. Azhar
Ali. Mr. President, perhaps you are not aware that the Bengal and
North Western Railway is one of the most inefficient, notoriously miserly
and awfully ill-managed Railway Companies in this country. It is im-
possible for anybody to enumerate the innumerable grievances of the
travelling public which have the misfortune to travel by the said Rail-
way and of the poor ill-paid employees of the Company. Sir, the less
said about it, the better. My Honourable friend, Mr. Varma, has very
ably catalogued the grievances of the travelling public and the employees
of the Company, and I think I shall be wasting the time of the ‘House
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if I repeat them over again. Sir, we have been told that the Company
has an enormous income and it has been able, in certain years, to pay
19 per cent. dividends to its shareholders besides - building up a huge
reserve fund. If Government take it in their direct control, 1 hope and
trust, Sir, they will be able to balance their railway budget in no time
by the profit of this Company. Besides the monetary gain, Sir, Govern-
ment will earn the blessings of the millions of people in Bihar, and a
large part of the United Provineces. I remember, Sir, very vividly when,
in the year 1931, the lease of the Compuny was renewed snd the inform-
ation was made available to the people in our parts, who were very much:
shocked. This time, when people have come to know that a Resolution
for taking over the said Railway Company by Government is going to:
be moved in this House, high hopes have been raised and they are praying
for good sense to dawn on Government so as not to repeat the mistake
of the year 1931. I will tell you, Sir, my own experience in this con-
nection. Before coming to attend this Session, a large number of respon--
sible people in Bibar asked me to see that they are relieved of the
trouble of travelling by this wretched Company. I know, Sir, the ¢ém-
ployees of the Company are also praying alike. The Company is s
rotten and ill-managed that, unless it is changed root and branch, a
remedy here and the redressing of grievances there will not at all solve
the problem, .

In the last winter Session, my friend, Mr. Varma, and myself put a
large number of questions concerning the grievances oY the travelling
public und its employees, and most of them, Sir  vou disallowed on the
ground that it was a private concern. What are we to do then? How
to ventilate the grievances of millions of the people who travel by this.
Railway ? Besides the travelling public and its employees, there is an-
other large section of the people which have to suffer no less on account
of this Company, Sir, I mean the poor cultivators of the part through
which this Railway runs. In no other big railway company like this, I
can chalienge, Sir, you will find insufficiency of waterways which causes:
unspeakable devastation in floods and torrential rains which, since the-
last earthquake, have become every year’s affair in North Bihar, once-
called the garden of India for its rich fertility. In the year 1928, when
the rivers Ganges and Sone rose very high, several breaches were caused’
in the railway embankments between Patna and Arrah in the East Indian.
Railway, and I know they provided a number of waterways immediately,.
in those places. But what happens with this Company? A large num-.
ber of breaches are caused every year. Sometimes Government have to
resort to firing, killing innocent cultivators who, for saving their lives and
cattle, attempt to make an outlet on its embankments during high floods.
Representations are made to the authorities of the Company, but they:
treat them with the usual contempt. I would like to give you an illus-
tration, Sir, in this connection, which will be very amusing. Three
bridges of this Railway in the district of Darbhanga, between Madhubani
and Rajnagar, collapsed during the earthquake disaster. = When those-
bridges were being rebuilt, their spans were very much shortened. People-
of the locality raised a great hue and cry, because, even the former:
bridges were not sufficient for drawing out the logged water of the area,
and what would happen if their spans were shortened ? The Chief Man-.
ager of the Darbhanga Raj and several other responsible people made-
representations to the authorities concernad, but to no avail. Last year,
T also put several questions in that connection and the stereotyped replies:
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‘were given. And I would like to tell you, Sir, what has been the result
-of shortening the spans of those bridges. In the last two years’ sue-
-cessive floods, the entire crop of the area was washed away. Such in-
:stances can be multiplied if we get time for them.

About its mismanagement, I would simply like to draw your atten-
iton to the accident. which happened only this month at Sagauli, a
-graphie report of which you must have read in the papers and the memory
-of which must still be green. A goods train rushed into the building of
‘the station, killing the Assistant Station Master and a number of other
people. Such accidents can happen in this Railway alone. I know,
Mr. President, for three vears consecutively serious accidents took place
‘between Laherasai and Samastipur railway stations in the district of Dar-
bhanga causing the deaths of a large number of passengers. I admit,
‘Mr. President, that it is really sickening to recount all the grievances and
troubles caused by this Railway to the people. I would simply say, be-
fore I finish, that if the Government at all care for the safety of the lives
and the convenience of the people of the area through which this Railway
‘runs, they should lose no time in taking it under their direct control. The
question of money should not stand in the wav, Sir. Where there is a
‘will, there is a way. Government can easily find the money if they have
a will, )

As regards Sir A. H. Ghuznavi’s arguments, I have simply to say that
I would not take him seriously, because I know he represents
a group—he is a typical representative of the group—which
‘will always go against the popular opinion of the House, irrespective of the
‘merits of the case. He is incorrigible, Sir, and I pity him,

With these words, I support the Resolution. (Applause.)
Mr. V. V. Giri (Ganjam cum Vizagapetamn: Non-Muhammadan Rural):

Mr. President, Sir, I rise to support this Resolution. No.academic _dis-
.cussion is now necessary on this question of State wversus Company-
‘management. There was many a full dress debate both in the old Impe-
-rial Council and again in the Legislative Assembly. from time to time be-:
fore the Ackworth Committee published its report-at the time when the
State took over the management of the Great Indian Peninsula and East
Indian and Oudh and Robhilkund Railways. The question before the House
“is this: whether notice of termination of contract should be given to the
Madras and Southern Mahratta Rail'vay and the Bengal and North
"Western Railway according to the terms of their agreement. That is the
.only question today. Firstly Sir, the Government of India, in the Rail-
way Department, have admitted the financial advantages and the great
‘benefits derived frora the State taking over the management of railways,
and it would, therefore, be relevant for me to refer to the passages in the
‘Railway Board’s reports from time to time. In the Report of the Rail-
way ‘Board for 1925-26, they said when'they  took over the management
-of the Fast Indian and Great Indian Peninsula Railways as follows: '

1» u

“As one resul; of the territorial adjustments referred to above there has bLeen a
large reduction in the number of junctions between different railway. administrations
in the north of India with corresponding economiés of time and money in the matter
of transfer of traffic and rolling stock from one administration ‘to . ancther. The -
*number of junciions where two' or more State-managed railway administrations meet
‘has in fact been reduced from 18 t¢ 7 by these adjustments. Each of the State
unanaged systems now serves a well defined geographical area.’
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Again, Sir, in the Railway Board’s Report for 1927-28 at page 6, at
the time of the termination of the contract with the Burma Railways
Company, they gtated as follows:

“‘After careful consideration, and having full regard to the views of the Govern-
ment and the Legislative Council of Burma who expressed themselves in favour of
State-management, it was decided, with the approval of the Secretary of State, to
take over the Burma Railways for management by the State after the termination of
the present contract with the Burma Railway Company on the 31st December, 1928.
While the transfer of the line to State-management will entail the paymen{ to the
Burma Railways Company of a sum of £3,000,000, it is likely to result in an increase
of about half a crore in net annual revenue to Government.’’

Again, Sir, in the Railway Board Report for 1929-30, when the State
acquired the Southern Punjab Railway, it was stated:

““The line, of which the aggregate length was about 927 miles, now forms an
integral part of the North Western Railway system; and apart from the administrative
advantages gained from this acquisition, the financial gain is estimated to be an
increase of some 47 lakhs of rupees in the net annual revenue to Government.”’

1 would not like to trouble the House with many more statements of -
the kind made by Government in order to establish that the Government
of India are convinced that it has really been advantageous to them to
have taken over the management of those railways. This statement will
equally apply to the railways that the Government are now asked to take.
Secondly, Sir, when a question was put in this Assembly last year to
Mr. P. R. Rau about the ecconomies proposed by Mr. Pope on the Madras
and Southern Mahratta Railway, and the Great Indian Peninsula Rail-
way, he stated that unless the State took over the management 6f the
Madras and Southern Mahratta Railway, these economies would not be
effected. Thirdly, I would like to take up the question of Indianization.
It is proved that, so far as the pace of Indianization is concerned, the
State railways are far better than the Company-managed railways. With
regard to stores purchase policy also, we see that Company-managed
railways compare less favourably than State-managed railways. In the
Report for 1933-84 it is said that while the East Indian Railway did not
import even a rupee worth of goods direct, the Madras and Southern
Mahratta Railway imported Rs. 80.76 lakhs worth and the Bengal and
North Western Railway Rs. 2.38 lakhs.

Sir, T now take tho point of view of workers. The workers of the
‘Company-managed railways will be happier if Government take: over-
charge of the Company-managed railways for this reason. If any dispute
-occurs, the workers of the Company-managed railways are in a very pecu-
liar position. I am speaking from experience. The workers approach the
Agent of the Company. He says he is doing a thing under the orders
of the Railway Board. If we approach the Railway Board, they say it
is the Company-managed railway and ask the workers to go to the Agent
of the Railway. The workers of the Company-managed railways are thus
driven from pillar to post. Even as regards. grievamces relating to condi-
tions of service, when we place the grievances of workers before the Rail-
‘way Board at the half-yearly meeting of the Railwaymen’s Federation
with the Railway Board, the latter repeatedly ask wus to bring forward
:such questions as relate to Company-managed railways before the Agent
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and discuss with him. Therefore, so fur as the workers are concerned,

they will be glad to have immediate State-management- of all the rail--
ways.

So far as the financial position is concerned, my Honourable friend,
Dr. Ziauddin, has placed before the House facts and figures relating to-
it. The Company-managed railways pay their shareholders far more
dividends than are paid by the State. So far as the Madras and Southern
Mahratta Railway is concerned, that Company has been paying a dividend
of nearly ten per cent. while the State is only earning five per cent. So’
also the Bengal and North Western Ruailway pays its shareholders to the:
extent of 18 per cent. Applving all these tests, it is not unprofitable
to take over the management of these railways. So far as the Madras and
Southern Mahratta Railway is concerned, the Company’s share of the
capital is 8.76 crores of rupees, and the surplus profits and earnings for
the five years ending 1932-33 (I am taking the average figures) amount to
Rs. 49.6 lakhs. If we, therefore, want to secure money to purchase this
railway, even if we feel that we have to pay an interest of five per cent.,
which is not the case at the present moment, we can raise a loan on three
per cent.—but taking into consideration even five per cent., the amount
required will be Rs. 43.9 lakhs. Even that, Sir, will be a profitable
proposition.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member has exceeded his time.

Mr. V. V. Giri: I will take only two minutes. I consider that the
raising of a loan is an easy proposition, and I would like to throw out a
suggestion on behalf of the railwavmen of India. So far as the railway-
men of India are concerned, according to the latest information, the
state owes them as provident fund assets to the extent of 42 crores:
even taking the share of the employee to be 21 crores, as a pledge, I gmr
sure it is not a difficult proposition to raise a loan, and I can assure you
the railwaymen in India will be very glad to give that sum on the same
conditions on which the Company-managed railways get 3% per cent.
guaranteed interest even if there are losses.

T do not like to take much more of the time of the House; but unfor-
tunately, I have got many more points to speak about: I would only
say this with respect to what my friend, Sir Halim Ghuznavi, has stated:
he said: ‘‘Why should the State purchase these railways when com-
panies are running it at a profit?”’ He must know that this nation is &
living nation and it has its sense of self-respect apart from financial
considerations; and, as such, the Assembly stands for nationalisation of
railways, nationalisation of industries and certainly of the railways; and,
therefore, we stand for that proposition; and, Sir Halim and others who
do not feel as nationalists cannot understand the sentimental point of
view from which this side of the House speaks, apart altogether from
the financial considerations which are also sound. TUnder these circum-
stances, I heartily support this Resolution.

The Assembly then #djourned for T.unch till Half Past Two of the
Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

The Honourable Sir Muhammad Zafrullah Khan: Sir, the historv of
this matter has, to a certain extent, already been placed before the
House. So far as the Bengal and North Western Railway is concerned,
snd if it is any satisfaction to my Honourable friend, Pandit Govind
Ballabh Pant, I might say that the R. K. Railway will be governed by
the same considerations to a very large extent.......... ’

Pandit Govind Ballabh Pant: Thank you.

The Honourable Sir Muhammad Zafrullah Khan: . . . so that the fuct
that he could not move his amendment will reallv not affect the question
very much,—as T was saying, so far as the Benga! and North Western
Railway is concerned, as Honourable Members have already been told,
a Committee was set up in 1931 «onsisting of Sir George Rainy, Sir
George Schuster, Mr. Anwar-ul-Azim, Mr. Maswood Ahmad, Pandit
Ram Krishna Jha, Mr. Azhar Ali, Lala Hari Raj Swaroop, Mr. B. N. Misra,
Dr. Ziauddin Ahmad and Mr. Gaya Prasad Singh, and that Committee
took due note of the fact that there was a very strong feeling among the
public that the policy of Government ought to be the substitution of State
management for Company-management generally, and “that more parii-
cularly it was desired that an earlv opportunity should be taken to ac-
quire the Bengal and North Western Railway. As has been explained
to the House by certain Honourable Members this morning, the Members
of this Committee, both official and non-official, however, were pressed
with considerations regarding the financial situation, and thev eventually
recommended that the Secretarv of State should make an attempt to
come to some agreement with the Company so that it might be possible
to terminate the contract with the Companv at the end of 1937 or at
some earlier period by giving & vear's notice. A contract was entered
into between the Secrelary of State and the Company on the 8th Decem-
ber, 1932, securing to Government the right of acquiring the Company
at the end of 1937 by giving twelve calendar months notice, and also, if
the right was not exercised on that occasion, to purchase the interests of
this Railwav at the end of the year 1942 by giving twelve calendar
months notice. My Honourable friend, Dr. Ziauddin Ahmad, has made
some slight grievance of the matter that this additional option was also
secured. He said: “We said in our Resolution that the Sccretary of
State should secure an option to purchase the Company at the end of
1937 or at some period earlier.. Instead of that he has secured an option
to purchase it either at the end of 1937 or in 1942."" Really, Sir, T was
not able to understand what his grievance was. T think Honourable
Members will agree that it is certainly very —much better to have two
options than one. The whole question, as Las been subml'tted to the
House. is. whether the option should or should not be exeymsed on the
first of these two occasions. Most of the speakers on this Reso[utlon.
with the exception of Sir Abdul Halim Ghuznavi and Sir Henrv Gidney,
‘havé supported it. The attitude of the Governmenp, which, T think I
might explain at the beginning of the few observations that I have to
make. is that thev are, in view of the mnearness of the date.' senous_xlv
considering what ought to be done in respect of these two.Railways with

regard to which some decision must be taken in time to exercise the
| E
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option, if the option has to be exercised, before the end of 1986. Gov-
ernment, Sir, as I shall in the course of my observations explain, arc
collecting certain material which is relevant to the matter, and the:
are very glad that the House hds taken this opportunity of expressing
its views from different angles on this question. I assure the House that
before Government takes any final decision in the matter, all the consi-
derations that have been put forward or that may be put forward during
the course of this debate, will be given their due weight.

Now, Sir, as I have said, there are some observations that I desire
to make at this stage, with regard to certain factors that arise for con-
sideration in connectior. with this matter and which will also have to be
taken into account by Government before coming to some decision. With
regard to the Bengal and North Western Railway and the R. K. Railway,
which is at present managed by the Bengal and North Western Railway
it might be taken roughly that the sum required for the acquisition of
these two Railways, that is to sav, the Company-owned portion of them,
would be in the neighbourhood of twelve million pounds sterling. It has
been said by almost every speaker supporting the Resolution that the
money market is no longer as tight as it was at the end of 1931 or at the
beginning of 1932, and that this Railway has been payving such high
dividends to its shareholders that it would be an extremely advantageous
proposition to go ahead with the purchase of this Railway. Now, Sir,
there are one or two considerations that I do wish to put forward with
regard to this matter before the House, and the one that I need refer to
at this stage of the debate is the question of the high dividends. I will
take up the general question of finances and the raising of finances a
little later after I have made certain observations with regard to the
Madras and Southern Mahratta Railway. The one matter that I wish
to allude to at this stage relates to the high dividends paid by the
Bengal and North Western Railway. No doubt, this Railwav has been
paying high dividends to its shareholders, but as was pointed out by Sir
Abdul Halini Ghuznavi there is one explanation which we have also to
take into account and that is that the dividends that are paid are not
paid on the entire capital of the Railway. The entire
capital of the Railway, so far as the Bengal and North
Western Railway section alone is concerned apart from the R K. Rail-
way, is in neighbourhood of seven and a half million pounds sterling.
Of this, one million three hundred and seventy five thousand pounds is
debenture stock, of which four hundred thousand pounds carried a rate
of three per cent. interest. and the remainder nine hundred and seventy
five thousand pounds, five per cent. Out of the remaining, three million
pounds is represented by preference stock equallv divided between three
per cent. and four per cent. stock, and it is only on the balance of vhree
million pounds of shareholders’ capital that these high dividends are be-
ing paid. Now, if Government proceed to acquire,—and I want to make
it perfectly clear that T am not making points either in favour or against
the acquisition, but am only laying the material before the House, indi-
cating what considerations have to be kept in mind,—if Government
acquire. the Bengal and North Western Railway, they will have to pay «
sum of just over ten million pounds sterling, and the then profits of the
Railway,—and I say the then profits, as there are some considerations to
which T shall advert with regard to the scale of profits after ucquisitioii,—
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the then profits will have to be distributed over the whole of this capital,
-and it is perfectly cbvious that even if the ratio of earnings to expenses
continues as it is, of which there is not the slightest chance,.........

Mr. 8. Satyamurti: Why ?

The Honourable Sir Muhammad Zafrullah Khan: I shall explain it
presently, as I was saying it is perfectly obvious that even ir the ratio
of earnings to expenses continues as it is, of which there is not the
slightest chance, the rate would be very much lower than it is at pre-
sent. Now, it has been asked, why is it that you do not expect as high
« rate of profits, as high a margin between earnings and working expenses
.as the Bengal and North Western Railway show at present? I think a
good deal of the time that has ibeen devoted to the discussion of this
motion was devoted to pointing out the deficiencies of the Bengal and
"North Western Railway with regard to its rolling stock, with regard to
.accommodation, waiting rooms, service of water, and several other
.matters that contribute towards the comfort and the amenity of the
.people using the railway. And one obvious indication, and I have no
.doubt that when the State acquires it, it will be pressed to give atten-
tion to that matter, is that there must be & considerable amount of im-
provement in those matters. The argument, I suppose, is that inasmuch
.as the Company has refused to carry out these improvements, the State
ought to take over the railway and carrv out those improvements. That
‘being so, I do not think the mere fact that the system is managed by
‘the Company or is managed by the State is either a matter of satisfaction
-or a matter of dissatisfaction to anv part of the House. 1 have no doubt
‘that Honourable Members desire that a change in management should
result in a change in these matters. These matters would require a fairly
‘large amount of capital expenditure. I do not mesn to imply for a moment
‘that that should not be undertaken, but I do wish the House to realise
that that has to be taken into consideration. For every crore of capital
spent on any railway or on this railway when it is acquired there will be
‘a liability ‘in ‘interest—place it as low as four per cent.—of rupees four
‘lakhs a vear. Then, it has also been pointed out, and there were one or
two intei'jecfions bv my Honourable friend, Mr. Joshi, to show that
-there was—I am not admitting it,—that there was a feeling that the con-
.dition of labour on this railway was not as good as it was expected to be
-under State management. That, again, is an indication that, if the
management is taken over by the State. pressure will be brought to bear
‘upon those who are responsible for such management to improve the
conditions of labour of this railway. That means extra expenditure
and, therefore, higher working expenses.

Let us look, on the other hand, as to how the position might stand
-with regard to the earnings of this particular railway. This particular
‘railway, again, as has been pointed out during the course of the debate.
‘has a comparatively low rate of fares as well as of freight. As Honour-
‘able Members have on several occasions vpressed upon the attention of
«Government, the Pope Committee recommended that one of the methods
of making any major savings in the working expenses of railways would
be by means of amalgamation of the various systems. One of the consi-
Aerations applying to this railway also is or may be that, if it is taken
.over, there might be some chance of its amalgamation with the system

E 2
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of the Eastern Bangal Railway and that both might be worked together.
As compared with the Eastern Bengal Railway the rates and fares operat-
ing on the Bengal and North Western Railway are low, almost through-
out, article for article, or class for class of passengers. That being so,.
it is still a problem of what is likely to happen. Will the pressure upon
the department be that the rates and fares on the Bengal and North
Western Railwav should be raised to the level of the Eastern Bengal
Railway, or will the pressure be in the other direction—thst it is un-
desirable that the Fastern Bengal Railway fares should continue to be-
higher than those that were in operation on the Bengal gnd North West-
ern Railwav before it was acquired by the Government? Government
have already undertaken an examination of these two aspects of the:
question, that is to say, one, the increase in working expenses that may
be expected by transfer of this railway to State management. not only
on the Company’s section of the railway, but also on the Company-owned
- portion of the R. & K. Railway, as I have said. hoth those are bound to
go together; secondly, an examination of the possible increase in revenue
tc counterbalance the almost certain increase in working expenses, that
mayv be achieved by increasing rates and fares. The House will realise
that a detailed estimate of these factors would be absolutely necessary
before Government could make up their mind with regard to the acquisi-
tion of this railwav. Those are not however the only considerations that
would govern the question. o

Mr. Muhammad Azhar Ali: Knowing that the agreement is about to
terminate. that is, in 1937,—why did not Government calculate and collect.

all threse facts and figures?

The Honourable Sir Muhammad Zafrullah Khan: Government are
collecting them in advance. Notice has to be given at the end of this
vear ‘and Government hope that their figures will be, ready long before:
the time arrives when notice has to be given. Then, another consideration
that must be kept in mind with regard generally to all railways is that
the general position is uncertain in several respects. To mention only one,.
the position that might develop with regard to road competition with the:
railways. That is another consideration which is not likely to manifest
all its tendencies within the course of the year, but it has to be watched
because otherwise the position will be this. If notice has to be given
at the end of this year and is given, so far as the Company ic concerned,.
it will be entitled to receive the largest captial payment that it would be-
entitled to at any ‘time, at no subsequent time would it be entitled to anv:
more. But Government, on the other hand, would be investing the tax--
payer’s money irrevocably, about £12 millions of it, at a time when, if there:
is going to be any serious deterioration in the earning capacity of these rail-
ways, the risk must be entirely Government’s and will cease to be the-
company’s risk. In the meantime, however, Government do recognise.
that there is very widespread discontent with several features of the Bgn al
and North Western Railway, rolling stock and other amenities and thoug h
nothing spectacular is being done at the moment, the Railwt;y Board aélr'e-
continually pressing upon the attention of the Bengal and North Wester
Railway the necessity of amelioration in this position. With regard al;
leust to third class rolling stock, and more particularly, with regard to.
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lavatory accommodation in third class carriages some improvement has
been undertaken and is taking place, and the House may rest assured
that, whatever the period which might elapse between now and the time
-of the acquisition of this railway, the Railway Department will continue
to do all that is within their power to press the company to provide or to
improve these amenities.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan: Rural):
The Railway Board are practically powerless.

Sir Muhammad Zafrullah Khan: Not entirelv. A word or two with regard
to the Madras and Southern Mahratta Railway. I am very happy to see
that nothing very much has been said with regard to the actual comforts
or amenities that are provided on this Railway and T assume that the
position here is certainly not the same as obtains on the Bengal and
North Western Railway. Here the cbvious course of making further
economies would be an amalgamation with the South Indian Railway
Company, a proposition which appears to be, on such examination as
Government have made of the situation, entirely feasible, but the difficulty
‘with regard to this matter is that the South Indian Railway contract would
not in the ordinary course terminate till the end of 1945. Government
are, therefore, faced with the situation that the main consideration for
the acquisition of the Madras and Southern Mahratta Railway would be
the effecting of economies that might result from an amalgamation of the
system with the South Indian Railway but there is this difficulty with
regard to their contracts. We are entitled to give notice for acquisition
with regard to the Madras and Southern Mahratta Railway at the end
of 1936, or at the end of any subsequent period of five years sojas to
acquire it at the end of 1942, or 1947, and so on. With regard to the
‘South Indian Railway, the chance of acquiring it does not occur in the
normal course before the end of 1945, so that there are various positions
which arise with regard to an adjustment of this disparity between the
two dates and Government have under consideration severnl schemes, the
-adoption of any one of which might give the desired result One course
which requires exploration is the course that has been urged today. that
notice should be given at the end of the year for the acquisition of the
Madras and $outhern Mahratta Railway at the end of 1937, that it should
be taken over as a separate system as it now exists and run as a separate
-system and that we should wait for the acquisition of the South Indian
Railway in the normal course at the end of 1945, and then amalgumate
the two. Another alternative would be to extend the contract with the
‘Madras and Southern Mahratta Railway till 1945, that is to sav it might
‘be made co-terminous with the contract of the South Indian Rl:iilwav, on
«condition that the two railways should amalgamate and that then the
:amalgamated system might be acquired at the end of 1945, on such terms
‘a8 may now be settled when one contract is made co-terminous with the
%:i?;a A ffhi]rd consideration is that the Madras and Southern Mahratta
Ra y mig t. be acquired in 1937, and that the South Indian Railwav
might be acquired, by private negotiation, also at the end of 1957, and
ithen an amalgamation of the two might be carried into effect.

Mr. 8. Satyamurti: That is the best.
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The Honourable Sir Muhammad Zafrullah Khan: An attempt of that
kind has this feature, that a higher price would have to be puid for the:
South Indian Railway stock than wculd have to be paid in 1945. We are
collecting material on that subject to see whether it may not be preferable
to adopt that course rather than wait till the end of 1945. There is vet
another method of bringing about the desired result and that is to acquire
the Madras and Southern Mahratta Railway at the end of 1937, and to
hand over its management to the South Indian Railway and then to-
adjust the question of the distribution of surplus profits.

Prof. N. G. Ranga: That would not satisfy anybody.

The Honourable Sir Muhammad Zafrullah Khan: As I have said, these:
are the various matters engaging the attention of Government. There
has been some indication, as I have been making these observations, fromr
some parts of the House that it would be extremely desirable to bring
about a solution of this question. I think preference from the opposite
side has been shown for a method by which, at the end of 1937, the Madras
and Southern Mahratta Railway might be acquired and the South Indian
Railway might be acquired by private negotiation. However, financial
considerations will really rule the situation so far as this aspect of the:
case is concerned. Then there are the general considerations to which
1 said 1 would revert later in the course of my observations. In regard
to this I think it is not only the financial situation that has to be con-
sidered. The constitutional position has also to be considerded. Now the
dates, as Honourable Members are fully aware, are the end of 1936 for
coming to a decision as to whether notice should or should not be given
and the end of 1937, for the purpose of making payments. The amount
required will be with regard to the Bengal and North Western Railway
together with the Rohilkund and Kumaon Railway something in the:
neighbourhood of 12 million pounds and with regard to the Madras and’
Southern Mahratta Railway 5 million pounds, that is to say a total of 17
million pounds. As I have said, the constitutional position has also to be
regarded and the constitutional position is this. To begin with, these
dates indicate that the taking over of these two railways, in case a decision:
is made in favour of their acquisition, will almost synchronise with the
setting up of the Federal Railway Authority and one consideration, which:
is very relevant and which has to be given its due weight, is whether
it would be fair at the time of setting up the Federal Railway Authority
to face them with an accomplished fact with regard to these two con-
tracts and that they should be presented, as their very first task, with
the question of the transfer of very large numbers of staff to State-
management, the question of a smooth transfer between the companies.
and the State and the question of an amalgamation at both ends of India
between different railway systems. I do not suggest that would be a:
consideration which would necessarily preclude considering the question of’
acquisition. However, there is that aspect of the matter to be considered.
Another matter which is also affected by these constitutional changes is
the question of the raising of this money. With regard to the rates of
interest, it has been pointed out that the rates of interest at present are
very low as compared with the rates at which money was obtainable at’
the end of 1931, or the beginning of 1932. That no doubt is correct, but
money has not to be raised teday. The decision with regard to the:
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acquisition of these railways has to be made before the end of the year
but if the decision is to acquire these railways, the money will be required
towards- the end of 1937, and it would require either a very rash or an
abnormally intelligent financial brain to predict as to what the state of
the stock market is going to be at the end of 1937. Again, as I say,
it is a matter to be considered, whether Government shall undertake a
liability to the tune of 17 millions at the end of 1936, which they have
to fulfil at the end of 1937. That is another uncertain feature but let us
assume that the decisien is that these two railwavs are to be acquired
and that 17 million pounds has to be provided. The payment has to be
made in sterling in England and it can only be done either by borrowing
the amount in London or by raising the amount in this country. The
latter might be done either by direct Government issue or, as was sug-
gested by Dr. Ziauddin, by the flotation of a company which might take
over these companies for the time being. If the amount has to be raised
in England, the dates are again relevant, that is to say, the amount
which will have to be raised towards the end of 1937. That will be
what is known as the transitional pericd under the Government of India
Act of 1935, and borrowing then would be governed by section 815 of the
Government of India Act in Part XIII of the Act which deals with the
transitional period. That section lays down that during this transitional
period there shall be no borrowing by the Secretary of State in the London
maket except under the authority of any East Indian Loaus Act which
might be passed by the British Parliament and within such limits as
might be laid down by Parliament in that Act. Therefore, it would
involve the Secretary of State having to secure verv large borrowing
powers from Parliament and Parliament would naturally have to scrutinize
., the purposes for which the amount would be spent—another matter to
which due regard must be paid. On the other hand, it was suggested that
the money should be raised in India at that time either by a direct Gov-
ernment issue or by debenture stock or by the flotation of a company.
Whichever method is adopted, it necessarily means that after the money
has been raised, or when provision has been made for the raising of the
money, arrangements must be made for the acquisition of an.abnormal
amount of sterling for the payment in London and these exceptional
transactions, even if they are not in themselves impracticable, might, if
they entailed a tightening of the market, prove very embarrassing for the
Reserve Bank as well as detrimental to the economic stability of the
country. I again do not say that that is bound necessarily to happen
but I do say that that is another consideration which has to be kept in
mind. Some of these difficulties are bound always to exist and, therefore,
that again is a factor to be considered, wviz., that, if there are some
features of the situation which have to be faced in any case, how are
they to be co-ordinated to the existing situation so that a thing which
has got to be faced in any case is not allowed to stand in the way as a
permanent obstacle? As I said in the beginaing, my object in placing
these observations before the House was merely to put them in possession
of the considerations which Government has to give due regard to before
they arrive at their decision. Well, Sir, at this stage this is all I have
to submit for the consideration of the House and I will repeat again that
the attitude of Government with regard tc this matter is that they have
not at all one way or the other made up their mind; that they must make
up their mind in the course of the next few months; they are collecting
information on such matters on which information is available; and, in
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addition to the considerations which other. Honourable Meml?ers ht.lve
placed before the House, there are those additional c,onmderat‘lor‘ls which
I have ventured to submit for the consideration of the House which must
be taken into account before a decision is arrived at. And T say again,
Sir. that the Government are very glad that the House has taken this
opportunity of expressing its views on these matters so that Government
will have those views before them when they arrive at a decision.

Dr. Ziauddin Ahmad: Will you consider the desirability of taking the

Assembly into confidence before arriving at a final decision,

3 ra. either by moving a Resolution in the Assembly or by eon-
sulting a committee, as was done in the year 19317

The Honourable Sir Muhammad Zafrullah Xhan: I have already
observed that I am very glad that the Members of this House have taken
this opportunity of placing their views before the House so that Govern-
ment might consider them before they arrive at a decmxpn; and if there
ae anv further matters which Honourable Members think are relevant
and which Government ought to take into consideration, I have no doubt
that during the remainder of the debate they will place ‘them before
the House.

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan: Urban): May 1
ask a question? Does that mean that the House will not again have an
opportunity of being consulted in this matter, and that Government will
take a decision in the matter independently of the House,—leaving aside
today's discussion ?

The Honourable Sir Muhammad Zafrullah Khan: Sir, Government notes
that the House, subject to whatever course the debate may take finally,
so far as Honourable Members who have spoken so far are concerned,
is pressing upon the Government the necessity of acquiring this Railway.
I think the House has very clearly expressed its views. If my Honour-
able friend means that Government should come up before the House and
sav: ‘““Here 1s the material collected, now let us resolve into a Committee
and decide this question finally’’, I am afraid that is not the position.

Babu Kailash Behari Lal (Bhagalpur, Purnea and the Sonthal Parga-
nas: Non-Muhammadan): Sir, I rise to support this Resolution; but,
before I do so, T should thank the Honourable Member in charge for
whatever sympathy he has been able to show to this Resolution. I feel
bound to support this Resolution, Sir, because some pqrtion of my consti-
tuency is covered by the Bengal and North Western Railway. The
notoriety of this Railway is so well-known that it hardly needs repetition.
Each word of its name represents its bogus character. Tirst of all, Sir.
not a single mile of its line runs either through Bengal or the North-west
province of India now. It will amuse vou. Sir, how amongst the masses
its name is interpreted in the vernacular. The “B. N. W. R.’’ is known
as- Behuda Nalak and Wahiyat. (Laughter.) This is how it is popularly
interpreted in the vernacular in our parts. The Honourable Member, in
opposing the Resolution, has enumerated the comforts and cheapness
provided to the passengers. Reallv, Sir, the Honourable Member was



/

STATE CONTROL OF B. & N. W. AND M. & S. M. RAILWAYS. 591
)

speaking in a superlative degree about everything cheapest provided by
‘the Bengal and North Western Railway Company. But I mav add that
the Company considers ‘‘human life’’ the cheapest. (Hear. hear.) Per-
haps nowhere railway accidents would be so frequent, and the loss of
human life so appalling, as on this Bengal and North Western Railway.
We have been informed about its good management, as the shareholders
get a dividend every vear. But this is the very reason why the charge of
mismanagement is levelled at the head of the manager of the Company.
Sir, the dividend is not the onlv test of good management. This is rather
‘the reason why the management should be taken over from the Company,
a8 the State is likely to look. not only to the dividend, but to the other
aspects of the management, of which the public comfort is not the least
important. Then, Sir, the Railway has plaved a verv important part
-as an agency for civilization. But this Bengal and North Western Rail-
-way, through whatever part it runs, hss created very little impression on
account of its utter wretchedness. Sir, most of its station buildings are
‘not better than even the latrine sheds provided by the Fast Indian
Railway stations. (Laughter.) The station platforms bear equally a most
‘wretched appearance. Then, to crown all, the corruption rampant
-amongst the employees is proverbial. I am tempted to narrate instances
-of corruption, but I think the subject has been sufficientlv dealt with, and
I should not encroach upon the valuable time of the Assembly. With
‘these words, Sir, T support the Resolution, as, in our part of the ecountry,
‘it would be very much against our interests if the Railway were to
continue to remain under Company-management.

Mr. M. Ananthasayanam Ayyangar (Madras Ceded Districts
Chittoor: Non-Muhammadan Rural): Sir, we have been treated to very
lengthy arguments on the pros and cons of State-management of these
railways. I would only give one answer to all that has been said by the
Honourable the Commerce Member, viz., that where there is a will,
‘there is a way. (Hear. hear) Sir, these are not the obstacles which
.cannot be surmounted, and T am really surprised that the small obstacles
mentioned, are magnified to large proportions, and even to this day the
Government are not prepared to say ves or no. Sir, the Honourable the
Commerce Member has been dilating at length on the various difficulties,
but he has not suggested to us how those difficulties can be cleared up
in the course of five or six months and what further additiona] information
is necessary to clear up this ground and make it possible for him to come
to & decision either in the affirmative or in the negative. I would first
say that the constitutional bogey and inconvenience trotted out is an
absolute myth. Far from the constitutional changes standing in the way.
1 would say, it might certainly help towards working these railways. when
they are taken up under State control, in a much better manner. than
they are being managed by the companies. When the Federal Authority
comes in, the Honourable the Commerce Member is afraid that children

ought not to be allowed to play with swords.

The Honourable Sir Muhammad Zafrullah Khan: I say—Tlet them

fashion their own swords, instead of our giving it to them.

and

Mr. M. Ananthasayanam Ayyangar: All that we want to sav is, let
them not fashion any sword at ail. T am afraid the Honourable the
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Commerce Member is a little pessimistic. 1 do not know where he will’
disappear when the Statutory Railway Authority comes into being. He-
will certainly be there in one capacity or another. If he is single-handed
and unaided todav, he will have in future the wisdom of the Railway
Authority that is being shaped into existence.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

Therefore, far from it being a handicap, T am confident, it will serve
a verv useful purpose. By a change in the constitution, the staff control-
ling the Company-managed railways would not disappear from the spot.
The\ would certainly be transferred to another control. So even there:
with respect to the staff T cannot understand how any such inconvenience:
will arise. Therefore, it is idle to contend that the change of manage-
ment from a Company to the State would be a source of serious embar-
rassment tc the Railway Authority that would come into being, if such
a huge problem as managing some two or three more small railwavs
are added on to them. Well, Sir, the policy of State-management was:
started so earlv as 1928 and I find that some of 'the biggest railways
have been taken under State-management. One Honourable Member
on the other side says that State-management is so bad that we must
go back to Company-management or in the oase of the railways which
are at present Company-managed, we must continue their management
T have been noticing the Honourable Member sitting on the other side
in his attempt to applaud the present Government sometimes finds argu-
ment against this Government. I was wondering if he would not say
some dav that before the new constitution comes into being, let us go
back to the davs of the East India Company management so that the
Company would manage and govern India better than the present Gov-
ernment. I am vet to hear such an argument. I will not be surprised
if such an argument is advanced by that Honourable Member so that
the Government in this country would hereafter be managed by Honour-
able Members sitting on the other side with, of course. one seat on the
Directorate for the Honourable Member who has spoken just now. I
venture to sav that his speech was absolutely reactionary. I would
say, it is far from advancing the interests of the countrv at large, far
from advancing the interest “of the passenger traffic and even far from
helping the interest of the political status and position of this country.
Therefore, I would dismiss the very idea of al]owmﬁ the continuance of
the Company-management or words to that effect which have fallen from
the lips of the Honourable Member who has been so anxious to depict
the Company-management as good. FEven the Honourable the Commerce
Member has not said one good word with respect to this Company manage-
ment. He assumes the Company management is bad but says it might
be accepted for the present and he builds thereon the argument that if
the management is changed, that will involve an additional burden in-
directly to the taxpayer, or an additional expense by wav of capital out-
lay and there will be so much of work that has to be started immediately
on taking up the management. I say, it would alwavs be there, whether
in 1937 or in 1941 or even whether in 1958. The same difficulties are
bound to be there alwavs. Therefore, that is no argument for saying let
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the Company go on managing the line, let the passengers who travel by
that line be treated little better than dogs and animals, if not as goods.
Let them be put into the carriage through one way and let them drop
out through the latrine or through the shutters which have no bolts and
in the act let the people get their heads broken or limbs maimed. That
is no argument which will be accepted by any reasonable section of this
House. * T would, therefore, say, as regards the Company-management,
that, even the Government has not one good word to say. It is, there-
fore, accepted that the Companies are not managing the lines properly.
T was wondering what to say of the Railwav running in my part of the:
country, namely, the Madras and Southern Mahratta Railway which runs
over a mileage of 3,229 miles. T could not find more adequate words
than those which were used with respect tc the Bengal and North Western
Railway. T would respectfully invite the Honourable the Commerce Mem-
her to come to one of our third class compartments. The compartment
is so small that even a dead carcass cannot be kept intact, tied hand and’
foot. for even one hour there.

Sir H. P. Mody (Bombav Millowners’ Association: Indian Commerce):.
Then, how can vou have a live Commerce Member.

Mr. M. Ananthasayanam Ayyangar: Thot is whv I hesitatc to invite
him there. Th2 seats are so bad. T mav sav that even a carcass, if placed’
there. will certainly get revived into life because the innumerable bugs
prevalent there are so clever that theyv will infuse good blood into the car-
cass from the stock of rich blood that thev have drunk from live persons,
who were travelling in the compartments. The latrines and other things
are absolutely unsatisfactorv. There is no light in the carriages and the
carriages are very rickety. On account of these defects, the railways
are losing their passengers. I do not know whether there is so much-
of bus competition with the railways in any other part of India as there
is in mv part of the countrv. T shall give onlv one instance, that is be-
tween Katpadi and Chittoor, in my part of the country. The railway
line between these two places is managed bv the Madras and Southern’
Mahratta Railway. The fare for third class was something like eight
annas for a distance of 18 miles. Owing to bus competition, the fare was
reduced to six annas and again 4o four annas. Still the railway is_suffer-
ing from the competition. Why? The facilities provided by this Railway
are so excellent that the passengers would much rather risk their lives
in motor buses and entrust their lives to novice motor drivers in prefer-
ence to sitting in the railwayv third class compartment only to be eaten:
by bugs together with the risk of letting their children fall out of the-
train for lack of bolts to the doors. These are the sort of inconveniences -
we are suffering from! Yet the Honourable the Commerce Member would
say live unti] 1941 when you will certainly be revived into existence, or
if by that time vou disappear, we will somehow find some cause or method
of bringing vou back into existence. These are the inconveniences we
suffer in the railways.

One word about the argument of not being able to find money today
and even if money should be obtained today we do not know what would
be the r:ite of interest in 1937 or in 1941. I would only characterize
this as a want of spirit of enterprise in the Honourable the Commerce
Member. Miss Amy Johnson flew from England to Australia and when:
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she fixed up her programme to take off, she was told that the weather
was bad and she was advised to change the date of her departure. She
veplied: ‘‘If the weather is bad here, if there is lightning and thunder
here, it may not be bad fifty miles away, and. in the same way, if the
weather is clear here, it may be bad fiftv miles away or all through the
way to Australia.”’ Therefore, if the rate of interest is not going to be
-determined today as to what it will be in 1937. I do not know how the
‘Honourable the Commerce Member expects that in 1941 or in 1942 or
in 1947 or in anv other quinquennial period that may come hereafter,
he is going to find the interest much cheaper than what it is at present.
I submit, Sir, we are in a hopeless depression now so far as money market
is concerned. I may inform the Honourable the Commerce Member if
he is not already aware of it, that there is absolutely nothing like private
lending in this country. It has absolutely disappeared. I can assure him
with respect to the conditions obtaining in my part of the country that
private lending has disappeared partly with the passing of the Insolvency
Act and partly with the coming of the new Act on the Statute-book,
namely, the removal of the arrest section from the Civi] Procedure Code.
With respect to the Co-operative Society it is a child which is not cared
for either bv the Government on the one side or by the non-officials on
the other. There is too much of interference or too little of it and,
therefore, the Co-operative Societies are one after another getting into
liquidation. Therefore, the only course open for people who do not know
what to do with their money is that they build houses in towns so that
‘thev might get some rent. This is the way in which there is ample
money in my part of the country. If only the Honourable the Commerce
Member has the courage to float a loan now, I may assure him that
within less than five minutes it would be over-subscribed. Only recently
there “was the instance of the shares of the Reserve Bank getting over-
subscribed to twice the extent. I would ask the Honourable the Commerce
Member or even the Honourable the Finance Member, whom I do not find
in his place, whether it is not a fact that the Reserve Bank called for
five crores and that the shares were over-subscribed to the extent of nine
.crores with the result that they had to cast a lot to allot shares. If
money is here so readily available why not straight-away get into the
country and then try to relieve the severa] Co-operative Societies some
-of which still command the confidence of the public? I know the rate of
interest that is allowed for fixed deposits within a vear or g year and a
half is not more than 3} or 4 per cent. That is in the mofussil parts, not
to speak of the ease with which you ean get moneyv here. Just the other
day a loan of 500 million dollars was raised in the DUnited States of
America at a rate of 1-7/8 per cent. per annum. Two years ago they
raised 2,000 million dollars for relieving unemployment in America of ten
million persons at a very low rate of interest. If that is the case in other
«countries, I can assure the Honourable the Commerce Member that it is
not worse in this country. Money will flow in, and, if there is any diffi-
culty, people from other parts of the world would be too willing to sub-
seribe. Therefore, Sir, it is now time for the Government of India to
make up its mind. There are absolutely no difficulties, as were men-
tioned by the Commerce Member, which are insurmountable. If there
-are difficulties they are not to be solved by thinking over them for a
month or a couple of months. Whether todav or in the year 1941 notice
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has to be given. You always have to take stock of what may happen a
vear hence and you have to keep a margin for the time that is vet to-
come. We are still recovering from a dep-resslon and 1 am not confident.
that we ure recovering aitogether. But if it is easv to find monev now,

vou may not be able to get it a few years later. Therefore, I would say.

terminate the contract soon. Then as regards exchange. If money has
to be paid awayv to the Comjpany, the Commerce Member found that there
was some diffieulty in procuring sterling of the value of nearly 18 million
‘pounds. The Finance Member is again and again saying that he is not
prepared to monkeyv with the r2tio, that he Is wedded to it for 4ll time to
come. 1 wonder that all the m‘relhﬂence and ingenuity of Government is
not able to solve the problem w hen such a beautiful ratio as 1s. 6d. has
been placed on the Statute-book. 1 would further say that the huge
amounts of gold that have been going vear after vear would solve the
problem. There is so much of sterlma securities which can be easily
paid away.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member hus already spoken for 15 minutes.

Mr. M. Ananthasayanam Ayyangar: I will finish in five
minutes. 1 will, therefore, sayv that the mgarket is cheap, the market
is available, and the people who have money might be helped by being
allowed to subscribe towards the shares and debentures of the loans that
may be raised. Already we have® raised 780 crores for the purpose of
railway administration. The administration report savs that the lines
that they work are the property of the State; the greatest part of the
capital is the property of Government. If future capital is necessary
Giovernment has to raise it, or otherwise, with the permission of Govern-
ment the Company may raise it. All the contracts are terminable at the
option of the Seccretary of State. And in the Company, working in the
par¢ from which T come, 11} milions belong to the State, and five mil-
lions belong to the Company. And to find five millions is not an insur-
mountable difficulty. Therefore, the question of monev ought not' to be
a'lowed to stand in the way of wholesale progress and development. The-
policy settled has to be pursued. So far as the Madras and Southern
Mahratta Railway is concerned, I find from the working capital. earnings,
receipts and expenditure that it is the fifth or sixth railway working in this
countrv and the mileage is 8,000 miles. 1 would say that no difficulty:
stands in the way.

)

Certain apprehensions were raised by Sir Henry Gidney. if there be
a change of management, but they are pot proper appnehensmns Evi-
dently he upprehends that the favouritism that is shown to certain sections
of the Indian community m:y not be allowed to stand when the State
takes over the management. He has to live with us and I do not think
there need be any such apprehension.

As regards trade we find again and again.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
"\Iember must (onclude hls speech now.

Mr. M mnthuaymam Ayyangar: The rates and fures in spite of
various Resolutions, have not improved, and, in these circumstances, I
whole-heartedly support the Resolution.
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Pandit Govind Ballabh Pant: Sir, I was hoping that it inight not be
necessary for me to intervene in this debate, and that is the reason why
I did not avail myself of the opportunity that you were pleased to give
me in the morning. The speech of the Honourable the Commerce Mem-
_ber, however, though marked with his usual lucidity, was not reassuring,
if it was not positively disquieting. The sting of it Jay particularly
in its tail. It is my complaint that whiic stating that
+Government were prepared to consider the question in its various aspects
.and were eungaged in collecting information, the Commerce Member was
in fact unsettling a settled fact. Government had already decided, ac-
cording to the Resolution of this House passed in October, 19381, that
:they would acquire both the DBengal and North Western Railway and the
Rohilkund and Kumaon Railway at the latest by the 31st December, 1937.
‘The Resolution gave option to Government to acquire earlier if they so
.chose,—any time between 1932 and 1937. But in no case were they given
the option of putting off the acquisition beyond the 31st December, 1937.
But today the Honourable the Commerce Member tells us that the ques-
tion is still an open question. They are still giving thought to many
-considerations, and, as the date of notice will never at any time svnehro-
mise with the date of payment, therefore he will never be able to make
-up his mind whether to acquire the railways or not to acquire. That, Sir.
is my complaint, and I do submit that it is playing with the decisions of
this House. The Honourable the Commerce Member has probably his
-gympathy with us. He, I hope, is inclined to help the cause of acquisi-
tion, but that is not enough. Are not the decisions of this House, to
which Government themselves happened to be a consenting party. to be
respected by Government themselves. That, Sir, raises a large question
«of principle.

Sir, the question of State versus Company management is a very old
-one, I would only be wasting the time of the House by dilating on the
relative merits of this issue as it has been discussed threadbare on wnnu-
merable occasions on the floor of this House as well as outside. The
Ackworth Committee, followed by the 1923 Resolution and the clause that
‘is included in the Resolution which now forms the basis of the railwayx
administration of 1924, finally settled the matter. So far as these parti-
-cular railways are concerned, the Resolution passed in 1931 left no room
for vacillation or dilatoriness. The Honourable the Commerce Member
-a8ks us ‘‘Are not two options better than one? When the Secretary of
State arranged with these companies that the Government might exercise
an option in 1937 and again, if they so chose, in 1942, what was wrong
-about it?”’ My submission is that the mischief lay in the attitude of
‘the mind which lay in the background. It indicates an attitude of un-
friendliness towards the proposal. It indicates an attitude of indecision up
to the end, and it indicates a tendency to put off the evil day by five
more years if it could not be put off for the next 50. So T submit that
-after this House had definitely decided that these railways should be ac-
quired as early as possible and in no case should the date of acquisition
‘be postponed beyond the 31st December, 1937, the Secretary of State
should not have been a consenting party to any option, to any arrange-
ment that would delay the consummation of the arrangement beyond
-the stipulated date, i.e., the 31st December, 1987. We are told that
money may not be available then. I do not know whether the Honoun-
able the Commerce Member accepts even today that it is easv enough.
‘He says: ‘‘How can we arrange to get such a colossal sum of 17 million
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-pounds?”’ Does he not know that the Government, of which he is a
"Member, have raised more than 17 million pounds a year to cover up the

-deficits in their budgets from year to year? If he were to look into the

-accounts of the last six or seven years, he will find that the Government
-actually raised about 100 million pounds, and that only to cover up their
own deficits. So it is not such an unmanageably exorbitant amount as
he seems to assume. Docs he not know that even last vear a loan of
10 million pounds at three per cent. was raised on behalf of the Govern-
ment of India in England against the unanimous protest of the people
and the financiers of this country? Does he not know that the rate of
interest has come down to three per cent., and, last year, 15 crores were
raised at three per cent. about which the Controller of the Currency ob-
serves that it was an unusual phenomenon and that nothing like this had
happened since the year 1896? Does he not know that for the last two
vears the bank rate has been steady at three and a half per cent,? Does
‘he not know that the Post Office Savings Bank rate has been reduced to
two and a half per cent. and that of cash certificates to three per cent.?
1 would not belabour this point still further, but I would ask him to refer
to the report of the Controller of the Currency and other books on the
subject, and then he will feel satisfied that this is just the time when
money can be raised. He tells us: ‘““But how can you assure me that
it will be so the 81st December, 1937 ?"’ This difficulty does not exist
‘in reality. Ifvcan be met in various ways. I might suggest to the
Benches opposite one simple way out. I might say: ““Tf you are sericus
-about this business, why do you not arrange it with the Company, let
them have the money now, ask them to pay you three and a half ver
cent. for the interval and then have the account settled completely after
the interval when the acquisition will have been completed.””  There
would be other ways perhaps which might be suggested. But I would
not tread on that delicate ground. Perhaps it is the monopoly and pre-
gerve of better heads opposite and they would resent my intrusion.

Sir, I am really sorry that the Honourable the Commerce Member
should treat this still as an open question. He says that the Statutory
‘Railway Authority should not be burdened with two novel encumbrances
at its very birth. I wish its birth were a still birth, but that is beyond
my province. But is he serious sbout it? Does he really mean  that
the addition of these two small lines to the vast network.of railways in
‘this country will upset the equilibrium and make things unmanageable
for the great Statutory Authority?

Then, the Commerce Member tells us that it may not be equally pro-
fitable. I do not mind it; I am prepared to accept that, when we want
the management to be taken up by Government we expect that all per-
sons, even if they be black or brown. will b treated DLy at least the
Honourable the Commerce Member who happens to belong to our own
community, as men, and not as brutes, and in that hope it is that we
:are pressfng for the transfer of the control of management from the Com-
pany to the State. It is just possible that the expenses may go up, hut
T can tell him that there are various other ways by which the gap coqld
be filled up and bridged. The other day—I caunnot find a better authority
than Dr., Ziauddin Ahmad for the rema.rk.that has been‘ made—he said
here on the floor of this House that a station master getting Rs. 100 ner
mensem at Chauri Chaura had been earning by illicit means Rs. 4,000

qer month. Tf this is the state of affairs prevailing in the Company,
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proper munagement can certainly lead to a considerable addition in the
income and the revenue that these Companies are capable of yielding, and,.
if properly managed, can legitimdtely yield. So, whatever the additional
revenue, it will. be more than covered. I can say this from my own
experience. I have seen, Sir, passengers travell'ng along this route being
given tickets at the lust station just before the terminal station, the rest
of the monev being kept by the guard and the tickets being handed over-
at the terminal station, not by one or two, but by scores of travellers,
and not cunce or twice, but dav to day and again and again, except when 1
myself happened to travel in the train, for when I saw it for the first time,
I could not control myself. T told the guard that whichever be the Com-
pany, whoever be the shareholders, I could not possibly be a witness to
practices of this scrt being conimitted bhefore my very eves. After that.
dav, I did not see the thing being repeated, but I know that it did go on
and is being continued to this day. So if the State takes over. if there
be a rational system of administration, I have every hope that the ex-
penses, though thev will rise up, will be covered by the additional income
that will be earned by means of, and in consequenee of, a sympathetic,
rational and fair svstem of management. Sir, in these lines and in these
Companies, part of the: eapital is even now owned by the ftate. Tt is an
anomalous system; in fact, as my Honourable friend to the left reminds
me, the bulk of the capital is owned by the State. So far as the Rohil--
kund and Kumaon and the Bengal and North Western Railways are con-
cerned, there are certain lines which are exclusively owned by the State,.
but of which the management had been leased out to these Companies.
Is it fair that the Company which does not own the line and whose in-
terests are in fact limited only to a very small part of it should boss the
whole show and enjoy a profit of 15 per cent.? It was some vears back
as high as 19 per cent., I may inform the House. The Honourable the:
(Commerce Member told the House that there are certain iiems on which:.
interest is being paid only at 3 per cent. Let me assume that it is so.
Still, when we can borrow money at 3 per cent., so far as those items:
are concerned, the interest which the Government will have to pay on the
loan will not be more than what is Weing paid on account of the money
that will be liquidated thereby today. So far as the other items are con-
cerned which are earning today 12 or 14 or 15 per cent. the Government
will be makiug. thereby a saving of 9 to 12 ver cent. On the whole, tak-
ing the entire system into account, there will be a net saving: and, at &
tirne like this, when the railways are gradually sinking into a deadweight,
any Government should have pounced upon such an opportunity in order
to save the situation, When the railwavs on the whole arc proving a los-
ing concern, it befits the Government if they want to save the situation
and to give an opportunity to the blessed Railwav Authority to make a
start under good auspices, to acquire for them some of these lines which
are really profitable and which will contribute to a certain extent towards
the diminution of the amount of loss and deficit which the entire system
is entailing today. I will not go further into details; but T will warn the
Honourable the Commerce Member that, so far as this House is con-:
cerned, it has finally settled that these railwavs.should be acquired by
the Government before December. 1937. So far as the Government are
concerned, they are bound by their definite solemn undertaking and pro-
mise that they would do so, before 31st December, 1937. So, whatever
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be one’s view about the honesty of the Government of India, as it is con-
stituted today. I hope that in this case at least they will not have the
audacity to defy and resile from the unanimous verdict of this House
backed as it was by their own solemn pledge and undertaking. ’

tll:r. M. Asaf Ali (Delhi: General): I move that the question be now
put.

Mr. President (The Honourable Sir Abdur Rshim): Does the Mover,
Mr. Azhar Ali, ‘wish to reply? ' :

Mr. Muhammad Azhar Ali: Yes, Sir. I have listened with very great
patience to all that the Honourable the Commerce Member said on this
Resolution of mine. It was indeed a lecture to school boys to tell:us at
this late hour that these are the hitches, these are the diffieulties and
these are the matters which we have still to consider: I think it does not
4¢each us anything—on the other hand, it is a sort of disappointment tc
all of us here. I was a member of that Committee in 1931. I know how
favourably inclined Sir George Rainy was to our proposals in that Com-
mittee; and, I am sure, that although the Honourable the Commerce
Member is in every way sympathetic to the acquisition of these Bailways.
for certain reasons, which may be behind perhaps, he is not able to come
to a definite conclusion about this Resolution at this time in the House.
For the Honourable Member to say that it will be difficalt to get Parlia-
ment to sanction for certain loans, because, under the Statute, we cannot
do it at present, my submission is that we have great credit in England
at present for sterling loans, and I do not see any reason why we cannot
take advantage o1 it, or at least float aloan in India iteeli This is a de-
mand which Indians have been making for a very long time, and I do
not see why we should go to England for a loan of this kind. Why should
we not have debentures floated or some other means which the Govern-
ment of India themselves can very easily find out? The export of gold
has not been stopped; it has gone up to perhaps more than 27C crores.
Under those conditions, I do not see why these sterling loans cannot b~
floated in anv other form here. A rupee loan in India is possible if not in
England; and, as regards the objections which my Honourable friend,
Sir Abdul Halimi Ghuznavi, has taken, -1 have not much to sav. Perhaps
he has not .travelled on this Bengal and North Western Railway or the
Madras and Southern Mahratta Railway. He mostly travels on his East
Indian Railway, and the comforts which the State gives on those lines
are far superior to the comforts that we have on these lines here. The
conditions on the Bengal and North Western Railway have been very
lucidlv ‘stated on the floor of this House, not this time alone, but also
before this in 1931. They are simply disgraceful, and, therefore, the only
issue before this House today should be that the comforts of the people
of this country and especially of those third class passengers ought ta be
the ruling passion in our minds, not that we eannot raise any loan or -
anything of the sort. As my friends on this side have just explalneq, ib
is very easy to rgise loans whenever you want to do it—where there is a

will, there is a way.

I have not much to say today at this stage, because it is very !ate
and because my friend, Pandit Govind Ballabh Pant, has very lucidly
veplied to all the points thut have been raised by the Honourable the Com-

merce Member. I press my motion.
v
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Mr. President (The Honourable Sir Abdur Rahim): '"8e question is:

““That this Assembly recommends to the Governor General in Couucil that immediate
and necessary steps be taken to take over the control of the Bengal aud North-Western
Railway and the Madras and Southern Mahratta Railway from the present lessees and
further not to extend the contracts which expire in the year 1937.” _

The motion was adopted.

RESOLUTION RE EXTENSION OF THE SAME LEVEL CF
ADMINISTRATION TO THE PEOPLE OF THE EXCLUDED AND
FARTIALLY EXCLUDED AREAS.

Mr. A. K. Fuzlul Huq (Bakargunj cum Faridpur: Muhammadan
Rural): Sir, this Resolution and the one that follows deal with the same
subject, with this difference that the one that stands in the name of Mr.
Satyamurti is more comprehensive than mine. In order to shorten the
debate, I would ask permission that mine should be passucd over so that
Mr. Satyamurti’s Resolution should be moved.

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan):
Sir, I have been authorised to move this Resolution. Sir, I beg to move
the following Resolution, namely:

‘“That this Assembly recommends to the Governor General in Council that he may
be pleased to take such steps as he thinks necessary and proper to extend the same
level of administration to the people of Excluded Areas, partially Excluded Areas, and
Chief Commissioners’ Provinces including the British Baluchistan, positively from the
1st of January, 1937.”

Sir, the question of the administration of these Excluded Areas or
partially Excluded Areas is one which vitally concerns the people of the
whole country in general, and over a crore of them in particular, who
happen to live in those tracts or parts of the country which have been
now stigmatised by our British masters as Excluded and partially Excluded
Areas. Sir, if we look at the Sixth Schedule given in the last Government
of India Bill, we find that the number of the Excluded Areas was only
four and that of partially Excluded Areas only 11, but now as it is given
in the Order in Council and submitted to Parliament, we find that in both
cases the numbers have been increased to 8 and 26 respectively. Sir,
formerly in some provinces such as Bombay, Central Provinces, United
Provinces and the Punjab there were no such areas as partially Excluded or
totally Excluded Areas, but now we find that some portion or other has
been so declared in every province, and this against the definite undertaking
given only last year on behalf of Government and also by the Parliament
itself to the contrary. Sir, I do not wish to say anything against the
breach of this undertaking of the British Government or the British states-
men, because to them there is no sanctity in making promises and in
breaking them in the same breath. It is quite possible that the memory
of the British people has failed. Besides that, they are clever business-
men, and they may not consider it necessary to remember unprofitable
promises. The hands of the British people have been forced to part with
some of the political powers in this countrv. Therefore, it is but natural
for them to take away with their left hand what thev had been forced to
give by the right hand. They want to maintain the despotic nature of
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their present administration in some part of the countr i
these Areas have been selected, not fof the benefit of they a%l;)r?gtilllzi ra%lt:t;
.of the country, not for the benefit of any other people of India, but solely
to maintain the British power in this land. Sir, among the conservative
‘Members of the British Parliament, Major Cadogan and Mr. James seemed
to be very very enthusiastic over this question. They posed to be the
protectors of the aboriginal races of this country, but I shall tell them not
to shed crocodile tears over this question. They say that the aboriginal
races of this country may be exploited by non-aboriginal races. This sorb
of sympathy reminds me of a saying that exists in this country and that
runs as follows: . '

“Nau saw choche Lhaker billi chali hai haj ko.”

‘Which means: ‘‘having eaten away nine hundred mice, the cat has started
on a pilgrimage’’. I ask the British people and their representatives here
not to talk of the exploitation of one race by another. Is there any race
in the world who is a greater exploiter than the British race? They talk
«of according special treatment to the backward races of this country.
May I know, Sir, what have they done for these people during all this
period of their rule in this country? Up till now they have done nothing,
not only to speak of the aboriginal races of this, for anybody in this land.
They speak of according special protection to the backward races of this
-country. Sir, I can quote from Sir John Simon’s Report to show what
they have done for these backward races till now. I refer to page 109 of
Vol. II, and this is what Sir John Simon has said:

““The responsibility of Parliament for the backward tracts will not be discharged
‘merely by securing to them protection from exploitation and by preventing those
-outbreaks which have from time to time occurred within their borders. The principal
duty of the administration is to educate these people to stand on their own feet, and
‘this is a process which has scarcely begun.’’

Sir, this is the verdict of the Royal Statutory Commission, and I do
‘not think there can be any better testimony as regards the negligence of
‘the British administrators in this country towards the welfare of the people
of the backward tracts. Sir, whether Major Cadogan and Mr, James shgd
crocodile tears over this question or not, I think this testimony of Sir
John Simon ought to put them to shame for what they now say. Sir, I
do assert most emphatically that our rulers have done practically nothing,
mor do they ever intend doing anything for anybody in this country. It
is no good saying that they are going to do something now when they have
‘not done anything so far ever since the advent of their rule in this copntry.
Tf when they have been administering this country all along and did not
do anything for these people, can we imagine thlat they will do something
at the time of their departure from this country?

Sir, the terms ‘‘Excluded Areas’” and '‘Partially Excluded Areas’ are
new things introduced into the administrative literature of this country.
Formerly, some of these were called backward tracts. Sir John Simon
‘took pity over the feelings of those people and recommended that for the
term backward tracts, Excluded Areas and partially Excluded Areas should
'be substituted, as in his opinion, these latter terms were less derogator;
and less offensive. However, his recommendation has been accepte;.

F

4
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must thank Sir John Simon and all those who have accepted his recom-
mendation for their kind sentiments, but I may tell them at the same time:
that the change in epithet has not helped us in any way, because the people:
of backward tracts or the Excluded Areas or partially Excluded Areas.
stand where they were.

Sir, I think the House would like to know something about the history
of these tracts, but it is very difficult for me to relate the
entire history of all the tracts within the short time that is
at my disposal, but I wish to mention one or two cases, and I may say
that the history of one tract is similar to that of the other. Sir, let me
say something about Chota Nagpur Division which is my constituency.

Before the British came to occupy that territory, it was d1v1ded into several
small States and they were independent of each other. Theyv had their
own Courts and their own form of administration. Thev were independent
and the people were happyv and prosperous. When the unfortunate day
came and those territories passed into British possession, they adminfstered
the whole of Chota Nagpur for about a century by mesans of the same
regulations with which thev administered all other parts of Bihar and
‘Orissa and other parts of the country. In course of time, it was found out
that some of the regulations were not necessary in some parts of the-
country. -Besides, different regulations were required according to different
local circumstances. In fact, there was no question of any people being
more forward or more backward. It was to ascertain these differences
that the Scheduled Districts Act of 1874 was passed, but there was no
question of any race or any community being inferior or superior to others.
After the passing of that Act the districts were divided into two classes,—
regulation. districts and non-regulation districts. The non-regulation
districts were also known as scheduled districts, and the administrators
began treating the people in some different wavs. But there was no legal
recognition of these differences, but graduallv several Government of India
Acts came to recognise these differences, till the Government of India Act
of 1919 finally recognised the different constitutional status of these
districts. Similar must be the historv of all other places now known as
Excluded or partially Excluded Areas. Our British friends are very anxious-
to afford to the people of these areas a special treatment. I would tell
the House and the world outside what that special treatment is. Special
treatment means making all the Government officials in those areas to be
something like independent chiefs or kings or whatever else you may call
them. The administrators in those areas do not think that they have to-
obey rules and regulations. They behave as if they have no higher author--
ity to whom they will have to explain their conduct. and as regards
the people themselves, these officers treat them as if they are caftle and
dogs. Regarding the ‘administration the less said the better. When we
remind ourselves of it our blood boils. Some of the officials anpointed for-
those areas appear to be specially appointed for the same. Some of the
officers do not appear to know or to undetstand law. T may cite an
instance of a magistrate deciding a case in the Santhal Parganas, There
was a magistrate who was deciding a criminal case. A man was convicted
of theft, but he died during the course of the prosecution. The magis-
trate thought that as his son would inherit his propertv. the son ought
to inherit also the punishment of his father. The macistrate, therefore,
punished the son for the offence committed by the father!” This is not amr

4 pM.
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imaginary case. I quote this case from a speech delivered by the H. -
.able Mr. Madhu Sudan Das, who was at tlln)e time one of thye M?nisz;:u;f
the Bihar and Orissa Government, and that is printed at page 202 of the
proceedings of the Local Legislative Council, dated the 7th December,
1922. Major Cadogan and Mr. James ought to know that this is the way
in which justice is being administered in Excluded and partially Excluded
Areas, and such are the magistrates who are appointed for the purpose
‘there. This is the result of one-man’s rule. Several grounds have been
brought forward why these areas ought to be treated as partially Excluded
and totally Excluded Areas. Before 1 advance my own reasons against
such a proposal, let me deal with the grounds given by Government offi-
«cials themselves. Here is a document which has been given to us only
a few days ago by the Government of India. I do not know what to
<all it, whether it is a document full of forgery or concoction or what—it
is very difficult for me to say. Here is the Government of India’s re-
<commendation. In the concluding portion, it is stated :

“We have accepted without change the recommendations of the Governments of
Assam. Bihar and Orissa, Madras, the United Provinces, the Punjab and the North-
West Frontier Province.” '

When we look at the letter of the Government of the Punjab there is
no recommendation; the Punjab Government have said nothing. Not
only that but something more. They say: The Government of the
Punjab have agreed that both these tracts should be Excluded Areas and
that recommendation we accept. They say that the Government of the
Punjab have agreed. There is no question of recommendation but at the
same time they say that we accept their recommendation. They are highly
educated people. They must be understanding the recommendation or
whatever was written by the Government of the Punjab. I do mot know
whether they consider the whole world to be fools or they are fools them-
selves. Here is a statement given by the Government of Bombay :

‘““Whatever dicadvantages these pecple have suffered in the past have been due
more to their ignorance, indebtedness and poverty than to their being completely
unacquainted with democratic forms of Government or their political exploitation by
the more advarced classes. The principle of electing a leader is not unknown to them
but is one of the usual incidents of their village life. Their response to deliberate
efforts to educate them and advance their interests has been fairly good. Isolation or
segregation of these tracts would retard their progress permanently. What they need
is not isolation but special measures to ameliorate their condition.” - -

Further on, the Bombay Government say:

‘“The process of assimilation which has been gradually going on would receive a set
back if these areas were excluded or partially excluded. Tt should however be noted
that the Bhils in most parts of the district are not so backward as is generally -
imagined. They have been iaking an increasing share in local self-government. They
are found on almost every local body in the district and they generally understand
the principles of local self-government . . . . On the contrary, the local bodies are
ouly too eager tc advance their condition.”

- In Parliament, some Government officials said that the Ministers and
the Legislatures will not take care of these aboriginal races of the country
and here it is given out that these local bodies are only too eager to
advance their condition. Further on they say that the needs of the Bhils
in the matter of communication and water supply have been considered



604 LEGISLATIVE ASSEMBLY. [ll'rh Fep. 1936..

[Mr. Ram Narayan Singh.]

sympathetically. Again, Mr. Symington, Backward Class Officer in the:
Bombay Presidency, says:

‘“Perhaps more could and ought 'to have been done for them in the days when-
there was money to spend; if so, the blame, if any, must attach to Gove¢rnment and
-cannot be attributed to the introduction of the democratic system under the periodical
reforms. There is no veason to think that the Legislative Council and Ministers have
been less sympathetic towards the aboriginals than the old bureaucracy. That being

80, there seems to be little logic in pressing the proposal to set up partially excluded:
areas in this Presidency.”

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Ther
Bombay Government is not too bad?

Mr. Ram Narayan Singh: Yes, for this particular purpose. Sometimes
justice flickers. In this connection the Bihar Government have said some-
thing which it is very difficult to understand. This is what they say:

“This question has beeu under examination by the Local Government from time to
time since 1928. When the matter was discussed by the Simon Commission, the 1.ocal
Government considered it necessary to retain the existing degree of protectiun ror all
the eight districts that are at present classed as backward tracts. Subsequently,
impressed by the difficulty of continuing to protect indefinitely those portions of the
backward tracts in which the aboriginals are in the minority, the Local Governmant
modified their views to some extent and in paragraph 38 of the opinion submitted
with Mr. Hallett’s letter No. 4368-A.. R., dated the 23rd August, 1930, they suggested
that parts of the districts of Santhal Parganas, Manbhum, Hazaribagh, Palamau,.
Singhbum and perhaps Sambalpur and Angul need not be retained in a special position.””

Now they say that things have changed now. But I do not know with
what sense of justice they say so.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only two minutes more.

Mr. Ram Narayan Singh: I will finish soon. Then the Bihar Govern-
ment say:

“The Provincial Legislature, as a whole, has taken no interest in the backward
tribes other than to press for the removal of the existing forms of protection.”

I have quoted instances to show how the Provincial Legislature has
pleaded for them. Further on, the Bihar Government say: '

‘“The Congress has taken no interest in them except to exploit them for political
purposes.”’

Here is an attack on the Congress. I do not know what right they had
to attack the Congress in this connection. The Congress has no power.
Let Government give the Congress power and let them see what they do
to these people in ten years’ time.

Sir, the grounds brought forward by those who want that these areas
should be excluded from the operation of the reforms are too frivolous to
need any refutation on our part. In this connection, I like to mention
one thing and that is this. Sir, when I was Vice-Chairman of my own
District Board, I submitted a proposal and the District Board agreed that
fitty scholarships should be given for the children of the backward peoples.
So long as I remained Vice-Chairman, these scholarships were given, but
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as soon as I 1etired from that position, those scholarships were stopped,
and not only that but all the money so paid was surcharged to me, after
I retired from that office. Sir, they speak of these aboriginal people in
piteous tones, but at the same time they won’t look to their welfare at
all,—Sir, all this is mere humbug. Every Indian worth his name is
anxiously waiting for the opportunity when they will be able to do some-
thing for the people of these backward areas. Now, Sir, it may be that
there are people who are backward here and there. For them, some
special measures are required—and not that they should be declared unfit
for this form of Government or that form of government. Of course, I
have no time to say anything further, and I appeal to every Member of
the House only to do justice to the people of these Excluded Areas. I
shall only say this much that when you want a better form of Govern-
ment, when you want this or that sort of privileges, for yourselves, I
think, as just men, you should desire the same to others also. With
these words, I conclude my speech and I hope that every section of the
House will support this motion, and I hope the Government Benches, if
they are occupied by just people, wili also support the motion. (Loud
Applause.)

Mr. President (The Honourable Sir Abdur Rahim): Resolution moved:

““That this Assembly recommends to the Governor General in Council that he may
be pleased to take such steps as he thinks necessary and proper to extend the same
level of administration to tha people of Excluded Areas, partially Excluded Areas, and
Chief Commissioners’ Provinces including the British Baluchistan, positively from the
1st of January, 1937.”

Notice has been given of an amendment by Pandit Nilakantha Das.
Does the Honourable Member wish to move the amendment ?

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): With
your permission, Sir, I may move it on the next occasion when it will
be taken up.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must decide whether he is going to move it or not.

Pandit Nilakantha Das: Sir, I move:
“That at the end of the Resolution the following be added :
‘Particularly by immediately moving His Majesty’s Government to secure an

appropriate amendment to the recent Order in Council on the subject of Excluded and
partially Excluded Areas’.”’

8ir, on this subject an Crder in Council has been passed recently, and,
8o far as our Government of India are concerned, perhaps for the present
it is an almost settled fact . . . .

The Honourable Sir Nripendra Sircar (Leader of the House): May I rise
to a point of information? Do you propose, Sir, to follow the course
of each amendment being moved and discussed, or. . . ...

Mr. President (The Honourable Sir Abdur Rahim): The procedure the
Chair wishes to follow is that, after this amendment has been moved,
there shall be a discussion both on the original Resolution and on the

amendments.
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The .Honourable Sir Nripendra Sircar: If the amendments are formally

moved now, Sir, then we can talk generally on the Resolution plus the
amendments.

Mr. President (The Honourable Sir Abdur Rahim): Or he can make
his speech now. :

Pandit Nilakantha Das: Shall I be allowed to speak now and also
afterwards ?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot do that, he may simply move the amendment formally
now; the Chair thinks it will be more convenient for him to do that.

Pandit Nilakantha Das: Very well, Sir. I move it formally; then I
shall speak at a later stage. I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That at the end of the Resolution, the following be added :

‘Particularly by immediately moving His Majesty’s Government to secure an

appropriate amendment to the recent Order in Council on the subject of Excluded and
partially Excluded Areas’.”’

The Resolution will, therefore, read like this:

“That this Assembly recommends to the Governor General in Council that he may
be pleased to take such steps as he thinks necessary and proper to extend the same
level of administration to the people of Excluded Areas, partially Excluded Areas, and
Chief Commissioners’ Provinces including the British Baluchistan, positively from the
1st of Jafuary, 1937, particularly by immediately moving His Majesty’s Government
to secure an appropriate amendment to the recent Order im Council on the subjeét of
Excluded and partially Excluded Areas.”

The Honourable Sir Nripendra Sircar: Sir, although on this side we
have got several speakers who desire to speak and can usefully do so,
particularly with reference to particular areas like Baluchistan, those in
Bombay, and so on, I rise at the earliest stage to tell the House the exaet
position of affairs and the attitude of Government in relation to this
matter of Resolution on Excluded and partially Excluded Areas. -This
House is aware that public attention has been called to this class of areas
since the days of the Simon Commission, and the Simon Commission itself,
I believe in.paragraphs 127 and 134 of their report, refers to the necessity
of the special treatment of areas inhabited for the most part by aboriginal
and backward peoples. I have no desire to read all those paragraphs,
because I presume most of the Honourable Members are quite familiar with
the reasons given there. Then, Sir, the S8imon Commission, as we all
know, was followed by the Round Table Conferences. During the First
and the Second Round Table Conferences, so far as my recollection goes,
there was no specific discussion on this question. I believe there was a
passing reference in some of the speeches at the end of the Session, but
that may be practically ignored; in the First and the Second Round Table
Conferences, practically this question was not discussed. At the Third
Round Table Conference, under head C, we have the contemplated special
responsibility of the Govermor in connection with Excluded Areas and
the question of their classification into categories. Now, this was ultimately
confirmed by the Report of the Joint Select Committee in paragraph 80
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of their report. I think the House will remember that the Secretary of
‘State was cross-examined on this subject of Excluded Areas, and he was
asked questions as to the treatment of particular areas which were to be
excluded and also as regards some of the areas which were proposed to
be partially excluded. The definite proposals of His Majesty’s Govern-
ment appeared for the first time in the draft of the Bill which has now
‘become the present Act, in the Sixth Schedule. Now, up to that time,
the position of affairs was this, that public opinion in India had the same
opportunity of making representations on the question of Excluded and
partially Excluded Areas as it had on any other topic which was discussed
‘before the Joint Select Committee or the Round Table Conferencés.

Sir Cowasji Jehangir: Were the Government of India’s opinions or the
Local Governments’ opinions made known to the public? )

The Honourable Sir Nripendra Sircar: I hope the Honourable Member
will wait. I am taking the subject chranologically. I am presently coming
‘to his question. I am now confining myself to a narration of facts. and
I will come to the Honourable Member’s question. = What has since
occurred is this. My Honourable friend, Mr. Ram Narayan Singh, referred
to the amendment of Major Cadogan. The amendment was moved in the
House of Commons by Major Cadogan on the 10th May. He proposed
by his amendment to add a large number of areas to the proposals which
had emerged from the report of the Joint Select Committee. This amend-
ment led to two results. Firstly, the substitution of the procedure of
Order in Council in the place of a Schedule which was in the original
scheme, and, secondly, instructions were issued under orders of Parlia-
ment to the Government of India for a die novo examination of the whole
problem by the Provincial Governments in India with special emphasis on
reports of district officers. 1 believe it was sometime probably late in
June that these instructions were received. These instructions, if I may
resd only the relevant portion, were these: The Government of India were
.directed by the Secretarv of State under orders of Parliament for an
.examination de novo by each Provincial Government of the problem. For
the purpose of this examination, the following instructions were laid down:
‘That having regard to the limitations consequent upon total exclusion of
the powers of the Legislatures and of the Ministers responmblg to them,
‘the areas to be placed in the category must be based upon ceriain neces-
sity and must be as limited as possible in scope consistently with the
mneeds of the aboriginal population. The other instruction was that there
should be no hesitation in including in the category of partially Exclud%d
Areas any area containing a preponderance of aborigines or very backward
people just of sufficient area to make pos:s1ble the application to it of
special legislation and will be susceptible without inconvenience of special
-administrative treatment. These, Sir, were the instructions which were
issued o the Government of India and the directions further were that,
‘in order to enable the Secretary of State to carry out his stqtutory ol?llga-
‘tion, I believe it is by section 91, of laying the draft Order in Council for
approval by both Houses by 2nd February, we had to send our reports
by some date in December, 1935. From what I have already read out,
Honourable Members will notice the form of the enquiry and the nature
.of the directions which were issued to th2 Government of India. The
Government of India were asked to make their report not by consulting
public opinion, but by getting reports from the Provincial Government
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who in their turn were to rely on—they lay special emphasis on this—
the reports of their district officers. So far, therefore, as the Government
of India were concerned, it was a very limited enquiry and how the en-
quiry was to be made, directions have been laid down in the instructions
from the Secretary of State under orders of Parliament. The Secretary
of State was so situated that there was no time for consulting public
opinion again even if it were necessary. I am sure, many Honourable
Members have read the debates in the House of Commons as also in the
House of Lords, and those debates clearly show that it was brought out by
many speakers, in fact it was fairly obvious from their speeches, that Indian
vocal opinion speaking generally was against any extension of this doctrine
of Excluded or partially Excluded Areas. That is to say, it cannot be
suggested for one moment that so far as Parliament was concerned, they
were not fullv aware while the debate was going on and from several
speeches which were made by the speakers, that there was a strong body
of opinion—I think I may even use a more extended word—they were-aware
that generally vocal Indian opinion was against any increase in partially
or totally Excluded Areas. From the very nature of the matter, the
aborigines could not be expected to either understand or express opinion
on constitutional questions. With that knowledge, the instructions which
were in_fact issued to us of the kind which I have laid before this
House and we carried out those instructions. Having regard to the course
of events in Parliament, the Secretary of State could not give dirzctions
for taking public opinion. The results of this enquiry, the nature and
the form and the method of which were laid down in the instructions issued
under the parliamentary authority, were to be sent to the Secretary of
State for the purpose of information of Parliament. All that could be
done in those circumstances were actually done by securing simultaneous
publication in India and England of the Command Paper and the draft
order. The Government of India, T submit to this House, did all that
was in their power in the position in which they found themselves for
securing that Indian public opinion will be able to make itself heard on
the draft order before it was approved of by the two Houses of Parlia-
ment, which was part of the procedure- relating to the Order in Council.
As soon as we came to know not now, but during the Simla Session that
certain notices were given of moving Resolutions in connection with Ex-
cluded Areas,—they were ultimately not balloted—we knew perfectly well
that the intention was to protest against an increase in the Excluded and
partially Exctuded Areas. As scon as the Government of India came to
know that a Resolution on the Excluded Areas was contemplated and was
likely to be moved, provided it found a place in the ballot, we brought the
matter to the notice of the India Office that a debate was likely to take
place and we undertook to send a telegraphic summary of the debate
which was expected to take place in the House and a copy by telegram
of any Resolution which might be passed. As Honourable Members are
aware, as a matter of fact, this Resolution did not find a place in the
ballot, and so it was not discussed in the Simla Session. I find the
other relevant dates are these. I am making no comments now, but I
am placing the facts before the House. As I said, the statutory duty
was to place the draft order by 2nd February. I believe the first available
day was the 4th February, but it does not matter whether it was 2nd or 4th.
Then, the consideration of this draft order by the House of Commons was:
fixed for the 7th February. It was months ago when the date was fixed.
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At that time there were glroundsl for believing that the debate would be
over before February. As I have told Honourable Members, that did not
in fact happen, and we are discussing the matter today. This date, viz.,
7th February, we know as a result of telegrams received. ~When the Order
in Council was taken up by the House of Commons for consideration,
that was on the 7th February. No amendments were moved except, I
should say, a Government amendment as regards what I may shortly call
the Mymensing entry, and that was moved for the purpose of entry into
this class of areas under discussion. I am not very clear in my ideas,
but I understand that each of these areas was put separately for considera-
tion, but I may be wrong. Although there was no formal amendment
the debate in each case has been formally adjourned by the House of
Commons to enable them to consider any amendment which may be re-
commended by the House of Lords. So the present position, to put it
shortly, is that on the 7th February, these motions were put up: no
amendments were made except one relating to Mymensing, and all these:
debates have heen formally adjourned pending any amendments which may
be recommended by the House of Lords. So far as we know, according to
the latest information, no date has vet been fixed for consideration of the
Excluded Areas Order in the House of Lords. If I have narrated these
facts it is only for the purpose of showing how we exactly stand and that
there is still the possibility of the debates reaching England if their
purport is sent by telegram before any order is passed either in the House:
of Commons or in the House of Lords.

Then, Sir, coming to the Resolution itself, the Honourable the Mover
has used this language:

““That this Assembly recommends to the Governor General in Council that he may
be pleased to take such steps as he thinks necessary and proper to extend the same
level of administration to the people of Excluded Areas, partially Excluded Areas, and
Chief Commissioners’ Provinces including the British Baluchistan.”

Now, Sir, we are in this position that unfortunately it is too late. For
instance, as far as Chief Commissioners’ Provinces are concerned, that is
settled by this Act which has been passed after a deliberation of seven
years. I refer this House to sections 94 to 98. As the result of the Act,
Chief Commissioners’ provinces have been established, and in the subse-
quent sections provisions have been found us to the method of adminis-
tration of those provinces. Therefore, it is now impossible for securing to
these provinces the same level of administration, as will prevail in Gov-
ernors’ Provinces. Of course, Parliament can repeal the present Act in
a day and make other recommendations. But, short of that, it is t.oo
late, though any recommendation, which wilk be made in the House, will,
of course, be forwarded in due course. What I am pointing out is that,
8o far as Chief Commissioners’ provinces are concerned, the law is
embodied in the Statute and it cannot be changed without altering the
Statute. So far as the Excluded Areas and partially Excluded Areas are
concerned, I have explained to the House what the position 1s, and I

- do not desire to repeat my statements. The position is that no date has:
yet been fixed in the House of Lords and the discussion in the House.of
Commons formally stands over. As I said, I do not intend to deal with
the different areas; there are other Honourable Members who have better
knowledge and are prepared to do that. I have already told the House,.
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I think that, while we came to know that a Resolution was likely to be
moved in the Simla Session, we not only informed the India Office ~f it,
but we undertook to send them by telegram a summary of the debates and
-of any Resolution which may be passed. That is still our position. Any
Resolution that may be passed.here and a summary of the debates we
undertake to send by telegram to the Secretary of State.

Mr N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
.Sir, I wish to support the Resolution. As the Honourable the Leader of
the House has said, there is still hope that there may be a few modifica-
tions in the draft of the Order in Council that has been placed by the
Secretary of State before Parliament, I think, therefore, that whatever
time we may spend on it here would be well worth it. So far as the pre-
sent draft Order is concerned, you will be pleased to find that originally
the Sixth Schedule that was referred to in section 91 of the Government
of India Bill contained four Excluded Areas and 11 partially Excluded
Areas. And the amendment of Major Cadogan recommended 17 Excluded
Areas and 30 partially Excluded Areas. As a matter of fact, what we
find now in the draft is that the number of Excluded Areas is eight and
that of partially Excluded Areas is 28. And it is stated that this has
been the result of a de novo examination undertaken at the express
instructions given by the Secretary of State. If we were to refer to the
debate that took place on the amendment of Major Cadogan on the 10th
‘May, 1935, one cannot but feel that the whole attempt of the amendment
was firstly, to include as large a portion in the category of Excluded Areas
as possible, and if that was not possible, to include as large a portion in
the second category, namely, partiallv Excluded Areas, as possible. In
fact if I were to refer to what Mr. Winston Churchill has stated, it will
be abundantly clear that the attempt was to expand the scope of the amend-
ment as much as possible,—in fact to the whole of India. I will refer to
the Parliamentary Debate, column 1410:

‘I am satisfied that the more we can exclude from the operation of the Bill the
better. I like this longer list; I like it much better than the Under-Secretary’s list.”*

And then further on he says:

““I should be very glad indeed if the Under-Secretary were to accept the amendment,
-and even if my Honourable and gallant friend cared to add other districts to it

I should not object. I should noi object indeed to including in it the entire scope
-of the Great Indian Peninsula.”

Sir, that was the object. In the first place, taking the larger question of
constitutional consideration, the first object was to give as little as possible,
and the second object was to give that as little to as few persons as
possible. 'When the first object was practically achieved, the attentiom
of the English diehards was diverted to the attainment of the second part
of -their objeet, and this is perfectly embodied in the amendment that was
moved by Major Cadogan in the House of Commons. The specious plea
that these backward tracts or backward tribes should be excluded on the
ground that they need protection, on the ground that they are educationally
backward, on the ground that they are economically exploited by other
advanced classes, sounds ill in the mouths of those who have done nothing
but 150 vears of exploitation. I will take only those tests which have



ADMINISTRATION OF EXCLUDED AND PARTIALLY EXCLUDED AREAS. 61k

been laid down during the discussion in the House o :
to judge whether the inclusion of areas in the new Schfegﬁlen?slo;;l?: du;g
fiea. The first test is whether they are educationally advanced. C)n]thnt
point, I will not say what T want to say, but I will only refer to those
who have a right to say about it, namely, the representatives of the back-
ward tribes. There was a discussion, Sir, in the Bihar Council on the:
18th February, 1935, when the India Bill was published, and the Sixth
Schedule referred to in section 91 of the India Bill was under discussion

A Resolution was moved by Babu Devendra Nath Samanta, who is one
of the representatives of the backward classes. The Resolution was:

*‘That this Council recommends to Government to be good enough to take ne 1
t ces!
‘oteps so that no pari of the Chota Nagpur Division may be gdeclm'ed to ;esa:;yl
BE;;clude(?’ Area’ or a ‘Partially Excluded Area’ in the forthcoming Constitutional
orms. :

This was not the first time that such a Resolution was moved in the-:
Bihar Council. Similar Resolutions aad been moved in: the years 1923,
1927 and 1933. Even in the Legislative Assembly, in the year 1927, a
similar Resolution was moved, and my Honourable friend, Mr. Ram
Narayan Singh, was one of the participants in the debate. Not that there:
was any doubt about the course of public opinion in India on thig question,
but as the question became more important at this particular juncture in:
the Bihar Council the Resolution that I have referred to was moved. In
the speech which was delivered by Babu Devendra Nath Samanta, he said
that it was absolutely ill-founded to say that the people in Chota Nagpur
were backward. I refer to what he said, which is reported at page 342
of the debate:

‘“A number of students have beer receiving higher education in colleges. I may
further inform the House that education among the aboriginal girls is much higher:
than among the girls of other communities in Chota Nagpur . ... Some of them
have been working for years, efficiently as deputy magistrates, sub-deputy magistrates,
assistant settlement officers, pleaders, medical practitioners, teachers in high schools and’
as sub-inspectois of schools, deputy inspectors of schools, sub-inspectors of police and’
excise, veterinary assistant surgeons and foresters.’”

Judged from whatever point of view, whether from educational or
even the economic point of view, a case was completely made out against
the inclusion of Chota Nagpur in the partially Excluded Area. In the
reply given by the Government Member also, it was conceded that it was
a very strong case, but the plea that was made out was that after all
some protection was needed. A suggestion was made in the course of the
debate that instead of including such areas either in the category of
‘Excluded Area’ or ‘partially Excluded Area’, advantage should be taken
of the provision in section 52 (1) (b) of the Bill then, and the Government
of India Act now, for the safeguarding of the legitimate interests of the
minorities. Tt was pointed out that it was quite enoueh for the purposes
of protecting whatever interests there were. After this, Sir, as 1 have:
said, the attempt was made in the House of Commons to exclude as{r{l&:{l}y
people as possible from the operations of the new Government of India

Act, i i i jew to preserving
Act, t; view to confer any be.npfjt but mj:h a view :
th?sen::e;vsl }101-a the exploitation of Britiza capitalists. It is not the fear.

' it has been referred to by ome of the

that T am here advocating, but
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speakers in the debate. It has also been said that if these areas are not
given protection, the result will be that they will fall vietims to Poona
Brahmins—that is what has been said by Colonel Wedgwood. I lknow
Poona Brahmins being one of them, but what I am afraid of, Sir, is that
the real protection that they need is not from Poona Brahmins but from
London Brahmins and Banyas who have come to sit opposite me. After
the debate was over and as a result of that, the whole Schedule was with-
drawn and a promise was made that there would be a further enquiry.
Although it was conceded that the Schedule had been prepared after com-
plete investigation and after consulting all those who deserved to be
consulted, the scope of the undertaking then given was that there would
be very little by way of addition. This is what the Attorney-General said

-on that occasion :

‘‘The Under-Secretary sees no reason whatever to anticipate that, except for a few
-comparatively minor additions. in addition to the one or two which he has mentioned,
there will be any additions which we shall feel justified in offering to the House as fit
to go into the category of Excluded Areas.”’

He summed up towards the end of his speech by saying that what he
said applied equally to the partially Excluded Areas. From the White
Paper that has been published by the Government of India on ‘‘Excluded
and partially Excluded Areas’’ which I really call ‘““White Flag”, I find
that Government of India have completely yielded to the pressure of the
Secretary of State. They lay down certain conditions and certain tests
which were referred to just now by the Honourable the Law Member,
that the inclusion in ‘the partially Excluded Areas’ must be justified on
certain considerations. But there is another and additional test that has
been laid down in the letter of the Secretary of State and that is:

‘““To what extent the areas in which such classes predomivate can be brought,
-without administrative disadvantage or without coustervailing disadvantage to the
remainder of the inhabitants of the area, within the special provisions of Chapter V
~of Part III of the Bill.”

The last test has not been applied to many areas now recommended.
If T were to confine my remarks to what has happened in the Bombay
Presidency, you will see that there was not a single district which was under
the operation of the Scheduled Districts Act or which was covered by the
provision of section 52A of the Government of India Act of 1919. The
Bombay Government, to start with, recommended that there should be no
Excluded Area or partially Excluded Area in the Bombay Presidency.
In their report, they have clearly stated the reasons why they do not pro-
pose to recommend any. Taking the tests laid down in the Secretary of
Sit-ate's letter, at page 37 of the White Paper, they say about the Bhils
thus: '

‘‘Some of them have heen nominated on local bodies and have done as well as
might be expected from an uneducated and economically poor class of people. What-
ever disadvantages these people have suffered in the pasi have been due more to
‘their ignorance, indebtedness and poverty than to their being completely unacquainted
-with democratic forms of Government.”

Xot only this. In the Thana district where certain Mahals also have
heen included in the partially Excluded Areas, the voting strength of these
‘backward classes is considerable; in West Khandesh, practically half the
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district has been included in the partially Excluded Areas. 1 have received
a number of telegrams from Bhil leaders, from the Presidents of various
municipalities, from the various taluk boards and members of district and
local boards—some of them are Bhils—protesting against the inclusion of
Nayapur, Nandurbar, Taloda, Shahada in the partially Excluded Areas.

.« .

Sir Oowas{i Jehangir: Against the wishes of the Government of Bombay.

Mr, N. V. Gadgil: Yes, the Government of Bombay recommended that
they should not be included in such areas. I do not know who
is ultimately responsible for their inclusion. As regards West
Khandesh I will refer to what has been stated in the Census of 1931—Vol.
VIII—Part I about the educational standard of these Bhils in the West
Khandesh district:"

5 P.M.

‘‘The Bhils in this taluka are graduaily giving up their former modes of living. . .
They are now not afraid to leave their native places and go outside for their
livelihood. They have now realised the benefits of education and are sending their
boys freely to schools, nay, they have even engaged private tutors where Local Board
-schools are not available and all are paying their salaries by collecting private contri-
‘butions. Some of them have now learnt carpentry. They have formed their own
association, viz., ‘the Bhil Sevasangh’ and the chieftain of Singpur, Meherban
Veersing Bapu Padvi is the chairman of this Sangh. They hold their meetings often
and decide caste disputes. These disputes are mostly regarding women either marrying
anobher person again during the lifetime of their husbands or thouse leaving their
husbands’ houses and going to reside with others as mistresses. The defaulting person
is required to pay according to his capacity to the injured person a sum of money to
meet the expenses of his first marriage. A part of this money is however spent by
the assembled villagers to their common drink and remaining only is paid to the
person injured. Such disputes are very common and are decided by the Sangh daily.
‘There is a Bhil Boarding House at Taloda where Bhil boys (about 20) are given free
voarding and lodging and free education partly at the cost of Government and partly
‘at the cost of the Local Board. The boys have shown good progress in education and
several have passed the Vernacular Final Examination and have become school masters.
‘The Bhils have their own peculiar language (Bhilori) and Bhil teachers are preferred
in Bhilora villages to outsiders as they can better interpret and ieach the Bhil boys.
Two Co-operative Credit societies have been started for exclusive Bhil population and
they are being managed satisfactorily by Bhil members. There is also an Agricultural
Development Association at Taloda under the Chairmanship of Meherban Veersing
Bapu Padvi, Chieftain of Singpur, and under his wide experience and guidance the
Bhils have been experimenting improved method of agriculture and giving up their
‘stereotyped form of cultivation.”

Mr, Pregident (The Honourable Sir Abdur Rahim): The Honourable
Member has spoken for fifteen minutes already.

Mr. N. V. @adgil: T will take five minutes more.

‘Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must finish his speech soon.

Mr. N. V. Gadgil: The Backward Classes Officer, Mr. Svmington. to
whom certain questions were formulated, has replied at the end of his note,
Printed at page 45:

“On the whoie T do not consider that the interests of the people concerped them-
selves would be furthered by the action urged. Indeed, as stated above, il might result
in a tendency to leave the responsibility for progress on the Governor’s shoulders as his
special responsibility. and the Governor is ]ike!y. for many reasons to. be reluctant
to exercise his individual powers except on speciai occasions. This T think would be
@ real danger.”
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. So, against the comsidered opinion of the Backward Classes Officer,
against the considered opimion even of the district officers, against the
considered opinion of the Commissioners of the Divisions, against the con-
sidered opinion of the Government of Bombay, several areas have Been
included in the partially Excluded Areas. Those belonging to the advanced
classes who happen to be included in these areas have not been heard at
all. On the merits of the question, taking the test laid dowm by the
Secretary of State, I submit that so far as the areas from the Bombay
Presidency are concerned, they have been wrongly included in the draft
Order.. For these reasons, I support the Resolution.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 12th February, 1936.
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